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Wednesday, January 30, 1980/Magha
10, 1901 (Saka) '

The Lok Sabha met at Fifty-Eight
Minutes past ten hours of the Clock.

[Mr. SPEAKER in the Chair]

10.58 hrs,

OBSERVANCE OF SILENCE IN THE
MEMORY OF MARTYRS

MR. SPEAKER: Hon. members, as
you are aware, the nation is observing
two minutes silence today in the
memory of those who gave their lives
in the struggle for India’'s freedom.
We shall stand in silence for two
minutes when the gun is fired.

(The Members then stood in silence
for two minutes)

v

ORAL ANSWERS TO QUESTIONS
11.2 hrs.

Non Tribals in Meghalaya

*37. SHR] SOMNATH CHATTER-
JEE: Will the Minister of HOME
AFFAIRS be pleased to state:

{a) whether Government’s attention

has been drawn to the driving out of '

non-tribals from Meghalaya since

‘October, 1979; -

(b} if so, the steps taken by Govern-
‘ment to stop such eviction and protect
the lives and properties of non- tribals
in the State; and

2385 L‘S—}
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(c) the steps taken by Government
to restore peace and normaley in the
State?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS &
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1 P.
VENKATASUBBAIAH): (a) to (c). A
large number of persons are reported
to have left their homeg in the course
of recent disturbances in the State.
According to information furnisheq by
Government of Meghalaya, 1789 per-
song have been accommodated in relief
camps set up by the State Government,
Precise number of persong who might
have left the State, is not known.

The State Government have taken
administrative measures to strengthen
law and order machinery for maintain_

ing public peace. In addition, the
following measures have also been
taken:

(i) Meghalaya Preventive Deten-
tion Ordinance, 1979 was pro-
mulgateg on the 26th Decem-
ber, 1979 to enable adequate
preventive action being taken,

(i) Patrolling has been intensified
in vulnerable and sensitive
areas;

(iii) To deal with intimidation by

landlords, offenceg under Sec-

. tion 506 of TPC have been

made cognizable and non.
baleable.

(iv) Appeal has been made to
political parties and local press
to help promote atmosphere of
peace and harmony.

{v) Efforts are being made to ene
= gble the evacuees to return to

' their original homes,
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The Centre has been in constant
touch with the State Government im-
pressing upon them the urgent need
to restore peace and normalcy. Assis-
tance wag also made available to the
State Government to deal with the
situation,

SHR] SOMNATH CHATTERJEE: 1
am constrained tosay that from the
reply it appears that the Central Gov-
ernment is not aware of the seriousness
of the situation there. The other day
I referred to a representation to the
Prime Minister from the Meghalaya
Minorities Coordination Committee of
Ceylon in which it has been stateq how
many incidents have taken place, how
many houses have been gutted, etc.—
fifty houses were gutted, there were
eighteen cases of murder, 235 shops
were looted, burnt and destroyed, 3,500
people have been rendered homeless,
out of whom 2500 are residing to dif-
ferent camps. One MLA Mr. Manik
Das and another ex-MLA were kil-
led. Is the Central Government now
going to depend on the good wishes
of those persons who are carrying on

this agitation only against national
Xnterest?

T would like to know whether the
Government is aware of the Ceylon
‘bund’ which was observed on 25th
Oct. 1879. There was g calculated
attempt to evict non-tribals from
Meghalaya and one gentleman by name
Prof. Martin Majore—I gave the
name on the last occasion—has heen
instigating this. So, what steps have
been taken by the Central Government
in this matter, for the purpose of not
only providing relief to those who have
lost their hearth and home but to try
to impress on the State Government
to take steps against law breakers
there who are carryihg on a deliberate
agitation to drive away Indian nati-
onals from a part of the country. I
would like to know what concrete
steps have been taken—as the reply
will only encourage those agitations.

SHRI P. VENKATASUBBAIAH: 1
bave mentioned in my statement that
there has bheen a series of incidents and
some of them, as stated by my hon.
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friend, have been committed in the
year 1979 when one M.L.A. one ex-
ML.A. and one Nepalese triba] were
murdered. There was a serieg of inci-
dents like that and we have been
constantly in touch with the Megha-
laya Government and impressing upon
them that they shoulq take whatever
steps and measures ate possible to
maintain law and order and to give
protection to those people whose
security is in danger. I have
also mentioned the Preventive Deten-
tion Ordinance that hag been promul-
gated by the Meghalaya Government.
We have been placing at the disposal
of the Maghalaya Government what-
ever assistance they require, even in-
cluding Army. Some Detachments
have been placed at their disposal. We
are fully aware of the situation ang I
may assure the Hon. Member that we
will do whatever ig possible within the
limitations of the Constitution. There
is a legally elected Government there
and whatever is possible under the
Constitution will be done. We can
agsure this House that we shall certain-
ly do whatever is possible to main~
tain law and order and create a sence
of security among those people who
have been victims of this violence.

SHRI SOMNATH CHATTERJEE:
Several demands were made in that
representation of the Minorities Com-
mittee like instituting a judicial en-
quiry into the incident and grant of
compensation to those families which
have suffered or families of those who
have been murdered. I would like to
know from the Hon. Minister what
steps have been taken by the Govern~
ment with regarg to those demands
and 1 would like to know whether a
political solution is sought to be found
out. That is also important because
slogans were raised on the 25th Oecto-
ber and subsequently like ‘Bengalees
go out’, “No deletion of foreigners*
names”, ‘Jyoti Basu hushiar’ etc. and
effigies of Jyoti Basu and also of
Assamese leaders like Devkant
Borooah were burnt. This happened.
So it is also necessary to find a politi-
cal solution. What steps is Govern-
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\

ment of India taking at the Central
level to cdll the leaders of different
political parties to hold discussions, if
not to stop thig, at least to contain it
immediately? Thig is very important
and I would like to know the Central
Government’s unequivocal answer gso
that the people may know what is the
fate of the people in that part of the
country.
4

SHRI P. VENKATASUBBAIAH:
So far as the relief measures are
concerned, relief, camps have been
set up and the displaced persons are
being looked after Rs. 1,50,000 have
been sanctioned for these relief mea-
sures and every possible assistance is
being given to these victims to go
back to their homes. We are try-
ing our best to allay their fears and
given them necessary protection.

With regard to the political solution
to this problem, T entirely agree with
the hon, Member, The Prime Minister
is fully aware of the situation. We
are trying to have a dialogue with all
the peodple concerned and find out a
formula, arrive at a consensus, that
will be satisfying to all the parties
concerned.

SHRI P. A. SANGAMA. What has
happened in Meghalaya is very very
unfortunate. Just now the hon. Minis-
ter has gaid that one MLA. and one ex-
MLA had been murdered. These
happened on the 13th December, 1579,
and today we are towards the end of
January, 1980. I want to know whe-
ther any culprit has been apprehended
in those cases and if not, why even
after such a long lapse of time, the
culprits could not be apprehendeg in
such cases. Thig is the first part of
my quéstion.

The second part of my question is
that the situation in Meghgalaya, . or
for that matter in the north-eastern
region is very very complicated.
There are many reasong for thig, one
of the reasons being that the people
in the north-eastern region have got
an apprehension that, due to uncheck-
ed influx of a large number of people
from other countries, not from our
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cognt'ry—foreign nationals—, the ori-~
ginal people in the north-eastern re-
gion may be outnumbered. Unless
this apprehension is removed from
the minds of the people, I do not
think there will be an easy solution
to the problem in the north-eastern
region. In this respect I want to put
a calegorical question to the hon.
Home Minister whether, in view of
that apprehension, Government is
going to take certain measures to
remove the apprehension, as has been
promised in the manifeste of the
Congress-I where it is said under
the heading ‘Protection to Tribal popu-
lation’.

“Adequate measures will be taken
to prevent their being uprooted
from their original abodes in the
north-eastern and other States of
India.”

What steps is Government going
to take on the lines of this promise
in the manifesto to remove the ap-
prehension in the minds of the people
there that their number may be out-
numbered by the influx?

SHRI P. VENKATASUBBAIAH: As
regards prosecution or whether action
is to be taken against those culprits
who committed the murders, till now
we have no information. We will
contact the Meghalaya Government
and will find out, ascertain, from them
as to what is the legal action that is
being taken against those people who
were responsible for these mur-
ders....

MR. SPEAKER: His question is whe-
ther anybody has been arrested or not,

SHRI P. VEN'KATASUBBAIAH
I will furnish fhe information.

With regard to the apprehension in
the minds of the local people that they
will be outnumbered by the influx of
foreigners, some steps have been taken
by the Government of Meghalaya.
Check-posts have started functioning
at five places in Meghalaya, namely,
Sibbari, Pynursla, Mawsynram,
Cherrapunji and Khliehrat.
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A cell headed by the Superintendent
of Police has been set up for effec-
tive enforcement of the measures
against infiltration.

A cell in Political Department of
Meghalaya has been set up for deter-
mining expeditiously the nationality
of suspected foreigners,

The State Geovernment also proposes
to set up two Tribunals on Foreign
Nationals to ensure the deportation of
those who are found to be foreign
nationals. A legislation on the subject
entitled Maintenance of Public Order
Amendment Bill, 1979 was introduced
in the last session of the State Assem-
bly.

These are the measures that are be-
ing taken by the State Government
to stop this influx of foreigners and
we have to watch the result of these
measures that are taken. J can assure
the hon Member that we will be in
-constant touch with the State Govern-
ment and see that the infiltration is
checked.

SHRI CHANDRAJEET YADAV: It
is a matter of nation®l concern that in
certain parts of the country this issue
of tribals and non-tribals, Assamese
and non-Assamese is being raised—very
serious things are happening, There
are two types of apprehensions. (1)
Why there is so much of influx of un-
authorised foreign nationals in our
country and why is it that the govern-
ment is not able to take effective
steps? Tt is not 3 question of the
Meghalaya government setting up cer-
tain posts and appointing certain offi-
cers to stop that. It the citizeng in any
part of the country have serious uppre-
hensions that they will be ocutnumber-
ed by foreigners, it is not a question
of that particular State alone, it is a
national question. T would like to
know from the government whether
the Government of India is taking
necessary steps to see that foreigners
who are unauthorised and who are
coming to different parts of the coun-
try. particularly, the sensitive regions
of the country will be stopped and
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will ithe hon. Mihister give the country
an gssurance to this effect and also that
this will not be allowed in future?

Another question that arises out of
this is that the Indian nationals have
a full right to settle in any part of the
country. Therefore, if there are certain
elements which in the name of the
region or language or tribe or religion
are behind thig move sgainst their own
brother citizens and if they are muak-
ing this kind of agitation or creating a
situation, effective measures should be
taken against those people and to see
that this kind of a situation does not
arise and that all Indian citizens feel
assured that they can live like coO-
citizens in any part of the country.
Will the hon. Minister give this kind
of assurance to this House?

SHRI P VENKATASUBBAIAH:
The north-eastern region including
Assam is a very sensitive region and
the problems are complex. The Prime
Minister the other day has highlighted
the problem and sought the co-opera-
tion of all the Opposition Parties to
ayrive at a certain consensus to deal
with the sifuation. She is en it and 1
am confident this problem wouid be
settled when she contacty the other
Opposition leaders and also the people
living in that area.

About the local people, some of
those people who have vested interests
are fomenting this trouble and we are
trying to identity them. The tribals
also have certain genuine fears and we
should not lose sight of those fears and
they feel that outsiders even from
other parts of the country come there
and they dominate the commerce and
trade and they monopolise and purch-
ase the lands and ‘outnumber the local
population.......

SHRI N, G. RANGA:
money-~lenders also.

There are

SHR;1 P. VENKATASUBBAIAH:
Secondly, their apprehension and fear
has gone to such an extent that they
do not want even the Central Govern-
ment offices to be located in Shillong.
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There is a proposal to have a Canton-
ment in Shillong but they said We do
not want thig Cantonmeunt also’ So
the fears have gone to such an extent.
So we have to allay their fears and
apprehensions. That is why an Act has
been promulgated to ban completely
purchase of land from a tribal by a
non-tribal.

There were threats held out by some
of the tribal people to encourage or to
tell the landlords to evict the Bengali
tenants and the Nepali tenants who are
working in their fields. For that pur-
pose also, the Meghalaya Government
is enacting a law. These ure the fears
on both sides, And this matteél has to
be gone into as this is such a complex
problem. We may not he able to give
a sort of a direct solutinn for this. The
Prime Minister also said that.

Deaths due to Communal Disturbances

*38. PROF. MADHU DANDAVATE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the annual rate of deaths due
to communal disturbances during the
years 1966—77 and 1977—1979;

(b) whether these comparative
flgures show a decline; and

(c) if so, the reasons thereof?

g wat (s dwfag) Y(F) ¥ (7).
w%mw(@ ang)il'érs)rm(a)n

fawoor
areTfos W F [T v feE)

N 1966 ¥ 1979 T% #T adar< faawer Y
fear mar % :

mR 79 =yfeaay

¥ ®Y g1
1966 ) . . 45
1967 . . . 251
1968 . ; 133

- ety
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ATL 78 sty

o Y HW AT
wes . .. ens
1970 . . ) 298
1971 . . . 103
1972 . . . 70
1973 . . } 72
1974 . . . 87
1975 . . 33
1976 . . . 39
!
1977 . . . 36
1978 . . . 110
1979 . . . 260

2. 1966-77 %1 FTieF FH\F 153 & |
1967 ¥ 1970 3% &1 94a{8 & qreagiias A
ag7 ufow ar | fe oY, wwfem sarai awi
AT faror & frafa §  getredrg g
gaT oYL TAe 1w AreaEifuw WE Ay
AT F dem A oY TRy w4 g€ wh o
1872 & 76 % &7 AT v sufemai &1
Fifes SYax s ¢o09r | 1978 4Y 1979
& 2RIy grevEfow wel ® g § few
afz #r o€ foas &2 1977-79 ® afew
Yo &g ¥T 135 & 4T

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, the statement that has
been laid on the Table of the House
gives the number of persons killed
from 1966 to 19179.

I would like fo know from the Home
Minister whether it is trué or not that
looking at the very same Aigure which
he has given, it is wrong to politicalise
the igsue of communal disturbances
and communal riects but to admit the
fact that it is the anti-social communal
elements which are responsible for
this irrespective of the get-up of the
Government. From the flgures given,
it is clear that it is wrong to attribute
the communal disturbances and riots
to any particular party. Therefore, is
it not a fact that, from the figures that
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you have given, in the socalled “dyna- Fler qofded W fow A ¥ fag &<
mic decade”, the annual rate of death 4

is 170 whereas in 1977 to 1979, you
yourself admitted that it was 135. Will qEY AENT . W9 AU geiEed
the Government rise above the politi- wifag

cal parties and take all the secular for-
ces into confidence and try to see that
the communal disturbances are pre-
vented?

(Interruptions) **

MR. SPEAKER: Nothing is to be re-
corded without my permission.

st dw fag @ WA TR FY AW
TEEA TEE 1 1966 F A FT 1979 FF &
Eil mgwﬁ%@%wwmaﬁ:

N FoEr wEATd g€ E F 1966 ¥ A FX
1970 IF g& ¥ WA, fawe ¥ g,
mmmaggnrﬁram
7T g AT Iaw  fau WA Twrw wfam

E Tt Y & AU R A%, FY AL
mq@ﬂqﬁ'{ﬁ%ﬂmﬂ xé‘wﬁmmaﬁm

gt a7 e 7€ e gu @ W
TAMT W7 a7 | R F fAq gET @i mmﬁﬁmgmmm
wfaws QT T 4T 1 9w F9 fAEI ¥ ﬁwrﬁ’r qATA 93T FIA F a7 T Wi oy
I AT G q§ T A AT Ay w7 oo qF A F T GAMA BT GT F H A
arET IO favg § Oy e wawa &) 9w ®iferr w34 1 TE P

%y e ¥ &1y sy 2fEw Ty € 6
afry Re M FewR A Fg el SET 7,

form A1 foad aom Fed A AT @

1967 M ATAE 1 1968 F AT H 26 7EL Frafam, &Y frege wredfea & wf €, #m
FUU ABA 16q0 1 AIwHCARH 77 0 T T Y, SR famm sw & fog 9
soaty w@T X 7 gT 1 AW IOX WRW T &) T WA Y e ¢ fad
M wEgU, 99 aqT A agi uw A € A € ¥ afi afw = frifirderey
T At G o fag A gEs qeT ¥ e AT A g @i Ywaw varew
WAy @ ) [ ¥ fqg ag 9O we8 W

PROF. MADHU DANDAVATE: Some w . qeq® !,@.@. #
Members might have asked him those qa“f?—a'al-q e ‘Iw:‘ﬂu T gfq; Tg 195'73\'
questions. 1979 & o wiwe ¥ 7 § ¥r Iy A

N AAEE fRaT IR W1aT qEr #5857 R
g A oy feay 17 § I {qardy @t ®r

g ST
mtm&,mmwﬁmﬂi: ¥ - i
’ 2 kG wf & &t
T w1 P wow 2 @ g ;‘“’i'“(aq“"i""m"”: ; ‘ﬁ“' . 5;5”
w 7@ ¥ 1960 F WA Wz gw @ ? T A TR

I 79 WETPU W WYY G FHWA Tt

dzmar T oR W wRwW, IR N2, fare
¥ wAw: 18, 1791 16 TET EL 1 1970
¥ faaer, ey, | (sTaema)

e 7y (WA www o, A fawa

o M mam & yo @1 § vuwT WA TG

tz;%%?‘(aima@wmﬁ
8 |

weaw WHRG : W9 TRl Sifaw o

12t

MNe wg ek : wnx g fafaeee
gTga Iz § a7 g9 g A fad e @ A

%
T 3
3‘

FATZ gU @ 1978 X 1979 ?rg
fau e fredt It & fau #1€ B s WA
FSTY AT FIE ATHFT FX 799 AW & fqw
T FE & fau 8 om0 £ v A
o] FR ¥ vy feg FIad

¥ m

f& w0 gz adr & f& yeg ¥ wE@

& IAT § A q9AT AT, AT AUAL K

ma A% IF 49T A TR T A AT QY
I gror o fegrna A ey & i i ot

**Not rgcorded.
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Fqr 43 HEr & fF weig ¥ 9w W ¥ fag
fro TawT q-q) faedaix &, S sw@r aref
F dfy¥e 47 1 ag WY TEr 2 T werTg
HT TAURYR F qal & ArgArfEr |
df JFAAEH A H A IR A A F
TEAN FATGAT A F O F3 &
fT OF ARG FAM F G 7 T Ta ToEd
w1 @ & foud amnfeEt s9fadt & aqax
fOd=m & 1 ™| @R ™ s W
TaeaE W g ?

ot dw fag: 3z wh & frwdrg ¥
gt qIY, HRE WK qaE= H, WA g )
AT A 12 R gy ¥ 16 T g, WK
W wedl gu, SAFY (At 47 "1 32 91 )
qg ATAAT ATHL § | TH LA fauT w4
AR soF TS| FTWO G, ¥ wTA FY O,
TAF) AFETE A T4 |

sit afers gwo gHe go @ : #3 T
W A F AN & AL § AT qer g
IaFT  SaTq Ag fEar @ g

oY 9= fag : wwaLs T agar

2

SHRI INDRAJIT GUPTA: Sir, while
it is true that in these communal dis-
turbances, the members of the differ-
ent communities suffer fo a greater or
lesser degree, nevertheless is it not a
fact that this phrase ‘communal dis-
turbance’ has become only a ‘polite
phrase’ to hide the fact—the grim fact
—and the reality that the overwhelm-
ing number of viclims of these com-
munal disturbances belong to the mi-
nori,tyn community?

Sir, I want to know about this cate-
gorically, because, he has given the
number of deaths and so en. Buf, Sir,
there is no way of knowing from this
that actually the members of the mino-
rity community have been overwhelm-
ingly the victims of these atrocities
and riots. So, Sir, I want to know
from him categorically whether that
is a fact or noet. Secondly I want to
know. . (Interruption) If it is so obvi-
ous don’t call them communal distur-
bance. They are anti-muslim pogroms.
Atrocities are béing carried out and
they are categorised under the polite
name of ‘communal disturbances’. Se-
condly, I would like to know what ac-
tion, it any, hag been taken against

14

those members, officers and others, of
the Police force who have been fournd
to be guilty either of excesses or lapses
or of dereliction of duty or even con-
niving at some of these so-called dis-
turbances whichi have taken place. What
action has been taken against such
police officials on whem nowadays po-
body has got any confidence whatso~
ever, that They will be able to deal with
these situations?

@ FEfET & S owT e qEET
g, WL AEFIR ¥ 918 I wiwe Wiy §,
I ag G q@rar @ 5w ¥ worew
& &R T TEAA AT AR S ¥ S
g, it ST wr & sarer w7 frar o
sfem wediwe #Y foiel # ¥ T

In 1979, there were 297 incidents of a

. communal nature and 912 cases of com-

munal tension. The year witnessed 8
major communal riots. There were
two riots in Jamshedpur in April and
August. There were two riots in Ali=
garh in May and June.

ﬁwm.',gnmm‘wmmiﬁ i
o WX TAar © W\ OHA)Y
A a7 qadd fe AT wvETT A Srema
A § ANT WA AT Uuew O &
ATt 2w ¥ o 39 Fuw ERTH wAed
S (vowemr), . .. ...
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st ey feg : ®Y w0 a0 w7 FE
fraga gea & 1 AWAR TRRWE &3NS
F ot & ar @ A1 fawfow €, 39
fowrfow &1 a7 FTF1T T TG AT L L L
(womraTa)

sy wew fag 9 A TEEHE &Y
% & frar mar @, 39 wAE & garEw
T wiwe AFr & ar T, fam & F 97 &7
gAT g o+ §91 WY F w8t § fr swar
TaNHz & WA O S9Tal TWEE gu e}
gorz mAAm (e A 9T aEr wwmar @,
afg @t 9z & f& A1 g T TAR B,
g i I F Iz & Bw fafaeew

AN HON. MEMBER: On a point of

order,

MR. SPEAKER: You cannot raise

any point of order during Question
Hour.

sitwor feg - A9 1969 ¥ 519

TIEET U ) A 1970 H. . ... L L,

MR. SPEAKER: This hag been given

in the answer,

Wt wew fag : 39 ®1 four &< AT AT

LA B S (sawg=t) . .. ... TEl
AT ¥ v 1977-78 ¥ 99 oWt OrEf
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N AW WY, @ TOEEE JATET AW |

g ar Nty &), fggeam & grugd = # gz w9 w1 Aeat § & 97 T
& @ ¥ fe frroamm feor mar ¥, ... (smwew) . L a9
ST WY ¥ wifaw Afa | |
st Ste QWo ¥ATYWTET 1| NI TN, T E ™

AT AW @ T | AT NN S (sem) .

N forddes & arT § §5 T w47 M7, MR. SPEAKER: Thig is not the way

ag I A wd & a1 aff ! to interrupt. Please sit down. It is
for the {Home Minister to explain; you

T | . have not t{o explain these things......

DYy ey - - gyd] queta) ...

MR. SPEAKER: Order, please. This.
is not the proper way to function in
the House.

. wew Teg : wemw AER@ AT
fw fafrer 3 ag wTmm feoow
FAAT qUET WY qoeT AW IR W
g vHiEm o g 1 wgia M Ay 9w

=B el e - cmalo jKep)
@ S S gkl ey
R G?S ot esls S S edads
R Bl S Wl - LSS

[? oee
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fear @ S Tw  faodm & W
-% wm w1 9§ FT wiwd gAr W §

1977 & 188 w@EEw W
1978 ¥ 230 . "

54 fF 1969W 519 ”

1970 # 521 »
1971 & 321 " ”
1972 H 240 ” ;
1973 ¥ 242 " "

‘g ¥ g arrar gar g fF g o S
fear gor &, vud faams. ®fF @ 9w
I T8 & I fafrer are swe
. qg FavaT we  sfaow Jg

¥ W oogw? ¥ w) ay g e
w ¥ fow @ aEl & soak
¥ gfm, fage &, o wBw & R g
s # oW g @ F gAmgdE we A
gomt of wiT I A FT qE WA
t 1 T qgw. MG g g W oag
I wer wgw K el wifgg fv 1977
® et qrfh ®Y @ FTaw gk 1978 ®
w W@ W 1979 ¥ wam  (uw) WY

NG TRT

MR. SPEAKER: Now gquestion 39.

W g o\ ogfed it wt
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WEIR  WER™ W19 4@ g o
st e wgE o RBeEwr # O fal
e frod T A grE ... (swwam)

oblisgn - Ogamie Spdy ot ]
e by ey pellly XS g
[ (wlw”) ...... - u{,ﬂ é,h.

MR. SPEAKER: N¢, not now. I have
gone over to the next question.

=it WM TUEg W gfwd Wy
:ﬁgaw

MR. SPEAKER: It is all right. Now
I have already gone over to the next
question. Now Question 39.

Release of Salt Land for Construction
of Road in Bhandup Village in Bombay

*39. DR. SUBRAMANIAM SWAMY:
will th_e Minister of INDUSTRY be
pleased to state:

(a) whether fhe Maharashtra Gov-
ernment have approached the Salt Com-
missioner, Ministry of Industry for re-
lease of Salt land for the purpose of
constructing an  approach road for
Bhandup Village in Bombay suburbs;

(b) if so, when and the details there~
of: and

(c¢) whether the Central Government
have directed the Salt Commissicner to
hand over the land to the Maharashtra
Governmeni?

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATARA-
MAN): (a) and (b). Yes, Sir. The
Government of Maharashtra made a
proposal to the Salt Commissioner in
September, 1879 for transfer of Salt
Department lands at Bhandup, form-
ing part of Survey Nos. 21, 246 and 275
for construction cof a road from Datar
Colony to Bhandup level crossing by
the Bombay Municipal Corporation,

(¢) The matter is under considera-
tion.
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DR. SUBRAMANIAM SWAMY: I
would like to know from the hon. Mi-
nister whether He could give some kind
of a time-frame, because thigs has been
pending for many, many years, and
indicate whether fhe matter will be
decided within a particular time-frame,

SHRI R VENKATARAMAN: I have
been here for 2 weeks, and their Gov-
ernment was there for 24 years. I will
try to expedife it. It is a public mat-
ter and I will try to expedite it.

DR. SUBRAMANIAM SWAMY: 1
would like to know from the Minister
whether he is aware ‘that in fact in
the entire Bombay suburban area at
least, which 1 represent in this Par-
liament, there are vast tracts of the
Salt Commissiioner’s land. No salt is
being manufactured on this land.
Therefore, will he consider a general
policy question of what to do with the
salt land, particularly when there is
acute housing shortage in this area?

SHRI R. VENKATARAMAN: This
is a policy matter which cannet ke
answered in the Question time. Ne-
vertheless, I will indicate that wherever
lands which are not required for pro-
duction of silt are brought to the notice
of the Government, Government will
consider the question of how to de-

Preserve salt lands.

SHRI A. T. PATIL: I would like to
know what principles or norms are
being applied In taking a decision on
this matter and whether they will be
of general application. The reason is
that the demafids of land belonging to
Salt Commisioner are being made from
place to place for the construction of
roads and for housing and those de-
mands have not been considered so
far and no decision has been taken
thereon. Therefore, I would like” to

4 kmew what principles or norms are
" being applied in taking a decision on
this matter and whether they will be
of general application.

SHRI R VENKATARAMAN: The
consideration is public interest. If the
needs of the public are greater, then

MAGHA 10, 1901 (SAKA)
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the salt land is dereserved and them
roads are allowed to be put up. As
I said, it is only public interest that
will be the paramount consideration.

Border Clashes with Bangladesh

*42. SHRI P. RAJAGOPAL NAIDU:
Will the HOME MINISTER be pleas-
ed to state:

{(a) whether there have been border

- clashes between our forces and forces

of Bangladesh this month; and

(b) if so, the reasons therefor?

Tg WA (s 9 fag) o (F) T (|):
st agh, smm | fag afewr faga &
AT ITHed & qgdt Az ¥ e
Tfg®l F FET GEAT K FEA § GEA
# fem &= 3W TEwew &TRET ¥ wETIw
AT FATE | W TGIRT ®) gReT &
fod o go @ § war@ A O FaATE |

SHRI P. RAJAGOPAL NAIDU: 7
want to know whether nationals an
being protected and they have reaper.
the crops. Whether they have receiv.
ed injuries. What protection has beem
given to them to reap the crops after-
wards?

sit aw fag wFT HIEE, g0 AW
Iy w1 YER FE@ F oAl T IqH
fag gt dte e UHo F YA AR TR
ST wiE Fgi 9x e &) AR ¥ o3g
agal g, 9fv 8 ITAd ¥ A ag wr
amear Tg g}, WWiew qF gv e s
Aot 7 g 1 7§ AEC w1 wEAT §
aY¢ ‘mqﬁaﬂ‘tiﬂ:?vﬁﬁht
!

SHRI P. RAJAGOPAL NAIDU:
Whether it figured in the discussion
between our Prime Minister and the
Presiden? of the Bangladesh when he
came here recently.
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A AT AMfgEE ¥ 9T |
A7 a @ & Tmear g fv v Tmi
¥ 2% ¥ e W A erwrT g e
g gad we wrE W wege wiEa @Y
gtar ¢ s fafrey Wt mifaw A dan &
a1 gz sren fatawee #1 fyasw § & ag aard
fo For avg g€ YT Fmr A ¢E

SHRI INDRAJIT GUPTA: I will not
press the Minister to reveal anything
about the talks because he pieads igno-
rance. Bul when this firing across
Tripura border was taking pilace day
after day, it was'being alleged by
Rangla Desh authorities, according to
the Press, that certain land, the char-
land which is in the middle of the
river on which the Indian farmers
were cuitivatinug, they were cuiti-
vating that land for quite a 1onz time,
that that land did not belong to India
and that it rightfully belonged to-
Bangla Desh. I am not- asking him
what transpired between the Prime
Minister cf India and the President of
Bangla Desh, Zia Ur Rahiman, be-
cause he says he will not be able 1o
reply. it is a pathetic spectacle. Any-
way, at ‘east I should like 1o know
what is the view of the Government
of India, whatever settlement may be
reached later on. I hope some peace-
ful settlement wiil be reached. DBut
at present what is the view of the
Government of India regarding that
so-called disputed—not disputed from
our side perhaps, disputed froin the
Bangla Dech side—territory or land
which led to this exchange of fire.

Wt ww fay : I

g A ged § AR
3

| wevelr feat foramy
W UF g AT I

173253
iw:§§§%
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v zfar & =R w1 gETET oY
W ot @& 4 St &7 g7 wEr
N OEE A X Aqd @ &

T A | i e fawrw

_ 43.&1‘1{twﬁrmaq-rm:wstm
Wt gz qIA A For w3 fE

L (®) | oAw ¥ g gl oF §we
g; "
(w) afz g & qamp I quT @R

Fat & ferw & fou mawm Far 7w
ot W 27

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND
LABOUR (SHRI J. B. PATNAIK):
May I answer this, on behalf of the
Prime Minister?

MR. SPEAKER: Yes,

st Fo dWto gzAms : (F) AW
fasett &1 = § =g a@ g FA
fooa aredt faasit g, 92 sEmew ot
Fn IET A

(/) =Teae Fr Affy faselr da1 &
F oWl qaal F1 faww F w1 g, A
qerey fawsdt ot wifss &1 =S gy
fasreTeR 640 WmaTe fasmeir GeT wd E
Wy ware, g wm g fa  fawtvrde

4y ap

Erd

faseilay 39 <WE & ¥ TF 1160
Aqrare fawelt dur w0 )

SHRI J. B. PATNAIK: The present
position is, the enriched uranium that
we are expecting from the United
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States is not coming.
are thinkirng of some alternafive so-
urce pariicularly indigenous scurces
wherefrom we could supply fuel for
the 'Tarapur Plant.

st T feaqrw @@ gEa HATE
gwegey At AU g fF oW oaw A &
mmmtm%mwﬁmﬁa
m%m?a&a,a‘rmmm%
¢ gy ¥ oWl @F wr Few gzry ¥
wda qRAn] fawrd AMfr @At wmo o
@t At FEm # T § g A

el 7 1 oF A weamt ot g
ot aF @ faare gw 8, wafy gf 37

SHRI J B, PATNAIK: As far as
deveiopment of atomic energy is con-
cerned, the intention of the Govern-
ment is that this should constitute an
important component of the produc-
tion of energy in this country. There-
fore, we have got an ambitious plan
for the production of atomic energy
in this cocuntry and by the end of the
century we would produce abou: 8,000
to 10,000 MWe of atomic energy. For
this purpose, we are not depending
on the foreign sources of uranium, e
have got natural uranium in this coun-—
try and we are developing it for the
purpose.

WRITTEN ANSWERS TO
QUESTIONS

Reservations for SC and ST Office
Fearerg pf Local Bodies

*41, SIIRT PASALA PENCHA-
LATAH: Wili the Minister of HOME
AFFAIRS be pleased to state:

(a) whether any State Government
has introduced reservations for ofice
bearers of local Bodies (Panchayat Raj
and Municipalities) for Scheduled
Castes and Scheduled Tribes:

(b) it so, what are the States;

(c) whether Government have isgu-
ed directions to other States tn im-
yement reservations; and

.

(d) if rot, the reasons therefor?

MAGHA 10, 1901 (SAKA)

Therefore, we |
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THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d,, The required information
is being collected from all the State
Governments,

Disturbances in Assam

*44 SHIIRI SAMAR MUKHERJEE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of persons who icst '
their lives during the last 3 months
due to disturbances in Assam;

(b) the number of persons rendered
hemeless; and

(c) the number of incidents of
viclence and arson that took place
during the same time?

THE MINISTER OF STATE IN THE
MINISTRY OF(HOME AFFAIRS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) to (2). Aec-
cording to information furnished by
the Government of Assam, during the

period from October 1979 upto 20th
January, 1980, 201 incidents of vio-
lence and arson have taken plac2 in
Assam and 69 persons have lost their
lives. According to available infor-
maticn, over 15,000 people are esti-
mated to have been rendered home-
lesg in Kamrup District.

Expendiu':uc incurred on Commissions
*45 STIRIMATI KRISHNA SAHRI:
SHURI V. N. GADGIL:

Will the Minister of
AFTAIRS he pieased to state:

HOMFE,

(a) the total expenditure incurred
so far on the various Commissions ap-
pointed oy the Janata Party Govern-
ment during their regime;

(b) the total amount of fee paid to
Government pleaders appointed for
these Commissions; mnd
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(c) whether Goveroment propose to
wind up these Commissions?

THE MINISTER OF STATE IN THE
MINJSTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Rs. 1,28, 46, 943.00

(b) Ra. 3,42,515,00.

(¢c) All the eight Commissions of
Inquiry appointed by Home Ministry
have sulinitted their reports to Gov-
ernment znd are no more in existence.

U.N. Industrial Development
Organisation Conference

*46. SHRI C. R. MAHATA: Will the
Minister of INDUSTRY be pleased to
state;

(a) whether U.N. Industriai Deve-
lopment Organisation Conference was
held recently in New Delhi; and

(k) if so, the outcome of the Con-
ference? ‘

THF MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKA-
TARAMAN): (a) and (b). The

Third General Assembly of the.

United Nations Industrial Deveiop-
ment Organisation is currently being
held in Delhi, Since this Conference
which began on the 21st January, 1980
will continue tili the 8th February,

1880, it is not possible at present to
indicate its outcome.

Introduction of Anti-Defection Bill

*47. SHRI AMAR ROYPRADHAN:
Wilk the Minister of HOME AFFAIRS
be pleased to state:

(8) whether it is a fact that Gov-
ernment are considering to introduce
the Anti-Defection Bill; and

{b) if so, when and if not, the rea-
song therefor?

JANUARY 30, 1980
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFEAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (k). The Government have
not yet had an opportunity to examine
the matter and take a view thereon.

Shortage amd import of Cement

*48. SHRI R, P. YADAV: Will the
Minister of INDUSTRY be pleased to
state.

(a) whether Government are aware
that a few years back one of the major

export items of the country was
cement:

(b) whether it is also a fact that in
the last few years we have started
importing cement;

(c) if 0, the reasons theréfor; and

(d) the steps being contemplated to
improve position?

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATA-
RAMAN): (a) Cement though export-
e¢d in the past was not a major item
of export.

(b) and (c). Cement has been im-
ported into the country since 1978 to
partly fill the gap between the demand
for cement and its availability from
internal production.

(1) Following are the steps taken to
improve the availability of cement
within the country:—

(i) The export of cement vutside
the country has been banned except
to Nepal and Bhutan,

(iiy A num”ber of new licences
and letters of intent have bean issu-
ed for setting up of additional capa-

city both in public and private
sectors.

(iii) A Cabinet sub-committe= 13
currently considering the wvarious
measures adopted Ygr conservation
of cement, Conservation of cement



29

ig sought to be achieved by using

gubstitute materials such as hyder-.
ated lime, peddy husk cement,

sagol, lime mortar etc.

(iv) Cement is being imported

into the country.

(v) Existing rules relating fo
freight reimbursement for road
movements have been liberalised.

(vi) Gevernment have also grant-
ed assistance to the cemeht indus-
try for the use of captive power for
production of cement during the
periods of power cuts,

(vii) Government have announced
assistance to the cement industry
for the use vf furnace oil for pro-
duction of cement due to inadequate
supplies of coal.

(viii) The production of the exist-
ing units is also closely monitored
to ensure better capacity utilisation.

(1x; The import of pre-calcinator
technoiogy has been permitted to
enable the increase in production.

(x) The construction of on-going
projects is being expedifed.

(x1) Government have also decid-
ed to encourage the setting up of
cement plants at the sites of or near
steel plants to utilise the slag.

(xii) Government have also decid-
ed to encourage the setting up of
large number of mini cement plants.

Law and Order Situation in Delhi

*51. SFIR1 K. LAKKAPPA: Will the
Minister of HOME AFFAIRS be pleas-
ed to stalc:

(a) the reasons for continuing de-
terioration in law and order situation
in Delhi during the last 24 years;

(k) whether it is a fact that there
wasg virtual breakdown of adminis-
tration and people lived in fear of
their lives during day-time and ladies
could not venture out of their homes
after sun-set;

Written Answers MAGHA 10, 1901 (SAKA)
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(¢) whether it is also g fact that a
number of cases of robberies, knifing,
snatching of chains, pick-pocketing
and cther anti-social activities in-
creased enormously during this period
as compared to the previous regime;
and

(d) if so, what action has been
taken fcr the failure. of the previcis
Government and what remedial steps
are being taken by the present Gov-
ernment?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRJY
P. VENKATASUBBAIAH): (a) to
(d). There has béen a sense of in-
security among people in Delhi for
Some time because of an increase In
tke incidence of crimes—-particuiarly
crimes of a sensational nature like
snatching, road hold-up, eve-teasing
ete,, especially in early morning and
evening hours,

2. InAux of a Jarge number of people
from outside manifold growth in
population, far-flung residential colo-
nies and the inadequate policing, and
release of anti-social elements are
some of the main reasons for this.

3. A comparative figure of crimes
under various heads is given in the
Statement enclosed, which will show
that there was sharp increase in crime
in the last three years, namely, 1877—
79 as compared to the previous two
years i.e. 1975-76. .

4. Various steps have been taken to
briftg about improvement in the situa-
tion. Immediately on assuming office,
the Home Minister convened a meet-
ing of the senior officials of Delhi
Administration and Delhi Police on
the subject. This was followed by a
geries of meetings—one having heen
attended by different ranks of Deihi
Police, Inspectors and above, The
Home Minister took them into con-
fidence, assured them of necessary
agsistance in the form of men and re-
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sources and asked them to lake im-

mediate and firm steps to curb crime I a 3
80 that people could lead a peaceful
life, e warned that those who were N -
found guilty of dereliction of duty Murder 1975 165
would be taken to task. Some of the 1976 120
. specific measures taken in this regard
are as follows:— 1977 184
1978 185

(i) Inlensive patrolling has been
introduced in the city particularly 1979 190
in the vulnerable areas and during
morning and evening hours.

Att. to Murder . 1975 188
{ii) Senior police officers have 176 .
been instructed to supervise pat- 97 '3
rolling personally. 1977 208
(ii) Armed pickets have been set 1978 271
up at vulnerable points.
1979 321
(iv) Surveillance of known cri-
minals has been strengthened and R
records of criminals updated. obbery . . 1975 257
(v) Steps have been taken to 1976 142
modernise the Police Control Room. _ 1977 354
(vi) It has been decided that the 1978 666
Crime Record Office wiil operate
round the clock instead of one shift 1979 621
-as in the past. _
(vii) Externment of bad charac- Snatching . 1975 143
ters under the Delhi Police Act has
been stepped up. 1976 122
(viii) Creation of new police sta- 1977 277
tions and posts to ensure better 1978 379
policing is under active considera-
tion, 1979 356
Statement Riots . . ) 1975 146
Crinie data for the rs 1 fo 1 Delhi
nie e vea ;‘f mg75 979 of Delhi 1976 28
. —— 1977 148
Crime Head Year Reported 1978 304
1 2 3 o
1979 395
Dacoity. . . 1975 18 Burglary . . 1975 2216
1976 5 1976 1589
19077 21 1977 2683
1978 71 1978 3432

1979 61 1979 2047

— e~ —— —
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Crime Head Year Reported
Other Thefts . . 1975 16969
1976 13284
1077 21678

1978 25268

- 1979 25737
Other IPC . . 1975 8469
1976 7693

1977 10302

) 1978 128g1
1979 13456

— i —

Improvement in Law and Order
Situation

*52. SHRI M. V., CHANDRA-
SHEKHARA MURTHI:

*SHRI MADHAV RAO SCINDIA:

Will the  Minister of HOME

AFFAIRS be pleased to state:

(a) to what extent law and order
situation has improved since the new
Government took over: and

(b) whether he has called the con-
ference of Chief Ministers of States to
deal with the situation?

THE MINISTER OF HOME
AFFAIRS (SHRI ZAIL SINGH):
(a) The new Government has been in
position for just 16 days and it js to0
early to expect, in so short a period,
any remarkable improvement in the
law and order situation which had
greatly deteriorated.

2385 1.8—2
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(b) It is proposed to hold a Con-
ference of the Chief Ministers eof
States on the subject.

Dowry Deaths in Delhi

*53. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
HOME AFFAIRS be pleased to lay a
statement showing: —

(a) the number of cases reported
and registered in the Capital where
yeung married ladies were killed or
compelled to commil suicide due to
dowry demanded during the last two
years;

(b) the number of casecs where the
culprits have been punished; and

(c) the number of caseg where (i)
action has so far been taken and (i)
the police have not yet investigated or
filed the cases?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND 1IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) 3
cases in 1978 and 9 caseg in 1979 were
reported to the Delhi Police.

(b) and (¢) Action by the Police
has been taken in all the 12 cases. 4
cases are under tria] in the courts and
6 are under investigation. 20 persons
have becn arrested in these 10 cases.
The remaining 2 cases are also under
investigation but no arrests have been
made so far.

PDisturbances in Assam and adjoining
Areas

*55. SHRI P. K. KODIYAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(ay whether Government are aware
that the movement of essential com-
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modities has been seriously affected in
the entire North-Eastern region owing
‘to the recent disturbances in Assam
and adjoining areas; and

(b) if so, the details thereof and
the measures being taken to restore
normalcy in this region?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) Yes,
Sir.

(b) Shortage of essential commodi-
ties like petroleum products, food
items, such ag salt, sugar, edible oils,
etc., has been reported from practi-

cally the entire North Eastern Re-’

gion. Steps are being taken to move
supplies to the affected areas.

Government are taking all necessary
steps to maintain peace and order and
restore a sense of security among all
sections of the people. Stepg are also
being taken to reassure the students
-and others who have been engaged in
this agitation of the anxiety of the
Government to continue discussion
with them and to create an atmosphere
conducive to evolving satisfactory
solutions to the prcblems.

wifeaga swaroAl & fao g faewre

*56. st QHo ®o mHATEHY . T wuUH
Halt TE T &Y FOT F41 fF ¢

(%) wifagr s & fAo g
facgle w77 & ard ¥ IR FIEE HY
#ifg F1 ¥ ; A

(a) ufe ooy farmre w73 @y Afy
2 @ 9% 37w F 7

(sivereit ¥ Faer ey -
A @R 9T

quT |7t
(#) aq1 (&)
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W Afa e e @ 5 olay w3t w1 geamw
\Faw wifgRq w13 & fag fFar g,
Tt wieday FIE4L AT AT 40T
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Sainik Schools

72. PROF. NARAIN CHAND PARA-~
SHAR: Will the FRIME MINISTER
be pleased to state:

(a) the names of the Sainik Schools,
State-wise;

(b) what ig the pattern of finance
and management in running fhese
schools;

(¢) the enrolment, school-wise Iar
the years 1978 and 1979;

(d) whether it is proposed to open
new Sainik Schools in the current
calendar year; and

(e) if so, the names of the places
selected for the purpose?

THE PRIME MINISTER (SHRI-
MATT INDIRA GANDHI): (a) State-
ment attached.

(b) Sainik Schools are established
and managed by the Sainik School
Society which is an’ autonomous body
registered under the Societies Regis-
tration Act,

Lands, buildings and the initial
cost of equipment for the establish-
ment of a Sainik Schoo] are provided
by the State Government. The run-
ning expenses of the Sainik Schools
are met from the income derived
from fees/scholarships.

(c) Statement attached.

(d) There is no such proposal at
present, '

(e) Does not wrise.
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Statement

Sain’t Schaole States in which Incated and the strength of  bays on rolls

Name of the Sainik School and state in which located

Strength of boys on
rolls

As on As on
g1-12-58 3i-12-79

Sainik Schonl Satara (Mahurashitra)

Bainik Schonl Kunjpura (IHarvana)

‘Sainik School Balachadi (Gujarat)

“Sainik School Kapurthala {(Punjab)

‘Bainik School Chittorgarh {Rajasthan)
Bainik School Korukonda (Andhra Pradesh)
“Bainik School Kazhakotum (Kerala)

Kainik School Purulia (West Bengal)
“Sainik School Bhubaneswar (Orissa)

Bainik School Amaravathisvagar (Tamil Nadu)
Sainik School Rewa (Madhva Pradesh)
Sainik School Tilaiya Damn (Bihar)

Bainik Schoo! Bijapur (Karnataka)

Sainik School Goalpara (Assam)

Sainik School Ghorakhal (Urttar Pradesh)
Sainik School Nagrota (Janmuu & Kashmir)

Bainik School Imphal (Manipur)

Bainik School Sujanpur Tira (I{imachal Pradesh)

592 625
86 6oz
534 407
635 637
471 4904
518 519
581 612
442 474
591 619
631 605
429 457
645 776
527 518
534 581
401 396
418 450
355 359
51 100

T AAAT TIA qAAEATT § wqA gra o
Wt 1€ aw

73. &t faedy & s W quE@ Hay
e FAH ¥ gOT FG fF

(¥) =1 ag 59 36 <& Ham@@ A
I W Uweqry sy ¥ osredaw fwy ¥
auft g€ frafafer s o fedawr &
E - K

(1) AT FAT— FHyAT- g (2)
TTgT ¥ AW, (3) WE ¥ WER
{(4) = & =

() SWma w0 oW wewd
¥ oazaa & fAr 1979-80 ¥ YA faaddr

gaafm wmrdfea 3 v B 97 aw feadt

g @9 #F 7% 67 A4, 19809% I
g7 fradr a9 ufw g9 gy ; W

(7) STEA WTE Fq aAF 49 FL ﬁm
& a7

gat  Hdt (smat wfaa i) :
(%) & 7@ L o1 7 wyE frdewr
agt &1 7t § ety e qeAl &) fadge §
o T AT §

(W) =% 1979-80 ¥ w7 wywl & fay
54,50 M& o7 ¥ ww fruifa € o
¢ S§fF ot aw & 9Ewi W 9T W@
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Setting up District Industrieg Centres
in Maharashtra

74, SHRI R. K. MHALGI: Will the

Minister of INDUSTRY be pleased te
state:

(a) what ig the total number of
District Industries Centres started im
the State of Maharashtra and in what
districts;

(b) when the same will be opened
in the remaining distriets and the
names ihereof;

(c) whether the ‘Action Plan’ has
been prepared by all the District In-
dustries Centres in Maharashtra by
now;

(d) if so, the number and names of
such District Industries Centres and
the reasons thereof; and

(e) when the ‘Action Plans’ will be
ready for all the Distriet Industries
Centres jn Maharashtra?

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R, VENKATA-
RAMAN): (a )to (e). The following
25 District - Industries Centres have
been sanctioned for Maharashtra
covering the entire State except
Greater Bombay district which is a
Metropolitan area. 15 of them were
sanctioned in April, 1978 and 10 im
February, 1979. The names of the
districts where a District Industries
Centre has been sanctioned are as
follows: —

“Amednagar, Aurangabad, Bhan-
dara, Bihar, Buldhana, Chandrapur
(Chanda), Colaba Dhulia, Jalgaon,
Nanded,  Osmanahad, Parhhani,
Ratnagiri Wardha, Yeotmal, Thane,
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Nasik, _Pune, Satara, Sangli, Kolha-
pur, Solapur, Nagpur, Akola and
Amravati”,

Sixteen of them, namely, Ahmed-
nagar, Aurangabad, Bhandara, Bhir,
Buldhana, Chandrapur (Chenda),
‘Colaba, Dhulia, Jalgaon, Nanded,
Nasik, Parbhani, Ratnagiri, Solapur,
Wardha and Yeotmal have prepared
‘Action Plans’. The Action Plans for
the remaining nine District Industries
Centres are at various stages of pre-
paration and are expected to be com-
pleted shortly. Usually the first six
months or so after the sanctioning
of the District Industries Centre are
spent in procedural matters viz.
recruitment of staff and their training,
organisation of District Industries
Centres ete.

Allocations for Tribal Sub-plan Areas

75. SHRI GIRIDHAR GOMANGO:
Will the Minister of HOME AFFAIRS
be pleased to state: A

(ay the funds earmarked for Five
Year Plan for Tribal Sub-plan areas
of the country from (i) State plaw
outlay, (ii) Centra] Ministries, (iii)
Centrally sponsored schemes, (iv)
Institutional finance and other sources;

(b) the funds earmarked by the
States and funds released by the Home
Ministry to the States for Tribal areas
for the year 1979-80; and

(¢) the achievements made by the
Stateg in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRT YOGENDRA MAKWANA):
(a) It is estimated that during the
Sixth Plan, the flows from the State
Plans to the tribal sub-Plan will be
Rs. 1850 crores, and the amount out
of institutional finance will be the
order of Rs. 300 crores. The amount
of Special Ceniral Assistance is Rs.
350 crores. The amount to be made
available from the Central Pre-
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grammes was estimated at Rs. 500
crores, but this will undergo a
change as many Central Sector Pro-
grammes have been transferred to
the States.

(b) Information is given in the
attached statement.

(e) Though quantified figures for
1979-80 are not available, reports from
the States indicate that progress has
been achieved in the tribal sub-Plan
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areas particularly in the extension of
irrigation facilities, soil conservation,
co-operative credit and horticulture
development, Elimination of exploi-
tation has been given priority. The
excise policy has been reviewed, the
problem of land alienatjon is being
tackled as a time-bound programme
and credit and marketing facilities
strengthened. There has been vary-
ing degrees of success in these areas.

Statement

(Rs, in lakhs)

~Name of the Stale Flow from Special Central Assistance

State Plan
Allocation Arnount
released so
far

,._.~] — 2- ; ; _—
Andhra Pradesh 153738 31490 244 45
Assam 1000 -00 32350 155 00
Bihar G525 00 829-00 629-25
‘Gujarat 3020 00 5840 250 - 50
Himachal Pradesh =05 6o 125 a0 9375
Rarnataka 315 - 00 4800 24 00
Kerala : 15875 40 0o 3000
Madhya Pradesh 2057 0 188590 14765
Maharashtra 4583 00 33510 201 - 35
Manipur 1117 (0 12600 6300
“QOrissa 585076 931 10 427 50
Rajasthan 3334 -46 51470 42795
“Tamil Nadu 204 00 55 00 2750
Tripura 850 09 13000 9750
iUttar Pradesh 5927 3500 - 2325
West Bengal 1774 31 314 00 157 OO
A & N TIslands 262 98 4300 12 50
‘Goa, Daman and Diu 18 oo 22 00 1175

Rescrve 320 oo

ToTaL . 39359 8o _(;630-00_ 44.44 rx.n

Grand Totai_ 39359 -80 7000 - 00 4444 :;;

——
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Expenditure on Six Five Year Plans

76. SHRI RAM VILAS PASWAN:
Will the PRIME MINISTER be pleased
to state:

(a) the total expenditure incurred
on previous six plans; and

(b) the percentage of the above
expenditure incurredq on the persons
with an annual income of less than
Rs. ten thousand and the propor-
tionate benefit received by them?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) The
total plan expenditure from the First
Plan to the end of the Fifth Plan weas
Rs. 66,604 crores,

(b) The details of plan expenditure
are essentially classified in terms of
particular heads of development such
as agriculture, power etc. Bulk of the
plan expenditure js on schemes con-
cerned with creation of common in-
frastructure such as power houses,
dams, roads, etc. There are cerlain plan
schemeg which are individual bene-
ficiary oriented which are concerned
with small farmers ete. Even in res-
pect of such schemes the expenditure
is not classified in terms of income-
level of the beneficiaries. It is there-
fore not possible to indicate the pro-
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portion of the plan expenditure in-
curred on persons with an annual in-
come of less than Rupees ten thousand.

Supply of Enriched Uranium for
Tarapur Atomic Power Station

77. SHRI CHITTA BASU: Will the
PRIME MINISTER be pleased to-
state:

(2a) Whether the Government of
U.S.A. have since cleareq the ship-
ment of Enriched Uranium for Tarapur:
Atomic Power Station;

(b) I1f so, whether any conditions
have becn wmttached; and

(c) If =0, the details of the condi--
tions,

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) No, Sir..

{b) and (c¢). Do not arise.

TRAl 1 DAt & fAg  maE

78. st gewy e W ggw  Hay a9
f7 a6t & Dy A £ Syt F faw
grafes v &1 7Tsamre T Twie amET
g\ﬁ?avm q4T 92 7 V@A FT FUI
LI

wa™ Hat (siwar gfa miey) o fwer
dm awl # wsE @y afew At &
forr gifza aferdt # frgor g 21

~

faaw
G
sy EnL eI FfaF FroAT  FifaE draaT
1976-77 1977-78 1978-79
1 2 3 4
1. OFH 939 26785 36875 44900
2. WAR 7737 11939 15500
3. faare 25514 30694 38414
4 TIAF 21850 29158 33500
5, ghoamn . . 14179 15440 21000
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(a5 )

1 2 3 4

¢ fzaram waw . 3784 5635 7300
7. W W FWAHT, 7999 8968 10800
8 FARw 22468 24150 3090@
9 FIA 12069 14152 17600
10. Wex SEW ) 27550 35577 41300
11. \EIIAE 46870 66180 735060
12. #foge 17686 2319 2826
13 RAEER 2022 2446 2911
14 AMMEE . . 1770 1927 2453
15 3¥MT 13177 15400 19100
¢ oI« 22597 26550 26000
17. OIwE . 15240 17530 23500
18 fafes 1220 1247 1580
19. Afsmary . . 22387 26012 30500
20 faga 1507 1578 2270
21. IV qFW 53437 65475 75500
22 afvww FmA 23300 11592 37140
. T k]

FrE—re 375226 4170844 558494

fagre A 7Y WETA UE w@E o owwAY, (A) #1 az "= & fx shwofoe 4% 7
g w1 ww g T FTIETT A th-n‘h

r

79. W T Fra Tarr awt ;. W gEw
HAl a7 1Y Fr g o9 ¥ o

(%) ¥ 7z 792 fF fagrn § £@wr
¥ fowz oy fufs T8 s o &
FmAY, A f& fagr ¥ @ qmm
Y vEma b1 &, FATE 1976 ¥ AR
qfy ¥ ol gz ot Fmt & fe ogER
oy wifE fawty @3 ¥ &Y s
gy & qEAT fear §

(m) afx 397 Ami (%) @7 (F)
¥ w7 Awinaw & oAty gy fen
M g00 THANTG w1 FaTd TR A % f/n
qrEr7 % faurids e ol @R
oy

(v) afz nizw 21 vk goma ¢ oY
TZ &x A% & Frowr ?
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Tam oy v s (sit mzo dwTewm):
(¥) &% (@), 1960 & #AT mEw
WX A FEA F oTE0w (R wmr ek
1969 ¥ IRY ITEF A &M a1 | JTEW
¥ & AwA@r vd wEgwg wamfat &
oA H &OET & #fEret &1 q0Aar F791
%7 WYX 3% W afeorty F gifaat gf 1 qard
1976 ¥ & 92 @ 97 2 | ®Wro %o §To
mio e THo Hio TUlo TN WA {IGAT
¥ waTe oqr AR g7 fEU w0 uma«im
yarf@i & IORA F1 qAGSSEd F3
F ggeq wASA B AT § | AVETT BT ITFN
F G NG T F 99T &7 faewrn & owiw
1 T ¥ Fu7 IO w1 FawE fway g€ Ea
T {adast FT HAA WA TFT T A
X T A IHA DA g F FT FZ
faasgraa @t @aw @ fF w8 fan
wrdy fagwm fwar ma 1 w707, wum (faFmE
ot fafama) afafoam, 1051 & Iudul & &
wada ag faoim feat mn @ e e sRafe

- Ioww & 1Al # grAwa 7 frar S0
HAFAT TvG FATAAT & HIEWI T ITEH
feiform sgTdtT T 9y FAFTAT I3 AT
F arFrg afomamEs ¥ 18 FAAIT, 1980
® qrw AT § TR K g wEvy @wei
&g o &1 9w gfrmfaai &1 0 a9
27 & A g fam S @ 2

(7) ¥z w0 & am  gwifa #45-
arfl &1 gaaty &y ®r F1§ A1 dwfers
groT fasrudts Jgr &

(7) wea" & =& zEar o

Review of Industrial Policy

80, SHRI K. A. RAJAN: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government are aware
that the liberalised capital goods im-
port policy being followed by the
Union Government has gravely affect-
ed the indigenous heavy engineering
enterprises due to lack of orders; and

(b) if so, whether Government have
a proposal under consideration to re-
view and revise the policy?

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATA-
RAMAN): (a) In the context of im-
proving foreign exchange reserves, the
Governmant considered how this could
be taken advantage of for acelerating
.economic growth by removing those
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constraints which came in the way due
to earlier paucity of foreign exchange.
The Government's decision was taken
to liberalise imports of capital goods
with effect from 1978-79 with a view to
reducing the overall cost of jnvest-
ment in 14 select industries of national
priority, consistent .with the require-
ments of offering protection to the
indigenous cagita] goods industry as
a:so introduce other measures of im-
port liberalization. The main objec-
tive was to stimulale industrial
growth and to expose indigenous capi-
tal goods industry to a controlled
measure of competition. An Em-
powered Committee was set up for
taking a view on the merit of the im-
ports or otherwise. So far only 14
applications have come up for consi-
deration of the Empowered Committe
under the globa] tendering system, as
such it is yet early to assess if there
has beepn any adverse impact on the
indigenous capital geoods industry.
However, it may he stated that the in-
digenous capita] goods manufacturing
industry may not have been able to
complete as effectively as envisaged
under this scheme due to factors such
as shortage of power and critical raw
material inputs and other constraints
of infrastructure,

(by The Government reviews the
import policy from time to time on a
continuing basis,

Demang Capacity and Import of
Cement

81. SHR1 GEORGE FERNANDES:
Will the Minister of INDUSTRY be
pieased to state:

(a) the projected requirement of
cement for the next five years;

(b) the installed capacity to produce
cement in the country;

(c) the additional capacity presently
being installed; and

(d)y how much cement Government

propose to import during the next
year?
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THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R, VENKATA-
RAMAN): (a) Op the basis of an
eight per cent commulative growth in
demand, the projected requirement of
cement for five years commencing
from 1980-81 is estimated as foilows: —

{In million tonnes)
'1980-81 . . . . 27°99
1981-82 . . . . 30° 22
1982-83 ‘. ‘. S - 3264
1983-84 » . » . 35 26
‘e 38-08

-~
T

]984“85 L] L]

(b) The present installed capacity
for production of cement in the coun-
try is akout 24.09 million tonnes,

(¢) Additional capacity of 27.06 mil-
lion tonnes has been sanctioned for
installation,

(d) No decision has yet be taken in
the matter,

Visit of British Engineering Industry
Association Delegation

82. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
INDUSTRY be pleased to state:

(a) whether British Engineering In-
dustry Association delegation visited
India ‘in January, 1980 and offered
equipments for oil and gas production;
and

(b) if so, the reaction of Govern-
ment in the matter?

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATA-
RAMAN): (a) A 12 Member Delega-
tion from the Engineering Induslries
Association, UK visited India in Jan-
uary, 1980 and held discussions with
the Association of Indian Engineering
Industries (AIEI) and offered, inter-
alia, equipment and machinery for oil
and gas production.

{b) No proposals have been received
by the Gevernment in this regard.
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Setting up of a Cement Faclory at
Sunki

83. SHRI GIRIDHAR GOMANGO:
Will the Minister of INDUSTRY be
pleased to state;

(a) whether there was any propo-
sal pending with his Ministry regard-
ing setting up a cement factory at
Sunki in Koraput district of Orissa
State;

(b) if so, the steps taken by Gov-
ernment of Orissa and his Ministry
for setting up the factory so far; and

(c) if not, the reasons for delay in
clearance of the said factory?

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATA-
RAMAN): (a) to (¢). Gevl. of Orissa
had proposed in October, 1969 setling
up of a cement project in Koraput
Distt. of Orissa State in the Central
Sector. This proposal was examined
and it was found that a cement pwro-
ject in this district did not appear
feasible till either Dantewada-Sukhma-
Rajmundry rail line comes up or
Kottavalse-Kirundal railway line s
thrown open te the general goods tra-
fic. The Ministry of Railways, who
were requested to examirie the latter
possibility, had indicated that this line
was primarily constructed for trans-
port of iron ore from Bailadilla area
to Visakhapatanam for export and it
was difficult to accept any sireabie
quantities of general goocds traffic on
this section.

Recommendations of Working Group
on Tribal Development

84. SHRI GIRIDHAR GOMANGO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether his Ministry accepted
all the recommendations made by the
Working Group on Tribal Develop-
ment;

(b) if so, how many of them have
been implemented so far;
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(c¢) the main recommendations that
remain to be implemented by the Cen-
tral Ministries and by his Ministry;

(d) the names of the States which
have Ieoliowed the said recommenda-
tions; and

(e) the reasons for delay in imple-
mentation of the recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF FHOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (e). The Report of the Working
Group on Tribal Development which
has been accepted by the Home Min-
istry was circulated to the State Gov-
ernmenis as well as Central Ministries
so that the recommendaticns could
be taken into account by them in the
preparafion of the State Tribal sub-
Plans and in formulation of secloral
programmes during the Sixth Plan
1978—83.

The Central Ministries have under-
tuken the exercise of guantification ol
funds out of their sectoral program-
mes 1o be ulilised in the Tribal suh-
Pian areas. The Slale Gevernments
have also undertaken such exercises.
The recommendations are kep! in
view while discussing the Annual
Tribal sub-Plans,

Economic programmes for economically
amd socially backward population

85. SHRI GIRIDHAR GOMANGO:
Will the PRTME MINISTER be plea-
sed {o state:

(a) whether Planning Commission
is preparing economic programimes for
economically and  socially backward
population of the country:

(b) it so what are the programmes
to be adopled and imp.emented; and

(¢) allocation made by the States

and concerned Ministries for the eco-
nomic programmes for the poor?
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THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) to {c).
Gevernment has already announced its
intention that the 20-Point Econemic
Programme which was primarily meant
for the development of economically
and socially backward population of
the country would be revitalised. In
addition, the Minimum Needs Pro-
gramme with special stress on educa-
ticn and health will also be accorded
high priority. Emphasis will also be
given to assistance to small and mar-
ginal farmers as well as agricultural
labour. The details about financial
allocation for such programmes are
vet to be delermined by the new Gov-
ernment which has only recently assu-
med office.

Use of Hindi in Central Govermment
Offices

86. PROF. NARAIN CHAND PARA-
SHAR: Will the Minisier of HOME
AFFAIRS be pleased to stale:

(a) the progress made in the use
cf Hindi in the Central Government
offices:

{b) whether any obstacles have been
witnessed in the progressive use of
Hindi in the Central Government De-
partments;

(c) if so, the nature thereof:

(d) whether any complainls of for-
cible imposition of Hindi have slso
heen reporled;

(e) il so. the details theveef: and

(fy the steps taken by Government
to promote Hindi voluntarily on the
part of Government employees in-
cluding the incentives?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (e). The use of Hindi in the offices
of Ceniral Government has been gra-
dually increasing. The main obstacle
in a wider use of Hindi is the mental
hesitation of employees who have been
used to working in English. It ‘has
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been Government's endeavour tc re-
move these mental barriers and to
encourage ils employees to use Hindi.
Stress has been laid on persuasion and
on providing facilities for the use of
Hindi. There is no intention to im-
pose Hindi on the non-Hindi-speaking
States.

(f) The mere Tmportant steps taken
by Government for promoling the use
of Hindi are as follows: ‘

(i) Setting up of the Kendriya
Hindi Samiti under the chairman-
ship of the Prlme Minister;

(ii) Setting up of the Hindi Salah-
kar Samities in various Ministries
under the chairmanship of the res-
pective Ministers;

(iii) Setting up of a Central Im-
plementation Committiee under the
chairmanghip of the Hindi Salahkar
and the Secretary, Department of
OMcial Language;

(iv) Strengthening ihe infra-struc-
ture, namely, the technical aids and
reference literature;

(v) Providing incentives, both for
passing the Hindi examinations and
for doing official work in Hindi; and

(vi) Operation of the Hindi Teach-
ing Scheme for coaching the Central
Government employees in Hindi,
Hindi typewriling and Hindi steno-
graphy.

Dacoities and Murders in Delhi

87. SHR1 MADHAVRAOQO SCINDIA:
Wiil the Minister of HOME AFFAIRS
he pleased to state:

(a) the number of dacoities, mur-
ders as a result of anti-social elements
being active in Delhi during the last
six months: and

(b) the action taken by Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
17 cases of dacoities and 106 cases of
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murders were reported during the
period from 1-7-1979 to 31-12-1979.

(b) The following measures have
been taken:—

(1) Externment proceedings against
fhe known bad characters have heen
initiated.

(2) Intensive foot and mobile pat-
rolling during day and night is being
done.

(3) Armed pick®ls are detailed at
strategic pcints.

(4) A special centralised squad
has been set up to collect criminal
intelligence and detect criminals and
gangs operating in Delhi.

(5) Surveillance over known cri-
minals is being strengthenea and
records of criminals up-dated.

(6) Detention under Arms Act has
heen intensified,

Bill to amend Cantonment Act 1924

88. SHRI R. K. MHALGI: Will ilhe
PRIME MINISTER be pleased to state:

(a) whether it is a fact that the draft
Amending Bill of Cantonment Act of
1924 is ready with Government,;

(b) if so, when Government are
likely to introduce the same in the
Parliament; and

(c) what are the main suggestions
accepted by the Government of the
Conference of various cantonments in
India?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). The draft of the Amending Bill
of Canlonments Act 1924 is being fina-
lised for iniroduction in the Parlia-
ment.

(c) A Conference cf the Al India
Cantonments Elected Members was

held at Kirkee on 24-1-60. The Con-
ference adopted a number of resslu-
tions which were incorporated in a
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memorandum submitied to the Gov-
ernment. Wilh regard to the Canton-
ments Act, the Conference had passed
the following main resolutions:—

(i) Disapproval of the long delay
in amending the Cantonmenis Act
and that whatever amendments have
taken place Thave increased the
rights of cfficials instead of decentra-
lising and democratising the set up;

(i) Anguish at Vice-President not
being allowed to preside over ihe
meetings of the Board in the absence
of the President and Military Officers
being asked to preside instead;

(iii) The number of elected mem-
bers in every Board should be increa-
sed in the proportion of one elect-
ed member for every 30,000 voters.
Further the number of nominated
members should not be more than
5 in ‘A’ Class Canlonments, 4 in ‘B’
Class and 2 in ‘C' Class, including
the }eallh Officer and Garrison Engi-
neer,

(iv) The term of office of elected
members be raised from 3 fo 5 years
as in other local bodies. The Pre-
sident of the Board should be from
the elected members and not from
the Mililary side,

The above recommendations along
with the suggestions for the amend-
ments to the Cantonment Act received
from various quarters were consider-
ed by a Task Force set up by the Gov-
ernment in December 1972, In the
light of the recemmendations of the
Task Force, the draft of a comprehen-
sive Amending Bill is being finalised.

Memorandum from Convener, Shillong
Democratic Forum Shillong

90. SHRI SOMNATH CHATTERJEE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have recei-
ved any memorandum from Shri P. C.
Biswas, Convener, The Shillong De-
.mocratic Forum, Shillong  dated 20th
December, 1879;
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(b) if so, the salient points thereof;
and

(c) the steps taken i),v Government
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHR1 P.
VENKATASUBBAIAH): (a) to (o).
The Government have received a me-
morandum from Shri P. C. Biswas.
Convener, Shillong Democratic Forum,
Shillong, dated 20th December, 1979,
stating, inter alia, that the agitation
on demand for deletion of names nf
‘toreigners’ from the voters’ lists had
been started in Shillong on the same
lines as in Assam, that the names cf
non-tribals had been left oul of the
voters’ lists on the plea that they were
not Indian citizens; that tribal-youths
were evicting non-tribal pecple from
different areas of Shillong; that ihe
seriousness of the situation was evi-
dent from the incident of explosion in
the Ramakrishna  Mission, Cherra-
punjee as well as from the attack on
Shri Manik Das, MLA and Smt. P.
Marak and that the Central Govern-
ment should urge upon the State Gov-
ernment {o call an all parly meeting
and give a uniled appeal for peace and
amity. The memorandum had also
suggesied that the problem of foreign-
ers should be settled in an atmosphere
of peace and normalcy in accordance
with law.

Appreciating that the foremaost duty
of the Government was to maintain
peace and order and restore a sense of
security amengst the different sections
of the people, the State Government
have taken administrative measures to
strengthen the law and order ma-

chinery. Among the measures taken
are;—

(i) Investigations have been taken
up into the explosion in Ramakrishna
Mission, <Cherrapunjee and in the
incident in which Shri Manik Das,
MLA and Smt. P. Marak lost their
lives,
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(ii) Meghalaya Preventive Detern-
tion Ordinance 1979 was promulgated
on the 26th December, 1979 to en-
able adequafe preventive action he-
ing taken.

(iii) Patrolling has been intensified
in vulnerable and sensitive areas.

(iv) To deal with inlimidatien by
landlords, offences under section 506
of IPC- have been made cognizable
and non-bailable,

(v) Appeal has been made to
political parties and local press to
help promote atmosphere of peace
and harmony.

(vi) Efforts are being made to en-
able the evacuees to return to their
original homes.

The Centre has been in constant
fouch with the State Government im-
pressing upon them the urgent need
to restore peace and normalcy. Assis-
tance of the Armed Forces was made
available to the State Government to
deal with the situation. Additional
units of armed Police had alse been
placed at the disposal of the State
Government to maintain control over
the situation.

Complaintg re. Prevention of Harijans
from Voting

91. PROF. MADHU DANDAVATE:
Wil]l the Minister of HOME AFFAIRS
be pleased to state.

(a) whether any complaints have
been recordeq particularly in TU.P,
again:t the prevention of Harijans
from going to the Polling booths dur-
ing the Mid-term Parliamentary
elections: )

- (b) whether impersonation was
resorted to in casting the votes of
these Harijans; and

(c) if so, what steps are being
taken to inquire into the matter?

THE MINISTER OF STATE IN
THE MIN STRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
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The Election Commission received nine
complainty regarding violence and
rep;essiop against Harijans ang other
weaker sectiong of voters in U.P.
during the General Electiong to the
seventh Lok Sabha.

(b) Some cases of impersonation
came to notice but it is not known
whether the impersonators were cast-
ing the votes in place of Harijuns, as
the caste of the voters is not men-
tioned in the voters® list.

(¢) The Election Commission
ordered freh poll in twelve polling
stations in U.P. on the hasis of reports
from the returning officers regarding
irregularities and suspicion of intimi-
dation of voters from weaker sec-
tions,

The matters regarding prevention
of Harijans from exercising their
vote; and impersonation _can be
agitateq in an election petition.

Objections to Building of Residential
Premises in Chheda Nagar, Bombay

92. DR. SUBRAMANIAM SWAMY:
Will the Minister of INDUSTRY be
pleased to stale:

(a) whether the Salt Commissioner,
Minisiry of Industry has raised objec-
tions to building of residential pre-
mises in Chheda- Nagar, Bombay
North-East;

(b) if so, the basis for these objec~
tions; and

(c) what is the general policy
guideline for the utilisation of land
under the Salt Commissione~ fot
building purposes in the Bombay
arca?

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VENKATA-
RAMAN): (a) and (b). Yes, Sir. The
Salt Commissioner has obhijected {0
the construction of residential build-
ings on lands which were leased out
for manufacture of Salt,
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(c) As g general policy, Central
Government landgs leased out for pur-
poseg of Salt manufacture, are nou
permitteg to be used for any purpose
not connected with Salt production.

Wife-Burning Tragedies

93. SHRI G. Y. KRISHNAN. Will
the Minisler of HOME AFFAIRS be
pleased to state:

(a) whether there has been any
increage in the number of wife burn-
ing tragedies during the previous
Government's regime;

(b) if so, the number of such cases,
State-wise and year-wise particularly
in the capital; and

(c) whether gny observations have
also been made by the Supreme
Court in this regard and if so, the
details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (¢). The requisite information is
being collected and on receipt of the
same a statement will be laid on the
Table of the House.

Launching of Next Sputnik and
Foreign Assistance for making
the same

94. SHRI P. RAJAGOPAL NAIDU:
Will the PRIME MINISTER be
pleased to state.

(a) whether we are sending a
Sputnik into Space in the nearest
future; and

(b) whether we zre taking any
assistance from foreign countries in
meking the Sputnik and sending it
into the sky?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) and (b). An
experimenta] geo-synchronous com-
municationg satellite [Ariane Passen-
ger Payload Experiment (APPLE)]
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being built by the Indian Space
Research Organisation is scheduled
for launch in the nearest future from
Kourou in French Guinea. The
satellite will be launched by the third
developmental flight of the Ariane
Launch Vehicle provided by the
European Space Agency.

Reorganisation of Department of
Science and Technology

95. SHRI P. RAJAGOPAL NAIDU:

Will the PRIME MINISTER be
pleaseq to state:

(a) whether Government are re-
organising the Department of Science
and Technology; ang

(b) if so, on what lines?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) and (b). The
Government hag only recently assum-
ed office and has not yet decided on
the detail; of the reorganisation.
However it is clear that the Depart-
ment of Science gng Technology has
to be strengthenegd if it is to play a
useful role in the development of the
country.

Setting up of Afomic Energy Plant in
Andhra Pradesh

96. SHRI P. RAJAGOPAL NAIDU:
Wil] the PRIME MINISTER be pleas-
ed to state:

(a) The number of Atomic Energy
Plantg working in the country;

~ (b) The number of them under
construction; and

(c) Whether there is any propesal
with Government to instal an atomic
energy plant in Andhrg Pradesh?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) and (b). At
present Tarspur Atomic Power Sta-
tion in Maharashtra and the first
Unit of Rajasthan Atomic Power
Station in Rajasthan are in operatiom,



63 Written Answers MAGHA 10, 1901 (SAKA)

The second Unit of Rajasthan Atomic
Power Station is also expecteg to be
operational soon. Besideg thege Sta-
tions, the twg Units of Madras
Atomic Power Station in Tami] Nadu
and two Units of Narora Atomic
Power Station in Uttar Pradesh are
prezently undey construction.

(¢) There is no such pr6p-asa1 at
present,

Review of Rolling Plan concept

g7. SHRI P. RAJAGOPAL NAIDU:
SHRI R. K. MHALGI;

Will the PRIME MINISTER be
pleaseq to state;

¢(a) whether Government propose
to review the concept of Rolling Plan
ang

¢b) if so, when?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) .Yes, Sir,

{b) This will be done when the
new Government which has recently

-assumeq office considers the Plan
afrezh,
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Suicides by Scientists and Employees
in B.AR.C.

99, SHRI SAMAR MUKHERJEE:
Will the PRIME MINISTER be
pleased to state:

(a) The number of scientists and
employeeg of Bhabha Atomic
Research Centre who committed sui-
cide during the last 3 years; und

{b) The reaction of the Govern-
ment thereto?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) The numtber of
scientizts and employees of Bhabha
Atomic Research Centre who com-
mitteg suicide since 1977 is given
below:

—— —— —— -

Y car Scicnlists Other
employecs

1977 . . . o 2
1978 . . . . 3
1979 . . . .. I
1980 . . . 1 1

— —_— . v ——————————e. s

(b) The information available to
Government show. that the suicides
were for personal reasons unrelated
to service matters.
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Suicide by a Scientist of B.AR.C.,
Bombay.

100. SHRI SAMAR MUKHERJEE:
Wil] the PRIME MINISTER be
pleaseq to state;

(a) Whether the attention of Gov-
ernment has been drawn to the inci-
dent of suicide committed by Mr,
J. R. Ramakrishnan, g scientist of the
Bhabhy Atomic Research Centre,
Bombay on the 15th January, 1980,

(by If so, the reasons thereof; and

(¢) Whether Government have
instituted any enquiry into the affairs
of the Bhabhy Atomic Research
Centre, with regarg to service condi-
tions of the scientislts employees etc?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) and (b). Yes,,
Sir. From noteg lefi by the deceased
it appears to be a case of suicide;
but no clue as to the motive has been
found,

(c) No, gir. However, Secretary,
Department of Atomic Energy has
set up an internal committee of offi~
cials to review the administrative
and managerial procedures in the
Department.

Safeguards for Non Assamese in
) Assam

101. SHRI SAMAR MUKHERJEE:
SHRI AMAR ROY PRADHAN:

Wil] the Minister of HOME AF-
FAIRS be pleased to state the steps
being taken to safeguard the lives and
properties of non-Assamese particular-
ly Bengalees in Assam?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): Government have
been taking all necessary steps to
maintain law and order and to restore
a sense of security among all sections
of the people in Assam. These steps
include:

(i) induction of additiona] force;
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(if) declaration of certain affected
areas as ‘“disturbed” under the
Assam Disturbed Areas Act;
1955 and the Armed Forces
(Special Powers) Act, 1958 to
enable effective action being
taken to control the situation;
and

(iiL) imposition of collective fines on
villages under the Assam Main-
tenance of Public Order Act;
1957,

Steps have also been taken to reas-
sure the students and others, 'who have
been engaged in the agitation in Assam,
of the anxiety of the Government to
continue discussions with them, and
1o create an atmosphere conducive 1o
evolving solutions to the problems they
face.

$chemes to increase production in the
priority sectorg like Power, Coal and
! Railways

102, SHRI G. M. BANATWALLA:
Will the PRIME MINISTER be pleas-
ed to state:

(a) whether Government propose to
formulate any schemes to increase
production and make country self-
reliant in the priority sectors like
pewer, coal and railways; and

(b) if so, the detaijls thereof?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) and (b). To
increase production in priority sectors
like power, coal and railways, the im-
mediate effort of Government would be
lo take measures for better ulilisation
of capacity already created. Simul-
laneously, schemes for creating addi-
lional capacity in these sectors will be
vigorously pursued. The details will
be finalised as soon as the new Gov-
ernment which hag recently assumed
office considers the Plan targets afresh,

Border Clashes with Chi_nn

103, PROF. NARAIN CHAND PA-
RASHAR. Will the PRIME MINISTER
be pleased to state:

() the number and nature of border
clashes with China during the last one
year (1979);

P — -
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() the number of those killed/
wounded on our side, separately for
each one of the clashes;

(¢) the compensation paid to the
victims/familiegs of victims in each
case; and

(d) the steps taken to prevent the
recurrence of such clashes in future?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) There have
been no border clashes with China
during 1979,

(h) to (d). Do not arise.

Border Clashes with Pakistan

104. PROF. NARAIN CHAND PA-
RASHAR: Will the PRIME MINISTER
be pleased to state;

(a) the number and nature of border
clashes wiith Pakistan during the last
one year (1979);

() the number of those killed/,
wounded on our side, separalely for
each one of the clashes;

(¢) the compensalion paid to the
victims/families of victims in each
case; and

(d) the steps taken to prevent the
recurrence of such clashes in future?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) There have
been no horder clashes with Pakistan
in 1979; however there have been
some firing incidents.

(b) to (d). Do not arise.

Revised peasion to ex-Servicemen/
Retiring Military personnel

105. PROF. NARAIN CHAND PA-
RASHAR : Will the PRIME MINISTER
be pleased to state:

fay the lats date when the pensions
of various categories of ex-service-
men/retiring military personnel were
revised;

(b) theé details of the revision in
case of each rank;
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(c) the date with effect from which
the revision was made and the cate-
gories of ex-servicemen/retiring per-
sonnel whom the revision affected;

(d) whether the revision benefits
would be extended to all those ranks
or categories who retired earlier than
the date accepted by Government;

(e) if so, the date by which the de-
cision in this regard would be taken;
and

(f) if not, the reasons therefor?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) to (o).
The rates of pension of various cate-
gories of service officers and personnel
were revised on dates as given below:

(i) Personnel below officer
rank of the three
Services on 21-6-79,
25-6-7¢ and
26-6-79

(ii) Commissioned
Officers of the three
™) g on ¥23-8-79
s T

{iii) Officers of the = ™ P !
Military Nursing ~ ~ ™~
Services

LY
F®  Services
on” 10-1-80

The revised rates of pension are
effective from 1st April, 1979 and are

Statement
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applicable to those who became/be-
come non-effective on or after this

date.

A statement showing the revised
rales of pension to various categories
of personnel of the three Services is

attached,

In the case of ex-Servicemen, the
rates of pension are not revised but
they are given relief on pension for
increase in prices. The rates of pen-
sion of ex-Servicemen who retired
prior to 30-9-77 have accordingly mot
been revised but they have been
granted a further instalment of relief
on pension at the rate of 5 per cent of
pension subject to a minimum of Rs
5 and a maximum of Rs. 25 per
month with effect from 1si December,
1978. The total reliet now avafable
io them is 40 per cent of pension sub-
ject to a minimum of Rs. 40 and a
maximum of Rs. 200 per month,

(d) No, Sir.

(e) Does not arise.

(f) Retirement benefits of Govern-
ment servanis are regulated under the
rules in force at the time of their
retirement. The liberalisations mdde
in pensian rules thereafter are gen-
erally not given retrospective effect
as a matter of policy.

Raies of retiring pension of Service O ffizers and personnel below o fficer rank who became|becime non-cffective
on or afler 1-4-1979

{A) Permanent Commissioned O fficers

- ——

— —— o= -

Rates of pension of

Rank —
Officers other  Officers of the
than officers  Military Nursing
of the Militarv Service
Nursing Service

Ns. P.M., Rs. P.M.

1 2 3
Subaltern 525 ..
Car!tain 750 500
Major 875 600
Lt. Col. . 950 725
Colomel 1100 825
Brigadier 7? | 1125% 950
Major General 1275 1025
2.t. General LT . 1375 )
Lt. General (Army Commander) 1475
Chief of the Army Stafl 1700

®*Rs. 1175 for those who became/become noa effective on or after 1-5-1979.
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Note : The ratesin column 2 above arc also applicable to the equivalent ranksin the Navy
and Air Force except the equivalent of Lt. General (Army Communder).

(B) Personnel below officer rank

-

Rates of pension

Rank

Minimum  Maximum

Rs. p.m. Rs. p.m.

(i} Army
Sepoy 120 188
Naik . . . . . . . . . . 137 220
Havildar . . . . . . 152 266
Naib Subecar . . . . . 189 358
S ubcedar 242 463
Subedar Major . . : ) . . ) . . 206 546
{ii) Navy
Seamen I & Equivalent 132 200
Leading Scamen & Equivalent 146 258
Petty Officers/Mechanician 1V/Artificer 1V . . . 102 317
“Chief Petty Officers/Artificer 111/Mechanician III . . 197 391
Artificer 11/Mechanician 11 . . . . . . 214 353
Artificer I/Mechanician 1 . . . . . . . 239 394
‘Chiel’ Artificer/Chief Mechanician . . . . . 274 451
Master Chief Petty Officer 11 . . . . . . 256 509
Master Chief Petty Officer 1 . . . . . . 296 560
(i1} Air Force
Leading Aircraftman . . . . . . . . 130 176
Corporal . . . . . . . . . 144 242
Sergeant . . . . . . . 170 332
Junior Warrant Gfficer . . . . . . . 209 430
Warrant Officer e . 256 509

Master Warrant Officer . . . . . . . 296 560

- S—
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Russian Forces close to our Border

106. SHRI M. V. CHANDRA-
SEKHARA MURTHY: Will the PRIME
MINISTER be pleased to state:

(a) whether Russian forces have
moved closer to our borders also due
to their intervention in Afghanistan;

(b) it so, whether Pakistan has
also moved its forces to our borders;

(c) it so, whether this has increa-
sed tension in our borders also;

(d) if so, whether India hag also
taken full measures to face the
threat posed by the concentration of
troops of Pakistan, Ching and Russian
troopg in Afghanistan; and

(e) what are the stepg that are
being taken or likely to be taken?

THE PRIME MINISTER (SHRIMAT]
INDIRA GANDHI): (a) The Russian

troops are in Afghanistan, as is well
known,

(b) There are no reports to suggest
any unusual] Pakistani troops move-
ment close to cur borders.

(c¢) to (e). The Russian presence in
Afghanistan has certainly created w
new situation in our neighbourhood.
We are keeping a close watch on the
developing situation along our borders
and timely and appropriate measures
as considered necessary for safeguard-
ing the territorial integrity of India
will be taken,

Supply of Nuclear Fuel by U.S.A.

107. SHR1 M. V. CHANDRA-
SHEKHARA MURTHY: Will the
PRIME MINISTER be pleased to state:

{(a) whether Government have tak-
en up the question of nuclear fuel
supplies with U.S, Government;

(b) if so, whether U.S Goverm-
ment have assured the Indian Gov-

ernment of release of the shipment
of nuclear fuel as per agreement;
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(c) if so, to what extent the nu-
clear fuel has been supplieq after
the new Government took over; and

(d) whether the committed nuclear

fuel for the year 1979 hasg been
transporteq to India?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) No, Sir.

(c) The U. S. authorities have not
supplied gny enriched uranium after
the new Government took over. The
last consignment of enriched uranium
for the Tarapur Station was received
in April 1979,

(d) No, Sir.

Law and Order Situation in the
Country

108. SHRI R. P. YADAV:
SHRI K. LAKKAPFPPA:

SHRI M. V CHANDRASHE-
KHARA MURTHY:

SHRI RAMAYAN RAI:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether (Government are aware
that of late law and order situation in
the country has deteriorated; and

(b) what speciflc steps are being
taken by Government to improve it?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes Sir.

(b) It is proposed to shortly hold a
Conference of the Chief Ministers of
States to giscuss various aspects of
law and order problems and to evalve
measures for putting down lawlessness

and for activising law enforcement
agencies.
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Murders in Boko, Assam

109. SHRI P. A. SANGMA.: Will the
‘Minister of HOME AFFAIRS be pleas-
ed to state:

() whether one M.L.A.,, Capt
Manik Das and one ex. M.L.A. Smt,
Percylina R. Marak of Meghalya,
had been murdered at Boko (Assam)
on December 13, 1979;

(by whether any investigation by
‘C.B.I. is going on; and

(¢) it so, what is the progress of
‘the investigation so far?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P, VENKATASUBRAIAH): (a) Yes,
‘Sir

(b) Investigation of the case is be-
ing conducled by the Criminal Invesli-
gation Department. A Senior Deputy
Superintendent of Police from the
‘C. B. 1. has been asscciated with the
investigation,

(¢) Two persons have been arrested
and a jeep has been seized recently.
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Students agitation in Assam
112. SHR]I CHITTA BASU: Will the

Minister of HOME AFFAIJRS be pleas-
ed to state:

(a) whether Government are aware
of the agitation by the students in
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Assam on the demand of elimination
from the voters list of the ‘foreigners’;

(b) whether the agitation has taken
a violeni turn;

(¢) if so, the nature and extent of
violence and the outcome thereof;

(d). whether Government propose
to make an in-depth study of the
problem of the North Eastern region
and work out an abiding solution to
the problem; and

(e) if so, the steps initiated in this
direction?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): (a) Yes, Sir.

(b) Since the commencement of
the agitation, a number of violent in-
cidents have taken place.

{c) to (e). Between August and De-
cember, 1976, 26 persons lost their lives;
there were about 120 incidents of
arson and about 327 cases of assault.
In January 1980, 41 persons lost their
lives and over 3,200 houseg set on fire
rendering over 15,000 people homeless
in Kamrup Distriet, In Cachar Distiret,
6 persons lost their lives in communal
clashes. On 18th January, 5 persons
including a Senior Technica] Officer
of Oil India lost their liveg jn violent
incidents at Duliajan.

The Government is seized of the gra-
vity of the problem. The Prime Minis-
ter and the Home Minister have had
intensive consultations with the Gov-
ernor of the North Eastern States. The
Prime Minister has also had discus-
sions with leaders of the Opposition
and it has been decided to have talks
with leaders of national parties in
Assam and the leaders of Opposition
in Delhi. Steps have also been taken
to re-assure the students and others,
who have been engaged in the agita-
tion, of lt.e anxiety of the Government
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to continue discussions with them to-
create an atmosphere conducive to
evolving solution to the problems they
face.

Decline in Industrial Growth

113. SHRI CHITTA BASU: Wilk
the Minister of INDUSTRY bte pleas-
ed to state:

(a) whether there has been a per-
ceptible decline in industria]l growth
in the recent months;

(b) if so, the reasons therefor; and

{¢) the steps taken or proposed to
be taken to reverse the process of
decline?

THE MINISTER O FINANCE
AND INDUSTRY (SHR] R. VEN-
KATARAMAN): (a) The index of
industrial production as released by
the Central Statistica]l Organisation
(CSO) js available upto August 1979.
According to this index, production
has shown a declining rate of growth
from April {0 July 1978, but it has
picked up in August, 1979.

(by The reasons for the decline in
the industrial growth rate were shor-
tages in power supply and basic in-
puts an well os industrial unrest.

(c) The steps taken to improve in-
dustrial growth include liberalised
imports of raw materials, components
and spares in short supply. Measures
envisaged to accelerate industrial
production are better utilisation of
vxisting capacity, improved labour
relations and increase in infrastruc-
tural facilities,

Finalisation of Draft Sixth Plan

-y

114. SHR; CHITTA BASU: .
SHRI GEORGE FERNANDES:

Will the PRIME MINISTER be
pleased to state:

(a)y whether the Draft Sixth Plan
has since been finalised;

(b) it not, the reasons thereof;
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(c) whether Government propose
to make comprehensive modifications
in the draft plan document; and

(d) if so, the steps since inijtiated in
this direction?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHD: (a) No,

Sir. N '[

(b) to (d). The new Government
which hasg only recentiy assumed
office proposes to consider the Plan
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Foreign Nationals without Passports

117. SHR; KRISHAN DUTT: Will
the Minister of HOME AFFAIRS b2
be pleased to state the number of
foreign nationals in India, country-
wise, who entered the country without
passports during the last 24 years?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): Information
is being collected and will be laid
on the table of the House,

Commission Appointed to Examine
case Against Shri Kanti Desai

118. SHRI V. N. GADGIL: Willthe
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether the Commission ap-
pointed to examine the case against
Shri Kanti Desai, son of former
Prime Minister, Shri Morarji Desai
has submitteg its report; and

(b) if so, what are the findings of
the Commission?

THE MINISTER OF HOME AFF-
AIRS (SHR] ZAIL SINGH): (a) and
(b). Shri Justice C. A, Vaidyalin-
gam, a retired Judge of the Supreme
Court, was appointed as Special Judge
on 28-4-1979 to inquire whether any
Prima facie case in respecl of the
charges (pertaining to the period

. after the Janata Government took

charge in March, 1971) referred to
in the Debate on the Motion that was
adopted on 10-8-1978 in the Rajya
Sabha, is established against the fami-
ly members of the former Prime
Minister, Shri Morarji Desai, and the
former Home Minister, Shri Charan
Singh, so as to justify a formal in-
quiry under ihe Commissions of In-
quiry Act, 1952, Shri Justice C. A.
Vaidyalingam has submitted his re-
port of inquiry on 25-1-1980 angd it is
under examination.
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Demand for more

Bengal

powers to West

119. SHR] AMAR ROYPRADHAN:
Wiil the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government's attention
has been drawn to the reported state-
ment of the Chief Minister of West
Bengal appearing in Statesman (Delhi
Edition) dated 12th January, 1980 re-
garding more powers for State to
maintain federal principle in the
country; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Government have seen the press
report in question.

(by The Government have not yet
had an opportunity to examine the
matter and take 3 view thereon.

Complaints made by B.A.R.C. Offi-
cery’ Asgociation

120. SHRI R. K, MHALGI: Willthe
PRIME MINISTER be pleased to
state:

(a) whether it is a fact that the
Bhabha Atomic Energy Centre Officers’
Association made cerlain complaints
about ihe difficult working conditions
and certain management practices of
the Department of Atomic Energy;

(b) if so, when and the details there-
of; and

(c) what action have Government
taken or propose to take thereon?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). Since its informal recognition in
1971, the Bhabha Atomic Research
Centre Officers’ Association has sent
many representation/suggestions
from time to time. These have
dealt with ‘vorking conditions in
BARC and wacious other matters.
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(¢) 'The representations have been
dealt with in accordance with the pres-
cribed Government procedures/rules,
und wherever feasible relief has been
provided.

Murders and Deathg in General
Elections

121, SHR] R. K. MHALGI: Will
1he Minister of HOME AFFAIRS De
pleased to state:

(a) the number of murders and
deaths that occurred guring the period
of General Elections of Lok Sabha in
January,K 1980; and immediately there-
after because of electioneering atmos-
phere throughout the country State-
wise; and

(b) the nature of reaction taken
and, the number of persons arrest-
ed?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FARS (SHRI YOGENDRA MAKW-
ANA): (a) According to available in
formation 10 persons were Kkilled
during the poll in connection with
Lok Sabha Elections, 1980. The
State-wise breakup is as follows:

Andhra pradesh: 1
Bijhar: S
Manipur: 1
Uttar Pradesh: 3

(b) Information is being collected
and wil] be laid on the Table of the
‘House.

Foreign Nationals Issue

122. SHRI C. R. MAHATA: Will the
Minister of HOME AFFAIRS he plea-
sed to state:

(a) whether it is & fact that Govern-
ment have received a letter from the
Chief Minister of West bengal in con-
nection with a political d:scussion with
all parties and groups in Assam and
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Meghalaya under the Centre's initia-
tive to bring about a lasting soluticn
to the fcreign nationals issue: and

(b) if so, reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI

P. VENKATASUBBAIAH): (a) Yes,
Sir,

(b) The Prime Minister and the
Home Minister have had intensive
consultation with the Governors of
the North Eastern States. The Prime
Minister has aisy discussed the subject
with the leaders of the opposition
and it hag been decided to have talks
with the leaders of the nationa] par-
ties in Assam and the Jeaders of the
opposition in Delhi, The Government
of India are also in contact with Gov~
ernments of Assam and Meghalaya
and are providing necessary assist-
ance to maintain peace and harmony
in the States.

Probe into Bulgarian Ship Purchase
Deal

123, SHRI C. R. MAHATA: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Gov-
ernment have constituted a Commis-
sion of Inquiry into the Bulgarian ship
purchase deal entered into by the
Tamil Nadu Government; and °

(b) if so, the details thereof and if
not, the reasons therefor?

THE MINISTER OF HOME AFF-
AIRS (SHR1 ZAIL SINGH): (a) No,
Sir,

(b) In November, 1979 the Chief
Minister of Tamil Nadu approached
the Central Government to request
the Chief Justice of India to indicate
whether he could spare the services
of a sitting Judge of {he Supreme
Court to conduct an enquiry, agreed
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to by the State Government into the
allegations against lhe Chief Minjster
made by Shri M. Karunanidhi, Leader
of the Opposilion in the Tamil Nadu
I.egislative Assembly, regarding the
deal between Poompuhar Shipping
Corporation of Tamil Nadu and a
Bulgarian Slate-owned Organisation,
for the purchase of bulk carriers. The
request of the Chief Minister was re-
ferred to the Chief Justice of India
who expressed his inability to spare
the services of a sitting Judge for the
inquiry. The Chief Minister of Tamil
Nadu was informed accordingly. In
view of this position, the question of
appointing a Commission Ly the Cen-
tral Government did not arise.

Amount Refunded by Orissa Gev-
ernment under integrated Tribal
Development Programme

125. SHRI A.. G. DAS: Will the
Minister of HOME AFFAIRS  be
pleased to state:

(a) whether it is fact that the Orissy
Government has refunded a viable un-
spent money, under Integrated Ttibal
Development Programme Schemes to
the Union Government in the  yvear
1978-79;

(b) if so, the reason thereof; and
(¢) the project-wise details may be

placed on the Table of the Lok Sabha?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) No, Sir.

(b) and (c). Do not arise,
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Grant (o Orissa State for Integraled
Tribal Development Programme

127. SHRI MANMOHAN TUDU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) what was the total grant sanc-
tioned by the Union Government for
Integrated Tribal Development Prog-
ramme to Orissa State during the fin-
ancial year 1978-79;

(b) the total amount spent by the
Orissa Government; and

(¢) the unspent money refunded to
the Union Government and the reasons
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) Res, 982 lakhs were released to
the Government of Orissa as Special
Central Assistance during 1978-79

for the Integrated Tribal Develop-
ment Projects.

(b) The expenditure figures for the
year 1878-79 have not been received
Arom the State Government,

{c} Does not arise.
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Subsidy to the Weavers Cooperative
Societies, Bihar

129. SHRI SHAF] QULLAH
ANSARI: Will the Minister of IN-
DUSTRY be pleased to state:

(a) the amount on account of subsi-
dy Government stil] owes to the wea-
vers cooperative societies of Bihar;

(E) whether a sum of rupees seven
Iakh was allocated in 1878 under the
head subgidy to the weavers societiex
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of Bihar of which a sum of Rs. 1.65
lakh had been released for the weavers
societies of Madhubanj district but
the same hag not been disbursed szo
far due to the tussies going on among
-the office bearers of the societies, dis-
trict, Auditor and other members
whereas payments to the societies of
, other district have aiready been made;

(¢) whether, despite repeated re-
minders to the senior officials, no ac-
tion has been taken in this regard and
as g result, the gocietieg will have to
be paid an additional amount of about
rupees fifty thousand by way of in-
terest; and

(d) if so, when payment is likely
to be made to the societies?

THE  MINISTER OF
AND INDUSTRY (SHRI R. VEN-
KATARAMAN): (a) to (d). The
Central Government does not pay any
subsidy top the Weavers Cooperative
Societies directly, The Centiral Govt.
declares gpecial rebate and re-imbur-
ses its share to State Governments,
which make the payment to weavers
societies. In case of Bihar no claims
on account of payment of Central
share of rebate are pending with the
Centra] Government,

The Bihar Government has been
requested to forward information in
respect of the rebate it owes to the
weavers cooperative societies in
Madhubani District.

FINANCE

Cases Filed in Special Ceurt

130. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the particuiars of the civil and
criminal cases flled in the  Special
Court against Shrimati Indira Gandhi
and some others withdrawn or deci-
ded to the withdrawn; and

{b) the reasons of this withdrawal?

THE MINISTER OF STATE IN
THE MINTSTRY OF HOME AF-
FATRS AND IN THE DEPART-
MFENT OF PARLIAMENTARY AF-
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FAIRS (SHRI P. VENKATASUB-
BAIAH): (a) None of the cases filed
in the Special Courts against Shri-
mati Indira Gandhi and some others
has been withdrawn, nor has any
decision been taken so far to with-
draw the cases.

(b) Does not arise.

Criminal Cases Filegd against Mem-
betw of Seventh Lok Sabha and
Ministers

131. SHR] JYOTIRMOY BOSU:
Will the Minster of HOME AFFAIRS
be pleased to state:

(a) the names of members of the
Seventh Lok Sabha and 1he Central
Ministers against whom crimina: cases

were filed or pending on various char-
ges;

(b) the specific allegations against
each;

(e¢) how far the cases have progres-
sed: and

(d) what action, if any, is being
taken to expedite the progress of
the cases?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) to (d). The information asked
for will cover cases handled not only
by the Central Government agencies
but also by agencies of the State
Governments. As such, the same will
have to be collected before it can
be laid on the Table of the House.

Conviction, of Members of New Lok
Sabha

132. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) how many members of the
newly constituted Seventh Lok Sabha
were convicted by the courts of law
on various charges; and

(b) the specific charges against
each?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBIAH):
(a) and (b). The information asked
for will cover cases handled not only
by the Centiral Government agencies
but also by agencies of the State
Governments. Ag such, the same
will have to be collected before it

can be laid on the Table of the

House. ”t

12 hrs.

RE.: QUESTION OF PRIVILEGE-

MR. SPEAKER: I am making an
announcement.

1 have received notices of Question
of privilege from some Members
against the Minister of Law, Justice
and Company Affairs for making an
alleged misleading statement in the
House on 29 January, 1980, regarding
the reported arrest of Shri N. K.
Singh, DIG, CBL

I have referred these notices to
the Minister of Law, Justice and
Company Affairs to ascertain the fac-
tual position, in the first instance, as
per established practice in the mat-
ter, and then I will....

(Interruptions)

st v famid qrema (FTAR) ¢ AN
o, gz ¥ A .. (Sumem ) )

MR. SPEAKER:
February, 1980,

Before the 2nd

(Interruptions)
MR. SPEAKER: One man at a
time.
PROF. MADHU DANDAVATE

(Rajapur): Under Rule 222, I have
sought permission from vou to raise
the privilege issue against the Law
Minister for a very simple reason

90

that yesterday in consultation with
the Home Minister on the floor of

the House, he had stated that the
news. ...

MR. SPEAKER: I have read that.

PROF. MADHU DANDAVATE:
That Mr. Singh has been arrested is:
wrong. Today Mr. Singh has himself
made the statement that he was ar-
rested and on a personal band of
Rs. 2.000/- he has been released. So,
he has deliberately misled the House.
It is a contempt of the House. It is
thus a breach of privilege.

MR. SPEAKER: 1 would like to
explain certain things. I have got
the notices and according to those
notices I have to ascertain certain
facts. If T do act without knowing
the facts, it might be wrong. So,
before 1T get the answers and the
facts, vou should not be too hasty.
But I will do before the House ad-
journs. Do not worry about it.

(Interruptions)

MR. SPEAKER: T mean,
the 2nd February, 1980.

before

SHRI INDRAJIT GUPTA (Basir-
hat): You stated just now that you
were asking the Minister to ascertain
the real facts. Are we to take it that
without ascertaining the real facts,
he on behalf of the Government
made a categorical statement here?

MR. SPEAKER: I have to ascer-
tain the facts.

SHRI INDRAJIT GUPTA: He
could have stated, “I will ascertaim
the facts and then inform the Hause.”
But he said on behalf of the Gov-
ernment that he has not been arrest-
ed. (Interruptions).

SHR] ATAL BIHARI VAJPAYEE
(N~ Dethi): The motion is ad-
dressed tg the Speaker. How cam

the Minister he asked to ascertain
the facts? Tt is for the House to as-

certain the facts.



Al Re. Q.N. of Privilege

MR. SPEAKER: Without knowing
the facts, how can the Speaker de-
cide? I have 10 satisfy myself and
then I will give my ruling. (Inter-
ruptions). I will have to know the
facts. 1 will give my ruling after
ascertaining the facts.

SHRI CHANDRAJEET YADAYV
(Azamgarh): It ig the Home Minis-
ter who has to give the information
really. speaking (Interruptions).

MR. SPEAKER: 1 have asked for
certain facts. He will report to me.
You have given the notice. I will
ascertain that and then I will decide.

SHRI GEORGE FERNANDES
(Muzaffarpur): The facts are very
simple here—either the House has
been misled or the House has not
been misled. The whole country has
today been told....(Intierruptions).

MR. SPEAKER: Let me satisfy
myself. This is not the proper way.
If hon. Members take their seats.
then I will call one Member at a
time. (Interruptions). I have asked
for the facts. As soon as the facts
come to me, I will let the House
know and decide accordingly. (In-
terrupkions).

SHRI INDRAJIT GUPTA: The
Home Minister is sitting here. (In-
terruptions).

st woy T vy ()« wewe R
¥z ot fufa s A &1 @Ew feqr T
b oo gz Ot ¥ @ A, 77 g T
Ifer grem ®t FAAp AN 1 I AL
£% w21 3, az @ foerd 9T & wmw fAU
¥z faftrr &1 ¥ g7 W ]

wwe wgww ;W 0 & wmIw
TATAT 51 (m!w qig AT & ITIQ
T M HAR FTX ey ATF AE X0 F
T o fe &3 dez7 vEET ®T
g Wit ag § ST @ g

S \ANA Mew:  WT T OFRA 0
wIT @ ITH T UAEA HIX AW
&
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You should satisfy yourself.

MR. SPEAKER: He will explain
the position to me. Then I will as-
certain the facts and decide.

st wew g Y owddt 0 Meww WERa,
T aE & daga § 0 ox oA fred ow
g1 ... (wgwEe)

gyt qtra'u :OH®I§ Am g
# dwA Ty vAew g

5 wg

FY [

4 DAY ATE ¥ faAr wr ¢ sk w
I gAN A & faam W 2 ug

T grit A1 wE Eni 1A F ¥ o

TE gt 1 zAfAm g@  wEw geves
T AU |

5y

F4

As soon as the facts are known to
me, I will decide

(Interruptions)

MR. SPEAKER: 1 have to give my
ruling.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Sir, I am not going...

(Interruptions)

SHRI N. G. RANGA (Guntur):
Mr. Speaker, Sir, you have already
given your decision. What is it we
are discussing now? (Interruptions).
You kindly listen to me. What is it
we are discussing? Your ruling, your
decision, cannot be discussed again.

MR. SPEAKER:
say.

That is what I

SHRI SOMNATH CHATTERJEE:
Mr. Speaker, Sir, what the Law
Minister said is on the records of
this hon. House. There is no questiom
of explaining what he said because
that is a matter of record. If he
wants to change it, that is different.
But what he has said is already re-
corded. The only thing is whether
the statement was correct or not.
That is a matter of decision to be
taken by the Privileges Committee
or by the House, That is not a mat-
ter on which he can give an answer,
whether he was right or wrong. He

cannot pass judgment on his own
statement.
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MR. SPEAKER: Who said that he
is going to? Mr. Chatterjee, there is
no quesiion of passing an order by
the hon. Minister. It is | who is to
deeide (Interruptions). I am seized
of the situation and I will give my
ruling,

(Interruptions)

MR. SPEAKER: My ruling can--

not be challenged.
SHRI ATAL BIHARI VAJPAYEE:

We are not challenging your ruling.

SHRI SOMNATH CHATTERJEE:
1 am not challenging your ruling.

MR. SPEAKER: I have decided

that I will satisfy myself and then I
will give my ruling.

SHRI ATAL BIHARI VAJPAYEE:
Sir, may I seek a clarification? What
facts are being ascertained?

MR. SPEAKER: Whether he was
arrested or not.

SHRI ATAL BIHAR] VAJPAYEE:
Sir, my information is that the re-
cord is being tampered with.

MR. SPEAKER: No, no. (Inter-
Tuption). He is apprehensive. There
is nothing to be like that.

(Interruptions)

SHR] BAPUSAHEB PARULE-
KAR (Ratnagiri): Sir, I have given
notice under Rule 222/223 and I may
be heard. I seek some clarification.
The arrest has been made is very
clear by the statement of Mr. Singh
‘as is reported in the Times of India.
So the question of getting informa-
tion does not arise.

MR. SPEAKER: Yes. I have got it.
It is under my consideration now.

Y AW wra (FFATAT) ¢ @rF AW
* foare T rown Uiz sy foene
g7 frar o @ R0 (owwis) . .

MR. SPEAKER: Now, papers to be
laid on the Table.

12.14 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER NAvy AcT., RE-
VIEW AND ANNUAL Rerorts oF URaA-

ntoM CorroraTiON oF InNDIA LTD,

InpiaN Rarr EarTiis Ltn, BomMBay,

EvrectrONICS CORPORATION OF IND A,

Ltp.., HybpERaBAD, COMPUTER MAINTE-

NanNce CorporatioN (Ltp). HYDERA-

BAD AND SEMI-CONDUCTOR COMPLEX
LTp. For 1978-79.

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND LAB-
OUR (SHRI J. B. PATNAIK): Sir,
on behalf of Shrimali Indira Gandhi,
1 beg to lay on the Tuable:—

(1) A copy each of the follow-
ing Notifications (Hindi and Eng-
lish versions) under seclion 185 of
the Navy Act, 1957:—

(1) The Navy (Pensions) Se-
cond Amendment Regulations,
1979, published in Notification No.
S.R.O. 181 in Gazette of India
dated the 23rd June, 1979,

{2) A copy each of the following
ditions of Service and Miscel-
lanecus (Amendment) Regula-
tions, 1979 published in Notifica-
tion No. S.R.0O. 273 in Gazette of
India dated the 20th October, 1979.

[Placed in Library. See No. LT—

131/80].

(2) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies
Act 1956 — ‘

(a) (i) Review by the Govern-
ment on the working of the Ura-
nium Corporation of India Limited
Jaduguda for the year 1978-78.

(ii) Annual! Report of the Ura-
nium Corporation of India Limited.
Jaduguda, for the year 1978-79
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General ithere-
rn. [Placed in Library. See No.
LT—133/80].
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(b) (i) Review by the Govern-
ment on the working of the Indian
Rare Earths Limited, Bombay, for
the year 1978-79,

(ii) Annual Report of the Indian
Rare Earths Limited, Bombay for
the year 1978-79 along with the
Audited Accounts and the com-
ments of the Comptroller and Audi-
tor General thereon. [Piaced in
Library. See No. LT—134/80.]

(c) (1) Review by the Govern-
ment on the working of the Elec-
tronics Corporation of India, Limi-
ted, Hyderabad. for the year 1978-
79.

(ii) Annual Report of the Elec-
tronics Corporation of India Li-
mited, Hyderabad, for the year
1978-79 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT—135/801

(d) (i) Review by the Govern-
ment on the working of the Compu-
ter Maintenance Corporation Limi-

ted, Hyderabad for the year 1978-
79.

(ii) Annual Report of the Com-
puter Maintenance Corporation Li-
mited, Hyderabad, for the vear
1978-79 along with the  Audited
Accounts and the comments, of the
Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT—136/80]

(e) (1D A statement regrading
Review on the working of the
Sami-conductor Complex Limited,
for the year 1978-79,

(iiY Annual Report of the Semi-
Conductor Complex Limited for the
vear 1978-79 along with the Audit-
ed Accounts and the comments of
the Comptroller and Auditor Ge-
neral thereon. [Placed in Library.
See No. LT—137/80]

JANUARY 30, 1980

Papers Laid Qo

REVIEwW AND ANNUAL RErorrs ofF Cot-
TON CorrORATION OF InpIA L7D.,
BoMBay, NATIONAL SMALL ScALE IN-
pusTRIES CORPORATION Lrtp., HINpUs-
TAN SALTS LTp, JAIPUR, SAMBHAR
SALTS LTD., JAIPUR, STATEMENT RE.
REViEw AND ANNUAL REPORT ON
HinpusTaNn MacHINE Toous Lrp., BAN-
GALORE, REVIEW AND ANNUAL REPORT
ON ScooTers Inpra Lr1p, Lucknow,
NatroNaL TeEXTILE CORPORATION L1TD.
NeEw DELHI, FTC.

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VENKA-
TARAMAN): I beg to lay on the
Table: —

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section

619A of Companies Act, 1956:—

fa) (i) Review by the Govern-
ment on the working of the Cot-
ton Corporation of India Limited,

Bombay for the year 1977-78.

(ii) Annual Report of the Cot-
ton Corporation of India Limited,
Bombay, for the year 1977-78 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT—-138/80]

{bY Annual Report of the Na-
tional Small Industries Corpora-
tion Limited, New Delhi, for the
vear 1978-79 along with the Audit-
ed Accounts and the comments of
the Comptroller and Auditor Gene-
ral thereon. [Placed in Librery.
See No. LT—133/801

(¢) (i) Review by the Govern-
ment on the working of the Hin-
dustan Salts Limited, Jaipur, for
the vear ending 30th September,
1978.

(ii) Annual Report of the Hin-
dustan Salts Limited, Jaipur, for
the year ending 30th September,
1978 along with the Audited Ac-
counts and the comments of the
Comptrofler and Auditor General
thereon [Placed in Libraru. See
No. LT—140/801

(d) (i) Review by the Govern-
ment on the wnorking of the Sam-
bhar Salts Limited Jaipur for the
year ending 30th September 1978,
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(ii) Annual Report of the Sam-
bhar Salts Limited, Jaipur for the
year ending 30th September, 1978
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General there-
on. [Placed in Library. See No.
LT-141/80.] °

(e) (i) A statement regarding
Review on the working of Hindus-

tan Machine Tools Limited, Ban-

galore, for the year 1978-79.

(ii) Annual Report of the Hin-
dustan Machine Tools Limited,
Bangalore, for the year 1878-79,
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General there-
on. [Placed in Library. See No.
LT-142/80.]

(f) (i) Review by the Govern-
ment on the working of the
Scooters India Limited, Lucknow,
for the year 1978-79.

(ii) Annual Report of the Scoo-
ters India Limited, Lucknow, for
the year 1978-79 along with the
Audited Accounts and the com-
ments of the Comptroller and Au-
ditor General' thereon. [Placed in
Library. See No. LT-143/80.]

(g) (i) Review by the Govern-
ment on the working of the Na-
tional Textile Corporation Limited,
New Delhi, and its Nine Subsidi-
ary Corporations for the year
1978-79.

(ii) Annual Report of the Na-
tional Textile Corporation, New
Delhi, and its Nine Subsidiary
Corporations, for the year 1978-
79 along with the Audited Ac-
counts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT-144/80.)

(2) Two statements (Hindi and
English versions) showing reasons
for delay in laying the Annual Re-
ports of (1) Cotton Corporation of
India Limited, Bombay, for the
year 1977-78 and (2) Annual Re-
ports of Hindustan Salts, Limited
and Sambhar Saltgs Limited, Jai-

2385 LS4
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pur for the year ending 30th Sep-
tember, 1978, [Placed in Library.
See No. LT-145/80.]

(3) (i) A copy of the Annual
Report (Hindi and English ver-
sions) of Automotive Research As-
sociation of India, Pune, for the
vear 1978-79.

(ii) A copy of the Review (Hindi
and English versions) on the work-
ing of the Association [Placed in
Library. See No. LT-146/80.]

(4) A copy of the Annual Re-
port (Hindi and English versions)
of the Central Institute of Tool De-
sign, Hyderabad for the year 1978-
79. [Placed in Library. See No.
LT-147/80.]

(5) A copy of the Annual Report
(Hindi and Englisb versions) of
the Central Tool! Room and Train-
ing Centre, Calcutta, for the year
1978-79. [Placed in Library. See
No. LT-148/80.] '

(6) A copy of the Annual Report
of the Small Industry Extension
Training Institute, Hyderabad, for
the year 1978-79. [Placed in Lib-
rary. See No, LT-149/80]

(1 A copy of the Annnual Re-
port of the Institute Design of
Electrical Measuring Instruments.
Bombay, for the year 1978-79.
[Placed in Library. See No. LT-
150/80.1

]

ANNUAL REPORT oF JUTE MANUFAC-
TURERS DEVELOPMENT CoUNCIL, CAL-
CUTTA FOR 1978-79 AND NOTIFICATIONS

UNDER EsSENTIAL COMMODITIES AcT
SHRI R. VENKATARAMAN: 1

beg to lay on the Table:—

(1) A copy of the Annual Report
of the Jute Manufacturers Devel-
opment Council, Calcutta, for the
yvear 1978B-79. [Placed in Library.
See No. LT-151/80.]

(2) A copy each of the follow-
ing Notifications (Hindi and Eng-
lish versions) under sub-section
(6) of Section 3 of the Essential
Commodities Act, 1955:—

(i) The Imported Cement Con-
trol (Third Amendment) Order,
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1979, published in Notification No.
S.0. 379(E) in Gazette of India
dated the 30th June, 1979.

(ii) The Imported Cement Con-
trol (Fourth Amendment) Order,
1979, published in Notification No.
S5.0. 555(E) in Gazette of India
dated the 28th September, 1979.

(iii) The Imported Cement Con-
trol (Fifth Amendment) Order,
1979, published in Notification No.
S.0. 879(E) in Gazette of India
dated the 31st December, 1979.

(iv) The Art Silk Textiles (Pro-
duttion and Distribution) Control
(Amendment) Order, 1979, pub-
lished in Notification No. G.S.R.
424(E) in Gazette of India dated
the 30th June, 1979.

(v) The Paper (Control) Order,
1979, published in Notiflcation No.
S.0. 376(E) in Gazette of India
dated the 30th June, 1979.

(vi} 5.0. 576(E) published in
Gazette of India dated the 10th
October, 1979 exempting the print-
ing of advertisement or propagan-
da materials etc. from the opera-
tion of the provisions of clause 3
of flhe Paper (Conservation and
Regulation of Use) Order, 1974,

(vii) The Paper (Control)
Amendment Order, 1979, publish-
ed in Notification No. S.0. 582(E)
in Gazette of India dated the 16th
October, 1979.

(viii) The Jute (Licensing and
Control) Amendment Order, 1979,
published in Notification No. S.O.
507(E) in Gazette of India dated
the 4th September, 1979.

(ix) The Jute (Licensing and
Control) Third Améndment Order,
1979, published in Notification No.
S.0. 784(E) in Gazette of India

JANUARY 30, 1980

Papers Laid 100

dated the 4th ° December, 1979.
[Placed in  Library. See Na. LT-
152/80.]

ANNUAL ADMINISTRATION REPORT AND
REVIEW orF DrLHI DEVELOPMENT AU~
THORITY FOR 1978-T79

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
Sir, on behalf of Shri P. C, Sethi, I
beg to lay on the Table:

(1) A caopy of the Annual Ad-
ministration Report (Hindi and
English versions) of the Delhi De-
velopment Authority for the year
1978-79, under 26 of the Delhi De-
velopment Act, 1957,

(2) A statement (Hindi and
English versions) regarding Re-
view on the working of the Delhi
Development Authority, for the
year 1978-79. [Placed in Library.
See No. LT-153/80.]

REPORT ON INTAKE OF S.C. anp S.T.

AGAINST VACANCIES RESERVED FOR THEM

FOR RECRUITMENT ON RAILWAYS FOR

HALF-YEAR ENDING 30-9-1978 AND

NOTIFICATIONS UNDER INDIAN RAIL-
ways Act

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

(SHRI C. K. JAFFER SHARIF): I
beg to lay on the Table:—

(1) A copy of the Report (Hindi
and English versions) on the prc—
gress made in the intake of Sche-
duled Castes and Scheduled Tribes
against vacancies reserved for them
in recruitment and promotion cate-
gories on the Railways for the haif
year ending 30th September, 1978.

[Placed in Library. See No. LT-154/
80.]

(2) A copy each of the following
Notifications (Hindi and English

-
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versions) issued under section 47
of the Indian Railways Act, 1890:—

(i) The Open Lines (Rajlways
in India) General (Amendment)
Rules, 1979, published in Noti-
fication No. G. S.R. 1175 in
Gazettee of India dated the 15th
September, 1979,

(ii) The Railway  Passengers
(Canceliation of Tickets and
Refund of Fares) Amendment
Rules, 1979 published in Notifi-
cation No. S.0. 3556 in Gazette
of India dated the 20th October,
1979,

(ii) The Railways Red Tamf
(Amendment) Rules, 1979  pub-
lished in Notification No. G.S.R.
1367 in Gazette of India dated
the 10th November, 1979,

(iv) The Railways Red Tariff
Second Amendment) Rules.
1979, published in Notification
No, G.S.R. 1386 in Gazette of
India dated the 17th November,
1979.

(v) S.0..795(E) published in
Gazette of India dated the 13th
December, 1979 declaring railway
stations mentioned in the noti-
fication as ‘notified Stations’ for
removing goods without delay.

[Placed in Library. See No. LT-
155/80.]

TWENTY-EIGHTH REPORT ETC. OF

U.P.S.C. ror PERIOD 1-4-77 1O 31-3-78,

First ReporT OF GrOVER COMMISSION

OF INQUIRY, AND NOTIFICATIONS UNDER

CENTRAL INDUSTRIAL SECURITY FORCE
Act

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF PAR-
LIAMENTARY  AFFAIRS (SHRI
P. VENKATASUBBAIAH): I beg to
lay on the Table:

(1) A copy each of the following
papers (Hindi and English ver-

e
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sions) under article 323(1) of the
Constitution: —

(i) Twenty-eighth Repory of
the Union Public Service Com
mission for the period 1st April,
1977 to 31st March, 1978.

(ii) Memorandum explaining
the reasons for non-acceptance
by Government of the Commis-
sion’s advice in certain nases re-
ferred to in the above Report.

(2) A statement (Hindi -and
English versions) showing reasons
for delay in laying the papers
mentioned at (1) above. [Placed
in Library. See Ngo. LT-156/80.]

(3) A copy of the Hindi ver-
sion* of the First Report of
the Grover Commission of In-
quiry set up to inquire into certain
allegations against Shri Devraj
Urs, former Chief Minister and
other Ministers of Karnataka.
[Placed in  Library. See No. LT-
157/80.]

(4) A copy each of the following
Notifications (Hindi ang English
versions) under sub-section (3) of
section 22 of the Central Industrial
Security Force Act 1968:

(i) S.0, 1418 published in
Gazette of India dated the 28th
April, 1979 containing corrigen-
dum to Noificaion No, S.0. 1848
dated the 25th May, 1978,

(ii) The Centra: Industrial
Security Force (Amendment)
Rules 1979, published in Notifi-
cation No. G.S.R. 940 in Gazette
of India dated the 14th July,
1979. [Placed in Library. See No.
LT-158/80.] *

-

*English version of the Report and the Memorandum

was laid on the Table on 23-2-1978.

of Action taken
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A}

U.P.S.C. (ExemprioN FROM CONSUL-
TATION) AMENDMENT REGULATION,
ETC., NOTIFICATIONS UNDER DELHL
Stk GurbwaRrRas Act, NotlrrcaTion
UNDER BORDER SrcuriTy ForcE AcCT,
NOTIFICATIONS UNDER DELHI POLICE
Act, DECLARATIONS UNDER SPECIAL
CoOURTS AcT, AND NOTIFICATIONS UNDER
ALL-INDIA SERVICES ACT.

SHRI P. VENKATASUBBAIAH:
I beg to lay on the Table:

(5) A copy each of the following
Notifications (Hindi and English
versions) under clause (5) of arti-
cle 320 of the Constitution:—

(i) The Union Public Service
Commission (Exemption from
Consultation) Amendment Regu-
lations, 1978, published in Notifi
cation No. GSR 740 in Gazette of
India dated the 2nd June, 1979.

(ii) GSR 44, (E) published in
Gazette of India dated the 14th
July, 1979 containing corrigendum
to Notification No. G.S.R. 1740
dated the 2nd June, 1979. (Placed
in Library. See No. LT-159/80)

(6) A statement (Hindi and
English versions) explaining rea-
sons for the issue of Notifications
mentioned at (5) above. [Placed in
Library. See No. LT-159/80.] ~

(7) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (4) of
section 39 ,of the Delhi Sikh Gur-
dwaras Act, 1971.

(i) The Delhi Sikh Gurdwara
Management Committee (Elec-
tion of Members) (Amendment)
Rules, 1979, published in Notifi-
cation No. F. 16/12/79-Judi. in
Delhi Guazebe dated the 18th
October, 1979.

.

(ii) The Delhi Sikh Gurdwara
Management Committee (Co-
option of Members) (Amend-
ment) Rules, 1979, published in
Notification No. F. 16/16/79-
Judl. in Delhi Gazette dated the
24th December, 1979. [Placed in
Library. See No. LT-160/80.]

(8) A copy of the Border Secu-
rity Force Leave (Amendment)
Rules, 1979 (Hindi and English
versions) published in Notification
No. GSR 849 in Gazette of India
dated the 16th June, 1979, under
section 141 of the Border Security
Force Act, 1968. [Placed in Libra-
ry. See No. LT-161/80.

(9) A copy each of the following
Notifications (Hindi and English
versions) under section 148 of the
Delhi Police Act, 1978.

(i) Notification No. F. 10/27/
76-Home (P) Estt. published in
Delhi Gazette dated the 1st
March, 1979 making certain
amendment in the Punjab Police
Rules, 1934.

(ii) Notification No_ F.3/106/77-
Home (P) Estt. published in Delhij
Gazette dated the 28th June, 1979
making certain amendment in
the Punjabh Police Rules, 1934 in
their application to Delhi

(iii) Notification No. F.
10/17/79 Home(P) Estt. publish-
ed in Delhi Gazette dated the
19th July, 1979 making certain
amendment to the Punjab Police
Rules, 1934.

(iv) Notification No. F.10/29/
76-Home (P) Estt. published in
Delhi Gazette -dated the 30th
August, 1979 ma{king certain am-
endment to the Punjab Police
Rules, 1934,

(v) Natification No. F.10/29/
75-Home (P) Estt. published in
Delhi Gazette dated the 6th Sep-
tember, 1979, making certain
amendment to the Punjab Police
Rules, 1934 as applicable to the
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Union Territory of Delhi. [Plac-
ed in Library. See No. LT-162/80.]

(10) A copy each of the follow-
ing Declarations (Hindi and Eng-
lish version) made under sub-sec-
tion (1) of section 5 of the Specizal
Courts Act, 1979, under section 13
of the said Act:—

(i) Declaration No. 260/2/79-
AVD.II dated the 4th June, 1979.

(ii) Declaration No. 260/4/79-
AVD-II dated the 4th June, 1979.

(iii) Declaration No. 260/1/79-
AVD.II dated the 11th June,
1979.

(iv) Declaration No. 260/3/79-
AVD.II dated the 22nd June, 79.

(v) Declaration No. 260/8/79-
AVD. TI dated the 3rd July, 79.
[Placed in Library. See No. LT-
163/80.]

/

(ii) A copy each of the follow-
,ing Notifications (Hindi and
English versions) under sub sec-
tion (2) of section 3 of the All
India Services Act, 1951:—

(i) GSR 773 published in Ga-
zette of India dated the 9th June,
1979 containing corrigendum to
Notification No. G.S.R. 224(E)
dated the 5th April, 1978.

(ii) The All India Services
(Discipline and Appeal) Secand
Amendment Rules, 1979, pub-
lished in Notification No. G.S.R.
916 in Gazette of India dated the
7th July, 1979.

(iii) GSR 917 published in
Gazette of India dated the Tth
July, 1879 containing corrigen~
dum to Nptification No. G.S.R.
584 dated the 6th May, 1878.

(iv) The All India Services
(Commutation of Pension) Am-
endment Regulations, 1979, pub-
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lished in Notification No. G.S.R.

941 in Gazette of Idia dated the
14th July, 1979.

(v) The Indian Police Service
(Pay) Fifth Amendment Rules
1979, published in Notification No.
G.S.R. 986 in Gazette of India
dated the 28th July, 1979.

(vi) The Indian Administrative
Service (Pay) Eighth Amendment
Rules, 1979 published in Notifica-
tion No G.S.R. 1016 in Gazette of
India dated the 4th August, 1979.

(vii) The Indian Administrative
Service . (Fixation of Cadre
Strength) Fifth Amendment Re-
gulations, 1979 published in Noti-
fication No. G.S.R. 471(E) in Ga-
zetle of India dated the 8th Aug-
ust, 1979,

(viii) The Indian Administra-
tive Service (Fixation of Cadre
Strength) Fifth Amendment Re-
gulations, 1979 published in Noti-
fication No. G.S.R. 1037 in Ga~
zette of India dated the 11th Aug-
1979,

(ix) The Indian Administrative
Service (Pay) Seventh Amend-
ment Rules, 1979, published in No-
tification No. G.S.R. 1038 in Ga-
zette of India dated the 11th Au-
gust, 1979.

(x}) The All India Services
(Provident Fund) Second Amend-
ment Rules, 1978, published in No-
tification No. G.S.R. 1081 in Ga-
zette of India dated the 28th

August, 1979.
(xi) The Indian Administrative

‘Service (Pay) Ninth Amendment

Rules, 1979, published in Notiflca-
tion No. G.S.R. 525(E) in Gazette
of India dated the 1st September,
1979.

(xii) The All India Services
(Conduct) Amendment  Rules,
1979, published in Notification No.
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G.S.R. 1122 in Gazette of India
dated the 8th September, 1979.

(xiii) The Indian Police Ser-
vice (Recruitment) Amendment
Rules, 1979, published in Notifica-
tion No. G.S.R. 537(E) in Gazette

of India dated the 13th September,
1979.

(xiv) The All India Services
(Death-cum-Retirement  Benefits)
Third Amendment Rules, 1979,
published in Notification No. G.S.R.
1151 in Gazette of India dated the
15th September, 1979.

(xv) The Indian Administrative
Service (Appointment by Fromo-
tion) Amendment Regulations,
1979, published in Notification No.
G.S.R. 569(E) in Gazette of India
dated the 5th October, 1979.

(xvi) The Indiap Police Service
(Appointment by Promotion)
Amendment Regulation, 1979,
published in Notification No. G.S.R.
570(E) in Gazette of India dated the
5th October, 1979.

(xvii} The Indian Forest Service
{Appointment by Promotion)
Amendment Regulations, 1979,
published in Notification No.
G.S.R. 571(E) in Gazette of India
dated the 5th October, 1979.

(xviii) The Indian Police Ser-
vice (Fixation of Cadre Strength)
Third Amendmeng Regulations,
1979, published in Notification No.
G.S.R. 580(E) in Gazctte of India
dated the 19th October, 1979,

(xix) The Indian Police Service
(Pay) Sixth Amendment Rules,
1979, published in Notification No.
GSR. 581(E) in Gazette of India
dated the 19th October, 1979,

(xx) The Indian Administrative
Service (Appointment by Promo-
tion) Second Amendment Regu-
lations, 1979, published in Notifica-
tion No. G.SR. 582(E) in Gazette
of India dated the 23rd October,
1979.

JANUARY 30, 1980

Papers Laid 108

(xxi) The Indian Adminstrative
Service (Pay) Tenth Amendment
Rules, 1979, published in Notifica-
tion No. G.S.R. 591(E) in Gazelte
of India dated the 24th October,
1979.

{xxii) The Indian Police Servcie
(Appiontment by Promotion)
Second Amendment Regulations,
1979, published in Notification No.
G.S.R. 588(E) in Gazetie of India
dated the 26th October, 1979.

(xxiii) The Indian Administra-
tive Service (Appointment by Se-
lection) Amendment Regulations,
1979, published in Notification No.
G.S.R. 589(E) in Gazette of India
dated the 26th October, 1979.

(xxiv) The All India Services
(Death-cum-Retirement  Benefits)
Fourth Amendment Rules, 1979,
published in Notification No.
G.S.R. 1292 in Gazette of India
dated the 27th October, 1979.

(xxv) The Indian Administra-
tive Service (Fixation of Cadre
Strength) Seventh Amendment
Regulations, 1979, published in No-
tification No. G.S.R. 596(E) in
Gazette of India dated the 30th
October, 1979,

(xxvi) The Indian Administra-
tive Service (Pay) Eleventh Am-
endment Rules, 1979, published in
Notification No. G.S.R. 597(E) in
Gazette of India “dated the 30th
October, 1979.

(xxvii) The Indian Administra-
tive Service (Fixation of Cadre
Strength) Ninth Amendment Re-
gulations, 1979 published in Notifi-
cation No. G.S.R. 628(E) in Ga-
zette of India dated the 17th Nov-
ember, 1979,

(xxviii) The Indian Administra-
tive Service (Pay) Thirteenth
Amendment Rules, 1979, published
in Notification No. G.S.R. 629(E)
in Gazette of India dated the 17th
November, 1979.

(xxix) The 1.A.S. (Fixation of

Cadre Strength) Eighth Amend-
ment Regulations, 1979, published
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in Notification No. G.S.R. 1371 in
Gazette of India dated the 17th
November, 1979.

(xxx) The IAS (Pay) Twelfth
Amendment Rules, 1979, publish-
ed in Notification No. G.S.R. 1372
in Gazette of India dated the 17th
November, 1979.

(xxxi) The Indian Administra-
tive Service (Fixation of Cadre
Strength) Tenth Amendment Re-
gulations 1979, published in Notifi-
cation No. G.S.R. 640(E) in Ga-
zette of India dated the 27th Nov-
ember, 1979.

(xxxii) The Indian Administra-
tive Service (Pay) Fourteenth Am-
endment Rules, 1979, published in
Notification No. G.5.R. 630(E) in
Gazette of India dated the 27th
November, 1979.

(xxxiii) The Indian Police Ser-
vice (Fixation of Cadre Strength)
Fourth Amendment Regulations,
1979, published in Notification No.
G.S.R. 654(E) in Gazette of India
dated the 30th November, 1979.

{xxxiv) The Indian Police Ser-
vice (Pay) Seventh Amendment
Rules, 1979, published in Notifica-
tion No. G.S.R. 655(E) in Ga-
zette of India dated the 30th Nov-
ember, 1979.

(xxxv) The All India Services
(Provident Fund) Third Amend-
ment Rules, 1979, published in No-
tification No. G.S.R. 1529 in Ga-
zette of India dated the 29th Dec-
ember, 1979.

(xxxvi) The Indian Forest Ser-
vice (Appointment by Competitive
Examination) Amendment Regu-
lationg 1880 published in Notifica-
tion No. G.S.R. 15(E) in Gazette
of India dated the 24th January,
1980.

[Placed in Library. See No. LT—
164/80]
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12.10 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC
IMPORTANCE

REPORTED POWER SHORTAGE IN DIFFE~
RENT PARTS OF THE COUNTRY

_ st Twm wmew ww  (WET) O wemw
wgizq, § AfawaAiy 9% Agrg & faeafafag
fasg & o At o A9 qar &1 o9
aHies @I § W 3% MidArT swar
g fF ag za% 9T U0 agaswr &

“Tm ¥ fafwsa gt § fasst & w4y
& §ulgI A91 ¥ €99 ¥ g ra
& wE FEdaAdy

THE MINISTER OF ENERGY
AND IRRIGATION, AND COAL
(SHRI A B. A. GHANI KHAN
CHAUDHURI): Mr. Speaker. Sir
I fully share the anxiety and con-
cern exgressed by the Hon'ble Mem-
bers through the Calling Attentjon
Notices about the power shortageg in
different parts of the country.
Hon’ble Members are aware that as a
Tesult of the failure of South
West monsoong in some of the
States such as Punjab, Haryana and
Western U.P. in Northern Region,
Madhya Pradesh in the Western Re-
gion Andhra Pradesh and Karnataka
in the Southern Region and Orissa and
partg of Bihar in Eastern Region, the
availability of power from hydel
power stations was adversely affected.
This is particularly so in the case of
Bhakra system in Punjab, Rihand in
U. P, Balimela in Orissa and Shara-
vathy in Karnataka. On the other
hand due to wide-spread drought
conditions, the requirements for
pewer, particularly in the agricul-
tural sector, had increased consider-
ably. Agriculture has been given
the highest priority and - avaiiable
power hag been diverted for this
purpose wherever required. The
Agricultural sector has a ¢onnected
load of 14,000 MW distributed over
3.5 million pumpsets.

Thermal power generation is about
7 per cent higher than last year but
the performance could have been
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better. The performance of there-
mal power stations was adversely
affected due to higher forced outage
rate of the thermal generating units,
prolonged periods for non-stabilisa-
tion of newly commissioned thermal
units and inadequacy of coal at
many of the power stations in the
Northern and Western Regions. Due
to these constraints, it ig anticipated
that there would be a power short-
age of about 17 per cent in the
country for the year as a whole and
some 20 per cent for the current
month, The shortage of power, how-
ever, would not be uniform in all
the States. For the year as a whole,
the shortage for the different regions
are as follows.

While Northern Region woulg have
shortage of power of about 14 per
cent, Southern Region would be
short by 13 per cent and Western
Region by 18 per cent but the Eastern
Region would have shortage of power
of about 22 per cent. The shortage
for the current month are higher due
to deciining hydel generation and in-
creasing agricultural Loads.

The 210 MW unit at the Rajasthan
Atomic Power Plant, Kota, which
was supplying about 4 million units
per day to Rajasthan had to be shut
down due to some internal station
fault on 27th January 1980. The out-
age of this unit has further aggra-
vated the power position in Rajas-
than ag a result of which 100 per
cent power cut has been imposed on
large industries and 50 per cent cut
on medium industries. There is,
however, no power cut on small in-
dustries and power supply to agricul-
tural consumers would be restricted
to about 8 to 12 hours a day.

Power position in the Eastern Re-
gion is also very unsatisfactory af-
fecting power supply to vital sectors
of coal mining and steel industries.
Recently, there hag been some im.
provement in generastion of power
by Damodar Valley Corporation as a
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result of which it has been possible
to supply more power to these sec-
tors in the region. Increaseq coal
Supplies are being arranged t, ther-
mal power stations and it is expected
that the monthly receipts of coal at
thermal power stations will go up
from a little less than 3.0 million ton-
nes/month to 3.3 million tonnes for
the next month. If this materialises,
power pogition would improve to that
extent,

However, with the anticipated
lower availability of power from
hydel reservoirs particularly during
the months of April and May, it is
expected that the power position
till June 1980 would continue to be
difficult.

The present Government has re-
cently taken over and I would like
to assure the Hon’ble Members that
we are fully seized, of the difficult
power position in the country and all
necessary steps would be taken up
to improve the power position in the
country,

Ht TR e w0 F grATm Ay
A FT agd wAATC E PE dwm H @ faamr
N FAY B, 3T ATE AVETT FEr AT
degia T @ 8 e & D gar
¥ WA W qwAT Wt F 1 ww
9T &1 A@E 30 5 fage ¥ ww damgy
TEUT qAT AT S B aem & fawg
a4 0% e s 8, g gudr
T ¥ ¥ @ % fAw sarwmr sqrg
FEAT AN & W g " #
EF] FAT AGAT 19HGS aqrar & T Qowem
fasratt &1 v teemt fegmt & faw fafras
FA F1 fRug g 7

SHRI A. B. A. GHANI KHAN
CHAUDHURY: Not only in the
Eastern region, but in the whole of
the country, the basic problem which
is hindering the progress of genera-
tion of power is the availability and
movement of coal. In Bihar, ob-
viously, the generation of hydro-
electricity is not much, So far as the
generation of hydro-electricity is
concerned, due to failure of mon-
soon, the prospect is very bleak As
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régards the availability and maove=
ment of coal, we are trying to im-
prove the situation. We have already
had consultations with the Railway
Minister. We used to get about
2,900 wagons per day for the trans-
portation of coal. Recently we have
been told that about 3,100 wagons

would be made available gaily for -

the purpose. This will obviouslty im-
prove the position.

Secondly, we are trying to prevail
upon the various Boards to increase
their efficiency so that the power
generation goes up. Almost all the
Boards in every region, except pro-
bably those in the Southern region,
are working at a leve) which ig below
their installeq capacity. Thig is more
so in the case of Eastern region. I
think they will also try to in-
crease their efficiency so that they
can increase their power generation.
As T have stated in my reply, we
have always given priority to agri-
cultural sector and we shall conti-
nue to do so.

qY THEqRg TH I%F gAY |19

2 T TEAYW &

WEqW ANIT . TG AIY I3 YT

SHR1 HARIKESH BAHADUR
(Gorakhpur): As the hon. Minister
has already admitted, there js a seri-
ous power crisis in the country. A
few days back the Central Govern-
ment had written letters to Chietf
Ministers of various States that they
should review the power posi-
tion in the States and, at the same
time, they should reduce the power
cut which had.been imposed on alu-
minium industry. During this year,
the aluminium production is likely
to be only 100,000 tonnes which is
25,000 tonnes less than that of last
year. If this position is not improv-
ed, certainly, many industries will be
affected because aluminium is a basic
material for many industries. Even
the State Electricity Boards will also
be affected because they have to
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implement the process of transmis-
sion and distribution of power.

That is why I would like to ask
the hon. Minister if the State Gov-
ernments are not going to take pro-
per steps, what are the steps which
are proposed to be taken by the Cen-
tral Government and, at the same
time, if some state Governments do
not cooperate with the Cenfral Gov-
ernment what 1is the Central
Government going to do in this mat-
ter. Out of prejudices, there are
some State Governments which may
try to defame the Central Govern-
ment and, jn order to do that, they
may not cooperate with the Central
Government. This is a very serious
point which must be taken into con-
sideration. So, I would like the hon.
Minister to try to explain the politi-
cal situation which hag arisen out
of this crisis also.

SHRI A. B. A. GHANI KHAN CH-
AUDHURI): 1 am not understanding
the impact of less power generation
than what is required in the country.
I1do not have any figures with me
that I can give to the hon. Member
as to what will be the impact of less
power generation on industries, par-
ticularly, the aluminium industry.

As I have said, the main bottle-
neck is coal. I have been discuss-
ing this matter with the officers this
morning. Immediately 7 per cent
power generation will go up. 'This
is the main bottleneck which we
have to resolve. I can assure the
hon. Member that we are going to
not only remove this bottleneck but
we are also trying to build up the
stock in every power station for a
reasonable time. Not only the sup-
ply will be regularly maintained but
a suitable stock is also going to be

built up.

Secondly, as the hon. Member
knows, most of the power generation
is done by the State Electricity
Boards. We have to persuade them;
we have to prevail upon them and
we will try to help tuem in that. At



115 Reported power

tShri A. B. A. Ghani Khan
Chaudhuri}

the present moment, that is the
way we are thinking,

SHRI CHITTA BASU (Barasat):
The power shortages in the country
have assumed a proportion which is
not only alarming but also menacing.
I have got certain figures to show
that the gap between the require-
ment for power and the generation
capacity as a whole is considerably
wide. According 1o some estimates,
the requirement is 140 million KW,
while the total generation is 115 mil-
lion KW. This results in a shortfall
of 235 million KW.

My first question to the hon, Minis-
ter is, having regard to the fact that
there has been a considerable pap
between the requirement and the
generation, what particular and spe-
cific long-term or shert-term propo-
sals have so far been accepted by
the Government to cover up this

“~wide gap between the requirement
of power and the generation of power.

My second point that ihe thermal
power stations which have been in-
stalled are not in a position to pro-
duce much more than 45-50 per cent
of the total installed capacity. If this
is a fact—which 1 think the Hon.
Minister may controvert if necessary
—what specific and particular steps
have so far been taken to make use
of the total installed capacity in our
country which is remaining idle to-
day to a large extent? What are the
specific proposals for utilising the
unutilised capacity in our country?

My third point is that there have
been glaring regional disparities in
the distribution and creation of gen-
erating capacity in our country. I
can give an example. Only 17 per
cent of the total generating capacity
is installed in the eastern and north-
ecastern region while this region ac-
counts for about 33 per cent of the

total population.
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MR. SPEAKER: What is it that
you want to ask?

SHRI CHITTA BASU : | am com-
ing to the question.

Much of this disparity has of
course been created during Mrs.
Gandhi’s regime anq it has not
been changed during the Janata re-
gime also. Even in the Sixth Five
Year Plan, we find that the Plan en-
visages the installation of an addi-
tional 18000 MW. Out of this, the
share of the eastern region and
north-eastern region is only 3400
MW while the western region’s share
is 5400 MW northern region's share
ig 4800 MW and the southern re-
gion’s share is 4200 MW. My ques-
tion is, what specific steps the Gov-
ernment proposes to correct the im-
balances and to really create a cli-
mate for equitable distribution of
the installed capacity for the genera-
tion of power.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: The Sixth Five Year
Plan wag prepared by the Janata Gov-
ernment. Imbalance is there, and
it is their creation. We are now
working on it

Before the Sixth Five Year Plan
our total generation was 26000 NIW.
In the Sixth Five Year Plan we want
to add another 18500 MW, making a
total of 44,4%0 MW. In 1978 we added
3022 MW and in 1979 till today we
have added only 480 MW. That is the
picture before us. I am entirely in ag-
teement which the Hon. Member that
we are generating much less than
the installed capacity. This is an old
disease and it is pursuing us. It is
unnecessary to blame the BHEL
generation sets. They are working
excellently. But what has hap-
pened is this: normally it takes
about five to six years for a unit
to be commissioned while we are
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forcing engineers to do it in three
to four years. Naturally, teething
trouble is there. Stabilisation of
the sets is taking time. This is why
we are not getting the full benefits.
We are getting impatient and we are
asking the engineers to expedite the
whole thing. So, I would like to
tell the hon. Members that we have
requested all the State Boards to
mmaximise the generation as far as
practicable. We have also request-
ed them to inform us about their
difficulties. We are also trying to
help them with DBHEL experts so
that they can remove their opera-
tional difficulties. This is all that I
can say. (Interruptions)

MR. SPEAKER: Now, Statements
by Ministers. Mr, Narasimha Rao...

SHRI BUTA SINGH (Ropar):
This is a very vital question, Sir.
No question has been asked on be-
half of the northern region.

MR. SPEAKER: That is the rule;
nobody from outside the list can
ask any question; it cannot be al-
lowed.

Mr. Narasimha Rao.

12.36 hrs.

STATEMENT RE. INCIDENT OF

REFUSAL OF .ENTRY TO  SHRI

ROMESH * CHANDRA BY BRITISH

GOVERNMENT AT LONDON AIR-
PORT

THE MINISTER OF EXTERNAL
AFFAIRS (SHRy; P. V. NARASIM-
HA RAO): On 25 January a report
was .received that Shri Romesh
Chandra. President of the World
Peace Council had been held in det-
ention by the British Government on
his arrival at London airport the
previous day. Our High Commis-
sion in London was informed of this
on the morning of 25 January by the
Secrétary of the World Peace Coun-
cil in London, Our Acting High Com-
missioner Immediately moved the
Foreign Office and the Home Office
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for Shri Romesh Chandra’s release.
He was informed that the Secretary
of State of the British Home Office
had exercised his powerg under the
Immigration Act 1971 to refuse en-
try to Shri Romesh Chandra on the
ground that his “exclusion was ccn-
ducive to the public good”. The
Acting Indian High Commissioner
was also informed that Shri Romesh
Chandra had already been put on a
plane to Warsaw,

In this connection, however, we
understand that Shri Romesh Chan-
dra had visited Britain twice in 1979,
This incident is the first we know
of where an Indian citizen has been
denied entry into Britain on the
ground that he is an official of a
political organisation.

While the British Government has
the sovereign right like any other
State to exclude the entry of any
foreigner, we cannot but express our
dismay and concern over the indig-
nity and discourtesy to which an
Indian citizen has been subjected.
This has been conveyed to the Bri-
tish High Commissioner.

The British Government will, I
trust, take notice of the Parliamen-
tary and public reactions in India
and adopt early measures to prevent
the recurrence of such incidents in
the interests of the cordial Indo-
British relations.

SOME HON. MEMBERS rose—

SHRI CHANDRAJEET YADAV
(Azamgarh): Sir, may I seek a cla-
rification?

SHRI INDRAJIT GUPTA (Basir-
hat): On g point of clarification....

MR. SPEAKER: This is not ordi-
narily done...

AN HON. MEMBER: This is a very
important matter... .(Interraptions)

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): We knew this. That

is why we wanted a call-attention to
be admitted. (Interruptions)
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MR. SPEAKER: All right. You
may ask questions. But this will be
an exception. Mr. Indrajit Gupta.

SHRI INDRAJIT GUPTA (Basir-
hat): The order which was served
on Mr. Romesh Chandra from which
the Minister quoted—I have got a
copy of that order—is an order under
the Immigration Act of 1971. Now,
may I know from the hon. Minister
whether the Government instructed
our High Commissioner in England
to point this out to the British Gov-
ernment that, whatever other objec-
tions they may have, however de-
plorable, to Mr. Romesh Chandra’s
entry, he was certainly not an immi-
grant or intending to be an immi-
grant into Britain? Have they pro-
tested on this ground that the order
under the Immigration Act is being
misused in this way to exclude Mr.
Romesh Chandra from entering Bri-
tain? This is a very serious matter.
This is the order which is usually
given to exclude people whom they
suspect to be people intending to
come in and settle down in Britain.

SHRI ATAL BIHARI VAJPAYEE:
Before the hon. Minister replies, may
I also put a small question, namely,
whether a formal protest has been
lodged?

SHRI P. V. NARASIMHA RAOG: I
would not quite say that the provi-
sion of law has been misused. The
provision of law, as pointed out by
the hon. Member is generally meant
for immigrants as such. But the
Secretary of State has given direction
for persons not to be given entry into
U.X. on the ground that their ‘exclu-
sion is conducive to public good’.
This is what the order says. Now
the provisions say that this order is
not appealable. This is final. So
technically I would say that the
order is not open to question but, as
rightly pointed out by the hon. Mem-
ber, the question of propriety is
there....

SHRI INDRAJNIT GUPTA: I asgk-
ed you whether you have protested
against it.
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SHRI P. V. NARASIMHA RAO:
We have conveyed our dismay andgd
concern over the indignity and dis-
courtesy to which an Indian citizen
has been subjected.

SHRI CHANDRAJEET YADAV:;
I wanted to know from the hon.
Minister. As he himself has admit~
ted, this is the first time that an
Indian has been expelled by the UK
government and also the order was
personally passed by the Secretary
of State or whoever it is I would
like to know whether it is enough
that our High Commissioner only
conveys his dismay and displeasure
Minister himself
write to the Minister concerned in
UK because this is the first time that
not only an Indian citizen who
is  distinguished citizen of India—
he is the President of World
Peace Council—but a member from
a Commonwealth country has been
expelled like this. That is also for
political reasons. Will the hon. Min-
ister take up this issue and write a
letter to the Minister concerned in
UK.? This is a serious malter.

SHRI P. V. NARASIMHA RAO:
This is a serious matter—T agree,
But what was oconsidoreq
and warranted by the situation has
been done. I may inform the hon.
Member that we have had some more
information from the British High
Commission and we are told that in
the past on similar grounds other
persons have been excluded although
they were not Indian ecitizens,

SHRI INDRAJIT GUPTA: Waere
they Commonwealth -citizens?

SHRI P. V. NARASIMHA RAO:
They were not Commonwealth citi-
zens. Therefore, the question arises
because a Commonwealth citizen
does not need a visa. He gets stop-
ped when he actually reaches Lon-
don and not before. If he had ap-
plied for a visa, being a citizen of
some other country, they say that
they would not have glven him a .
visa and such a situation would not
have arisen. Thig is their gnswer.

it
:
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As regards the other point raised
by the hon. Member, as far as we
have _considered it necessary, we
have conveyed our views and our
dismay. Beyond that what could be
done is a matter which will have
to be examined further because tech-
nically what they have done cannot
be challenged. That happens to be
the position.

T would also inform the House that
when Lord Carrington, their Foreign
Secretary, came here we did have
a discussion on some of the aspects
of the Immigration Act and how it
was being .impkemented. Now at this
stage, T think that there is a chance of
further discussions on these matters
and, therefore.... -

SHRI INDRAJIT GUPTA: This
has nothing to do with immigration.

SHRT P. V. NARASIMHA RAO: I
have already stated that it has noth-
ing tfo de with immigration. But ac-
tion has been taken under a provision
contained in the Immigration Act.

SHRI INDRAJIT GUPTA: That is
nprecisely what you should protest
about,

SHRI P. VENKATASURBBAIAH:
Normally, when a statement is made,
no questions are allowed but because
of the seriousness of the matter, you
have allowed guestions. ...

MR. SPEAKER: Yes, it is not done,
but as an exception I permitted.

SHRY ATAL BIHAR] VAJPAYEE:
My question has not been replied.

MR. SPEAKER: Whatever he has
done, he has done. He has replied and
if you are not satisfied, that is another
question, B

Now, Mr. P Sivasankar.

'SH'RI ATAL BIHARI VAJPAYEE:
§1r, in diplomacy there is something
like lodging a protest....*
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MR. SPEAKER: Nothing will be
recorded that I do not allow.... He

has already said what he has got to
say. Mr. Sivasankar.

12.44 hrs.

STATEMENT RE. REVIVAL OF
BHARAT RATNA AND PADMA
AWARDS

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): Mr.
Speaker, Sir, The recent decision
of the Government {o revive the
Bharat Ratna and Padma Awards
has caused misgivings jn kK some
sections of the House and a doubt
has been expressed in some
quarters that this is not in conformity
with the Constitution and in particu-
lar Article 18 thereof.

At the outset, T would state that the
Government yields to none in its res-
pect for the (Constitution and its de-
termination to see that the Constitu-
tion is observed not only in letter but

‘also in spirit. But it is necessary to

see what exactly is the nature of the
prohibition containeq in Article 18.
Article 18 is one of the several Arti-
cles dealing with the right to equali-
ty. If states that no title. not beinga
military or academic distinction, shall
be conferred by the State, ,

In order to understand the scope
of this prohibition, it is necessary not
only to ascertain the meaning of the
word ‘title’, but also to have regard
to the circumstances jn which this
Article was adopted by the Constitu-
tion-makers had before them the pro-
visions of other Constitutions prohibi-
ting the grant of titles of nobility.
Our Constitution-makers did intend
to go further than this, and to pro-
hibit the conferment of titles which

1 -

—————— e — . ——

*Not Recorded. e
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had, during the pre-Independence
days, become a gymbol o some ex-
tent of gsubordination to a foreign
power. Thus, not only were hereditary
titles of nobility banned, but even
titles like ‘Diwan  Bahadur’ which
were expressly referred to by Shri
T. T. Krishnamachari while this Article
was being discussed.

It is clear from a reference to the
proceedings of the Advisory Commit-
tee on Fundamenial Rightg that there
wag a cleavage of opinion on this point
and that originally it was intended to
prohibit only hereditary titles. How-
ever, it was decided to delete the word
‘hereditary’ and to abolish titles.

Nevertheless, it is significant that
while proposing the deletion of the
epithet ‘heritable’, the mover of the
amendment, Shri  Masani, made it
very clear that 1t may be “possible
for the Union to honour some of its
citizens who distinguish themselves
in several walks of life, like science
and the arts, with other kinds of hon-
ours not amounting to titles; the idea
of a man putting something before or
after his name ag a rewarq for service

rendered will not be possible in a Free
India”,

Thus, what the Constitution-makers
intended to prohibit was what in com-
mon parlance js described as a prefix
or an addition to the name.

The expression ‘title” has several
meanings. According to well-known
Lexicons in the context, it would
mean an wmppellation attached to an
individual or family in virtue of rank,
function, office or attainment.

The award of Bharat Ratna as well
as Padma awards are not appellations.
The Constitution, in letter and spirit
alike prohibits the State from ena-
bling an individual to set himself a-
part from others by virtue merely of
a grant from the State. There is no-
thing therein which forbids the State

JANUARY 30, 1980

Ratna and Padma 124
Awards (St.)

from honouring s distinguished citizen
for services rendered by him to
the cause of the community. Tt
wag for this purpose that these
Awards were conceived of by the very
same persons who played an active
role in the framing of the Constitu-
tion, In reply to a Question in this
House itself, the late Shri Jawaharlal
Nehru made it very clear on August
25, 1954 that the Awards have no re-
Iation to titles and are merely hon-
ours conferred for distinguisked ser-
viece of a high order and that any
comparison of these with titles would
not be correct.

In this connection it may be men-
tioned that this is not the first occa-
sion when the House had to consider
the constitutionality of the National
Awards. In 1969, a very senior and
respected Member, Acharya Kriplani,
introduced a Bili entitfled, The Ccn-
ferment of Decorations on Persons
(Abolition) Bill, seeking to abolish
the Bharat Ratna and ‘'Padma Awards
on the ground that by such Awards,
titles were sought to be brought in
by back-door methods. During ths
debate on the Bill the constitu-
tionality of these Awards was exhaus-
tively dealt with. It was pointed out
that when the matter was first con-
sidered in 1948 by a Committee head-
ed by that eminent jurist Sir B. N.
Rau, it came to the conclusion. “The
expression ‘title’ does not necessarily
ineclude all honours and decorations”.

It wax pointed out that the basic
assumption made by the mover of the
Bill that the awards of these decora-
tions violate the provigions of the Con-
stitution was not correct. No convine-
ing renly was given to this point and
the Bil] itself was negatived.

In this connection. it is relevant that
the svstem of instituting Awards in
1954 was evolved and approved at a
time when the deliberations of the
Constituent Assembly were fresh in
the minds of the people and by the
very same individuals who had play-
ed an active part in the framing of
and were tully imbued with the gpirit
of the Constitution.
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The meetings of the Cabinet where-
in this proposal was discussed were
presided over by Shri Jawahar Lal
Nehru who had an gbiding faith in
the principles of democracy, socialism
and equality and had played an ac-
tive role in the framing of the Cons-
titution, It would be of interest to
mention that at least four meetings of
the Cabinet, which went into this
question, were attended by Shri T. T.
Krishnamachari, who was one of the
members of the Drafting Committee
of the Constitution.

My Hon’ble friend on the opposite
side, Shrj Jagjivan Ram wag present at
six of the meetings of the Cabinet
which discussed this issue, and was
himself 2 member of the Government
which decided to institute  these
Awards.

In his statement made on the 13th
July, 1977 announcing the discontin-
uance of these Awards, the former
Prime Minister, Shri Morarji Desai,
hadq stated that this was on the basis
of the opinion of the Attorney Gen-
eral who had held that Bharat Ratna
and the Padma Awards would fall
within the prohibition of grant of
titles.

In view of the esteem due to the
then holder of the high office of At-
torney General, I have gone through
his opinion with interest and respect
but am unable to share his conclusion.
In his opinion, the Counsel recognised
that the expression ‘title’ has a varie-
ty of meanings and that the meaning
of the word must necessarily depend
on the context in which it occurs. But
singularly enocugh, he proceeded to
construe it without recourse to the
back-ground or genesis of what was
being done by the Government in the
past or its legislative history. It would
seem that the proceedingg of the Advi-
sory Committe on Fundamental Rights
prior to_the debates in the Consti-
tuent Assembly, were in fact not con-
sidered by the Counsel though this
legislative history sheds considerable
light on the true intention of the Con-
stitution-makers.
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It was recognised in the very opin-
ion that there are verious distinctions
in the shape of decorations, medals
etc. which are given by any State,
even a democratic State, in recog-
nition of merit in verious fields. The
Counsel himself expressed a doubt
as to whether it could have been the
intention that the State should not
recognise merit in varjous fields in
customary fashion. This doubt would
seem to have arisen from the fact
that military and academic titles are
expressly exempted from the prohi-
bition contained in Article 18(1).

It woulg not, however, appear to
be logical to conclude from the fact
that because the State coulg at a
future time grant an academic title
like Maha Mahopadhyay (which pos-

. sibility was referred to by Shri T, T.

Krishnamachari in the Constituent
Assembly) that no other form of re-
cognition of distinguished serwice was
possible, The express exceptions to
the grant of a title can hardly be re-
garded ms a basis for enlarging the
scope of the original prohibition im-
posed by the Article op the meaning
of the word title. As a matter of
fact, the Counsel himself recognised
the anomalies which would flow from
his opinion by expanding the scope
of the exception and giving to the
word ‘academic’ occurring g@in the
Article a wide meaning so as tp cover
any recognition in the field of art,
law, literature and science generally.
In fact, in the concluding portion of
his opinion, the Counsel had obser-
ved :

“It would not include recognition
of meritorious public service or
public civil services. Thig must
be regarded as a lacuna wholly ac-
cidental.”

One should not lightly infer the
existence of a lacuna in the Constitu-
tion by reading it without reference
to the pre-existing position and the
practice in other democratic countries,
Having regard to the history and
object of the Article. there is no war-
rant for coming to the conclusion
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that the Constitution-makers wanted
to deny to the State in India the
right or—rather the duty—which other
democratic States possess, namely, to
recognise ang to honour its most dis-
tinguished citizens,

Having given the matter the most
_careful consideration, the position
which emerges is that there is no
room for doubt that the Constitution,
ag it stands, does not prevent the
State from granting recognition to a
distinguished son of Mother India. An
Award, decorstion or a Medal to
such a person is not a title which the
Constitution-makers sought to inter-
dict,

13 54 hrs. :
BUSINESS ADVISORY COMMITTEE

FIrsT REPORT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1 P.
VENKATASUBBAIAH): Sir, T beg to
move the following:

“That this House do agree with
the First Report of the Business
Advisof; Committee presented to
the House on the 29th January,
1980.”

SHRI CHINTAMAN] PANIGRAHI
(Bhubaneswar): Sir, I just wanted to
bring to the notice of the hon'ble
Minister and you, Sir, that in this
House—though it was g short Session
—we had discussed almost all the issue’
concerning our country ang other
countries. Drought has affected al-
most 17 Stater in the country. Orissa
has been seriously affecteq by drought.
Therefore, Sir, from the very begin-
ning, we are trying to get Calling
Attention Notices admitted. We have
also sought a Short Duration Discus-
sion but nothing has been done. At
least 2 hours may be given for this.
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Let the drought situation be discussed
in the House. I request you kindly
to extend the time of the House on
any day by two hours, say, between
6 to 8, so that we may discuss this
most important thing,

MR. SPEAKER: We have already
discussed enough about drought.

SHR] CHINTAMAN] PANIGRAHI:
It ig a very serious thing and should
be discussed,

SHRI P. VENKATASUBBAIAH:
All these points have been discussed.
We had a2 meeting of the Business
Advisory Committee in which the op-
position leaders were alsg there and
we have explained the position;—we
have a tight schedule in fact, we are
ourselves very anxious

MR, SPEAKER: The question is:
}
‘That this House do agree with the
*  first Report of the Business Advisory
Committee presenteq to the House
on the 29th January, 1980.

The motion was qdopted.
MR. SPEAKER: Prime Minister.

SHRI G. M. BANATWALLA
(Ponnani): Sir 1 have a submission
to make. We have not had a full dis-
cussion. The Muslim League has
been totally shut ‘out from the dis-
cussion. This is the first time.

MR. SPEAKER: We had allotted 8
hours time; but we have taken 9
hours.

SHRI G. M. BANATWALLA: But
why should the Muslim League he
shut out of the discussion: That has
never been the practice; at least the
groups should be aliowed.

PROF. MADHU DANDAVATE
(Rajapur): I have been informed that

some Rule 377 notices have been
admitted,

MR. SPEAKFR: All right. We can
give you time, First I will take up
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notices under Rule 377. Then I will
give you some time after that,

SHRI G. M. BANATWALLA: 15
‘minutes.

MR SPEAKER: I will first take up
notices under Rule 377. And then I
wil]l give you some time.

Now, I call Shri Madhu Dandavate.
Submissions under Rule 377.

————

1458 hrs.
MATTERS UNDER RULE 377

Wt ww famrw qramw (FTQT) o
¥ 377 9 TR gqre 9TET & AN
% NFT w7 72 faauw @y & f& oY fawg
AT g § 78 Wy § oI I Agaqe
g & ITaT agw A & .. (sywum)

MR. SPEAKER: That is already
ever. I have given enough time,

=t v fasta quaarg  wWEw A,
w9 gH FEl ¥§& FwA & fA0 IIA E, v
g Fg7 & fF Smac § fafqy 1 @
T JIT T A TAT. .. (emmEw) .. .
§ =smgar gfs wifgeta & sq v azq
A A OnEFETF & weafd o
3 f& smqls & eq #y gw vordd 1 W
gEF ¥ T9 7AW 9 qgw A wifgw

MR. SPEAKER: We have given
iime for discussion of the issue. 2
hours we have given. We have pro-
vided another time; that is for 2
hours; that will come. Now, Shri
Madhu Dandavate.

Wt o faww qreww 0 FTEA
F IJaN wF § )

() Re: Press COMMISSION

PROF. MADHU DANDAVATE
(Rajapur): Mr. Speaker, Sir, under
Rule 377 I raise the following matter
of urgent public importance:

The Minister for Broadcasting and
Information has announced that the
terms of reference of the Press Com-
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mission would be made more compre-
hensive and the members of the Come
mission who have resigned would be
replaced by new members. When the
Parliament is in session, such an im-
portant announcement should have
been made in the House. I reguest
the Minister to take the House into
confidence and make an elaborate
statement about the proposed com-
prehensive terms of reference of the
Press Commission,

13 hrs.

(ii) REPORTED CRIMINAL ASSAULT ON
TWO WOMEN By RPF MEN IN A
COMPARTMENT OF JANATA EXPRESS
OoN 3-1-1980.

SHRIMATI GEETA MUKHERJERE
(Panskura): With your permission,
Sir, T beg to bring to your notice,
under Rule 377, the following matter
of urgent public importance,

On 3rd January, two women named
Shiabati and Brinda travelling from
Howrah by Janata Express were raped
by RPF men inside a lady's compart-
ment and were thrown out of the train
along with their minor children near
Baichi Station. This is a very serious
matter and....**

MR. SPEAKER: Whatever ia there
in the original, that alene wil go in
the proceedings; not otherwise.

SHRIMATI GEETA MUKHERJER:
and the culprits need to be brought
to book and such further occurrences
prevented.

(iii) Re, DEPICTING OF AEMED FORCES
BELONGING TO DIFFERENT DYNASTIES
IN THE REPUBLIC DAY PARADE.

N o wge  (TTERL) ;e
qET, AR e & X 377 s &
WX UF BT A wgH w6y N W
qifFmrdz & AR Tear g oo

**Not recorded.
2085 L.S—&
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T W 26 FFANY ¥ W@ H A
@ fggeam & & AR g u9EK AR
facad & @ 91 g &, Fgl 9L UF SRH
fegens A ardm § frmfea @ @0
¥ &1 x93 R gfeme g@ &5 wEEE
AT @ET, aga WEEA T Aqa
g fead ™ & | AT ARG &
atw & 5 Agaw RO il N ogp
B gT WY T WX UMl W AT
R AEATA gEAUAl A B T Y F9E
R gl wwwew e 8, G fead
m, oY s ¥ fegem ¥ &
SET WA A AR ) aga awers g |

T (ayles) Oyran Ody oyl

e wilal S of - ale yKasl
&:A.re &_.iel )d—" _i J” rvy J-_y‘

- U By el

ybsys & Lova 1Y Jw
Sy S Rgoin oy ey e
Syl S o0l pp gl mda ye g
Ayt K g2 Yoy - 5 Sy S
U S e C“-’)U LS Ewgaia
# a3 maS  yae gaed S
A fr. 28 Juaxad jtexa
Syedy wgnly gyl ol moy,
oS med yEe -5 B S
oS _smb il segma oS & Sl
Wl & ol @ yp Sgp menyta

ebers apmys b plie iRy
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e entS Lo S yilyeke
ot~ IS Sara] ke )
a day S o - XM Jlo
dly 26y R Yakem S gllugoia

[~ p —hedG gt oS Sy

((lv) REPORTED ACUTE DBOUGHI CON-
DITIONS 1N ORISSA,

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar). Sir, under rule 377,
1 beg to draw the attention of the
House to the following urgent matter.

The most acute drought conditions
are prevailing in Orissa as a result of
which thousands of people are leav-
ing their hearths and homes to find
employment elsewhere. Starving
conditiong are prevailing in the
affected areas. Rice production has
gone So low that Orissa which was all
along a surplus State has been forced
to import rice now. Drought also has
seriously affected in electricity genera-
tion and water supply for irrigation
gravely affecting production of high
yielding variety crops in the State
and effective measures are urgently
required to mitigate the suffering.

(v) Re: REPORTS OF FISHERMEN OF
TAMIL NADU TAKEN INTO CUSTODY
BY CEYLONESE NAVAL PERSONNEL.

SHRI M. S, K. SATHIYENDRAN
(Ramanathapuram): Sir, under rule
377, 1 wish to draw the attention of
the House to the following urgent
matter. ,

Fishermen of Tamilnadu  while
fishing within the limits of Indian
Territory near Katcha Theevu, are
being apprehended and taken into
custody by the Naval Personnel of
Ceylon Government,  Situation is
panicky and tense and this incident
took place this week. Pray immediate
intervention and save the poor fisher-
men,
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MOTION OF THANKS ON THE
PRESIDENTS ADDRESS—contd.

SHRI G. M BANATWALLA
(Ponnani): Mr, Speaker, Sir, at the
outset I take this opportunity to ex-
tend our heartiest felicitations to the
Government headed by Shrimati
Indira Gandhi. Sir, very high are the
expectations of the people and we are
happy that the address of the Presi-
dent jg replete with indications that
the new government intends to apply
itself to its stupendous tasks with
devotion and with sincerity. On be-
half of the Indian Union of Muslim
League, I wish the Government well
and every success,

Sir, we are also thankful to the
President for the good words he has
spoken ang the understanding that he
has shown of the various vexed issues
that are confronting the minorities,
specially the Muslims. He says and
I quote:

“The Governmen{ is committed
fully to secularism and will take
steps to ensure that the minorities,
while preserving their distinct
cultural identities, enjoy a sense
of full and equal participation in all
spheres of national life”.

We welcome this faith that has been
expressed and hope the faith will be
translateq into a living reality. We
assure the Government of our cons-
tructive co-operation for this parti-
cular purpose. I must also welcome
the Government’s assurance to come
forward with a legislation in the next
Sesgion to restore the Muslim mino-
rity character of the Aligarh Musiim
University. In this connection, I must
draw the attention of the Government
to the recommendations of the Mino-
rities Commission with respect to the
Aligarh Muslim University and I hope
that the recommendations of this
Minorities Commission will be duly
incorporated in the forthcoming
legislation to restore the minority
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character of Aligarh Muslim Univer-
sity. Specially, the definition of the
University should be such ag to clearly
ang cogently admit that Aligarh
Muslim University has been establish-
ed by the Muslims of India and, there-
fore, they are entitled to administer
it and to have the protection under
Article 30 of the Indian Constitution.
However, I welcome the decision of
the Government in thig respect and
hope that the minorities will have a
new and better deal in the times to
come. The situation ig serious and in
this short time, I will not be able to
express my views on the various
problems. I will just take the ques-
tion of fair representation of the
Muslim minority in the Government
service. Take the number of clerks
in the Government service. In the
Central Secretariat, Delhi, the total
number of clerks today is 9,600 and
the number of Muslim clerks is hardly
27. 1 am not, because of the paucity
of time, going into the various other

details, but this gives the shocking
situation.

Then, the Minorities Commission
has made several recommendations.
There is no mention about it in the
Address by the President of India.
I am sure that these recommendations
will receive the best consideration of
the Government and will be imple-
mented. The Gujral Committee on
the Protection of Urban has made
various recommendationg and I hope
that these recommendations will also
be implemented,

SHRI K. P. UNNIKRISHNAN
(Badagara): Please ask them to place
that on the Table of the House.

SHRI G, M. BANATWALLA: As
far as 1 know, the Gujral Commitiee
report has been placed on the Table
of the House by the Previous Govern-
ment and I am thankful for that, but
now the question of implementation
remains. The previous Government
tried to be hesitant and saig that the
recommendations of the Chief Minis-
ters would be obtained, their opinions
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would be ascertained, but I am sure
that this Government will come for-
ward with an unequivocal assurance
to this House that all the recommenda.
tions of the Gujral Committee will
be duly implemented in the shortest
possible time,

I am sorry that the President of
India hag not specifically referred to
the various riots that have taken
place. 1 am sure that the matter will
receive full consideration, protection
will be afforded to the persons displac-
ed in lheir riots and complete rehabili-
tation of the innocents will also be
assured,

Before I conclude, I must express
our sense of shock and disappointment
at the President of India refraining
from an unequivocal condemnation of
the unabashed, anq blatant military
intervention by the Soviet Union into
the affairg of Afghanistan.

AN HON. MEMBER: Has it got any
bearing on the minorities?

SHRI G. M. BANATWALLA: The
Soviet Government says that the
Soviet troops were sent to Afghanistan
in response to the request made by the
new Afghan regime there, but that is
not a fact. As you know, about four
to six thousanq Soviet troops had
been flown into Kabul beginning from
December 24, at least three days be-
fore the Government of Amin was
overthrown. Qur own national interests
and international interestg are involv-
ed in this, Let there be a clear and
unequivocal condemnation of this un-
abashed incident and aiso a call should
be given to the Soviet Union for the
withdrawal of its troops from there.
I wanted, to say a few more words
about the Asgssam situation. How-
ever, I will try to take some other
opportunity to speak on this issue.

There are various economic ques-
tions also. It has been tried to be
made out in the House that there
were surpluses of savings, foreign
exchange and foodgrains. But the
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fact is that there is a narrowing of
the domestic market; and unless and
until that problem is solved, our
economy will not revive and the
various problemg are not going to be
solved.

With these words, I conclude, with
all best wishes to the new Govern.
ment; and hope that in the interests
of the nation, the Government suc-
ceeds in solving the various problems
that are there to-day.

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): Mr, Speaker, Sir;
before I begin my reply, may I say
a word to the hon. Member opposite
who raised a question regarding the
Republic Day Parade? I want to
inform him that the programme for
the Parade, the items and the details
were decided long before -our Go-
vernment came in. We did not in-
terfere with it in any way. In fact,
I did not know what it was till we
saw the Parade. Anyhow, the part
of the NCC does not come before the
Government. But 1 agree with him
that such details should be looked
into, ] hope he and all other hon.
Members will join me in congratula-
ting our Defence Services on the ex-
cellence of the Parade and the Retreat.
All our foreign visitors and others
were most impressed.

Mr. Speaker, Sir; I have tried to bhe
present during the debate on the
President's Address, and specially
during the speeches of the hon. Mem-
bers of the opposition; but certain un-
avoidable engagements have prevent-
ed me from lstening to them all. For
this I gm sorry, but I do get the main
points put before me day by day.

1 mean np disrespect when I say
that the debate, from the Opposition
side, lacked any heart or conviction.
Most of the arguments made were
feeble, Many Hon'ble members are
still continuing to flog the dead horse
of Emergency. They are still to find
their way out of the trauma of the
past. 1975 and 1877 now belong to
history. We have entered 1980, a
new decade which has started with
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challenges of gigantic proportions,
internally in the shape of economie
and  social problems, and in
international affairs, the threat to
non-alignment and to our very secu-
rity. The President’'s Address was
written when the ‘Government was
about 4 days’ old. ‘Therefore, it is
not very realistic of hon, Members to
expect that we would, at the time,
be able to give details of how we are
going to .tackle these 'various prob-
lems. It wag physically impossible to
get any precise view of the state ot
the nation at that time.

Anyone who tiries to Dbelitfle the
achievements of the Congress rule
during these 30 years can do so only
by shutting his eyes to reality, In
1947, we were g ctountry newly emer-
ging into Independence after a long
period of colonial rule, We had =2
political structure which was frag-
mented and an economy which was,
in many ways, primitive. Different
parts of the country were existing in
different countries,  Hon. Members
will perhaps remember—and speciallly
those from Bengal—of one of the
last articles written by Gurudev
Tagore. He said: “I know the British
will leave India. The question before
us is, in what condition will they leave
the country.” And we are all aware
of that condition,

We laboured hard for 30 years to
build 3 nation that was politically
viable and economically sound. We
achieved a strong political unity in
spite of the immensity and diversity
of our people, We developeq demo-
cratic traditions that survived
through years of political strife. From
a subject state, we grew to a free
mation whose voice was listened to
with respect in the councils of the
worid,

The Opposition has chosen to rake
up the past. I have preferred to
look to the future, but, because they
have referred to certain things, they
have left no option for me but to
deal with some of the issues with
which they seem obsessed. Firstly,
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1 would like very briefly to deal with
the question of persecution. What
did the Janata Party—in the Janata
Party, I include poth; the Janata and
the Lok Dal which is Janata (S)—
do after the elections? My party had
offered full cooperation in any na-
tion building activity, in any prog-
ramme for the welfare of the people.
In fact, my hon. frieng opposite .and
former colleague will forgive me,
one of the reasons for our quarrel
was that we felt that he was bending
over backward to support the then
Ruling Party. b

SHRI YESHWANTRAQO CHAVAN
(Satara): Question!

T SHRIMATI INDIRA GANDH]: That
was my view, Chavanji. That is why,
I said, we differed. But what was
the response o¢ the Janata Party?

Instead of allowing my party to
function as an Opposition, a cam-
paign of repression was unleashed
against me, my family and my asso-
ciates.

There were a series of politically
motivated commissiong set up, Now
how many were there, I think......

AN HON. MEMBER: Who is keep-
ing the account?
(Interruptions)

. SHRIMATI;, INDIRA GANDHI :

' _~Apart from commissions, there were

other enquiry authorities. We are told
by the Home Ministry that there were
34 commissions. Tailored evidence
was produced before them. The at-
mosphere in the proceedings, as I
know from personal atmosphere, re-
minded one of Medieval Britain when
malicious pleasure was derived in
harassing the accused and also the
days of MaCarthism in the USA
when public hysteria was whipped
up and distortion, concoction and in-
timidation was practised on a large
scale through government con-
trolied media, Heads of commissions,
judges and others were having meet-
ings with the Prime Minister and the
Home Minister. Dozens of cases were
started against my son Officials close
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to me were harassed and intimidated;
and not only they—if they were
guilty, well there is some excuse—but
their relatives, their old parents,
their sisters who had not very close
connections with them over the years,
all of them were bounded and perse-
cuted. Indiscriminate searches at
their premises were made. Large
scale sealing of bank lockers, freezing
of bank accounts of relatives, im-
pounding of passports, income tax
cases of relatives; officers were sub-
jected to investigation by Special
courts. Even there was a query;
parents were asked to explain about
expenditure which was incurred be-
fore 1947! 1 was asked how I got a
certain cheque from some university
in 1960. Arrests of former Ministers
such ag Shri Gokhale, Prof Chatto-
padhya, Shri Bansi Lal, Shri Malaviya,
Shri P. C. Sethi and others, top busi-
nessmen were also not spared arrest.
I am going through it very briefly. If
I went into details, we could tell you
some harrowing tales,

During the period from the end of
March 1977 to the middie of January
1980, ten CBI officers visited foreign
countries in connection with the in-
vestigation of eight CBI cases. They
visited the United Kingdom, Switzer-
land (Berne & Geneva), Stockholm,
Frankfurt, Bonn, New  York
Washington, Paris, Singapore, Bang-
kok, Tokyo and Osaka. It was said
the main purpose of these visits was
to obtain evidence against me, my
family and my close associates, But
you all know what was the outcome.
I have no doubt that if gave an op-
portunity of combining business with
pleasure. But apart from this, the
attitude! Our ambassadors were toid
immediately after the government
eame into power to burn any pictures
or any writings by me or my father
Jawaharlal Nehru....

SHRI ATAL BIHARI VAJPAYEE
(New Delhi); I challenge that state-
ment. It is not true.

{Interruptions)

JANUARY 30, 1980

President’s Address 140

SHRIMATI INDIRA GANDHI: 1
can understand the hon. Member’s
embarrassment, An ambassador him-

self told me that he got these instruc-
tions.

SHRI ATAL BIJHARI VAJPAYEE:
From whom?

SHRI RAVINDRA VARMA (Bom-
bay North): Yet the order be placed
on the Table of the House, if it ig true.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE:
I am prepared to undergo any punish-
ment if it is proved that such instruc-
tions were issued by me.

(I nter'rupt'ions)

MR. SPEAKER:
Please take your seats,

Order, order.

SHRI ATAL BIHARI VAJPAYEE:
Let her disclese the name of the
ambassador.

SURIMATI INDIRA GANDHI: I
have no hesitation in disclosing the
name. I wiil do so to Mr. Vajpayee.

SHRI ATAL BIHARI VAJPAYEE:
Why to me alone? Why not to the
House when you are making a public
allegation?

(Interruptions)
MR, SPEAKER: Order, order.

SHRI ATAL BIHARI VAJPAYEE:
There is a limit.

SHRIMATI INDIRA GANDHI: Yes,
there is no limit to what you have
done.

SHRI RAVINDRA VARMA: The
Prime Minister has no right to say
this. If it is true, let the order be
placed on the Table of the House....

(Interruptions)

SHRIMATI INDIRA GANDHI: I do
not know who gave the order. 1 am
only repeating what I was told, I am
not interested in wha 1ssued those
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orders. I was told this by an ambas-
sador and I have no reason to dis-
bedieve him. I can alsg share this
information that he is not a member
of the Congress Party.

SHRI ATAL BIHARI VAJPAYEE:

So what?

SHRIMATI INDIRA GANDHI: His
reply was that he would not burn
them; if he was not allowed to keep
them, he said he would shut them
up in a cupboard, and he did lock
them up in a cupboard.

SHRI RAVINDRA VARMA: An-
other skeleton in the cupboard.

SHRIMATI INDIRA GANDHI: This
wag only in external affairs—-the way
the pictures were torn, trampled
upon, One Air Force officer told me
that right in the beginning, he had a
picture of my father, me and himself.
He was told—I do not know at what
level—by somebody who visited the
office to remove it. He said: it is
entirely a personal mater. I am not
keeping it as a political gesture, it is
a personal momento. Very soon after
he wag transferred, whether the
transfer was connected with it or not,
I do not know, but he felt; in his
mind that it was connected. It is not
just one case, There are thousands
of cases like this, not just one. Every
effort was made to humiliate me in
every possible way. Foreign ambas-
sadors have told me. I am not going
to reveal their names, Mr. Vajpayee.
It is only fair that the House should
know, They are respectable people
of high position in their countries.
They have told me that they were
hauled up for visiting me. Many of
those who came tg see me, came in
taxies or walking. So, this was the
atmosphere created. Anybody who
visited me, if they had anything to
do with the Government, whether
they were in University or any de-
pPartment which remotely had some
Government help, they were hauled
up.

SHRI INDRAJIT GUPTA (Basir-
hat): What does hauled up mean?

SHRIMATI INDIRA GANDHI. Well,
they were called and asked, told whe-
ther they wanted government sup-
port to continue,

PROF. MADHU DANDAVATE
(Raipur): You are describing emer-
gency conditions.

(Interrup:tiona)

SHRIMATI INDIRA GANDHI:
Thank you very much indeed. That
is exactly what I am saying. These
were carried out by those people
whose main siogan was their belief
in democracy and in the freedom of
the individual. We did mnot bring
emergency through the back door,
We brcught it openly. We did not
arrest anybody from the back door.
Everybody knew that these people
were beir.g arrested. As I said, if any
wrong things were done.... .

(Interruptions)

Please keep quiet bheciuse I am
going to take a long time. I do not
mind if vou want to =it on. I have
plently to say, The more quietly
you listen, the sooner it will
be over. I am not going to cut out
anything because of your shouting,
I am not going to sit down because of
your shouting, let this be very clear.

(Interruptions)

I have heard that some of the fiims
taken when I visited the forward
areas were also destroyed by the In-
formation Ministry, So far as I know,
the hon. Minister at that time ack-
nowledged that they were lost.

The hand of the R.S.S. was clearly
visibie in the administration, the
manner in which the hon, Member
here has spoken about riots and
various other incidents that took
place, the manner in which the RSS
infiltrated into various strategic posi-
tions, in education, in administration,

in the police force and various other
areas.



143 Motn, of Thanks on

[Shrimati Indira Gandhi)

Was not my exputsion from Parlia-
ment, immediately after winning
election was an insuit to the people
of Chikmagalur? And to the demo-
cratic process itself. Was it not bull-
dozing by the majority?

We have said that we do not want
to be vindictive. But the facts must
come out.

An effort was made to distort even
the previous history, not to talk of
recent history., We know the hon.
Members from the Jan Sangh.

SHRI ATAL BIHARI VAJPAYEE:
We have nothing to do with the Jan
Sangh.

SHRIMATI INDIRA GANDHI: I
think the gentleman who has been
busy trying to prove for some years
as to how the Taj Mahal was a Hindu
temple belongs to Shri Vajpayee’s
party. This may be an extreme cgse.
But there are many things in between
which are equally dangerous to the
survival of the Indian tradition, which
is a tradition of absorbing, of synthe-
sis and of great tolerance, it does not
believe in faisehood or in rubbing out
something which some do not happen
to approve of because it does not suit
their picture of India or what they
want to do.

Now, the neglect of fundamental
development by the Janata Govern-
ment was matched by equnl irres-
ponsibility in the day-to-day manage-
ment of the affairs of the country—
political and economic,

Members have spoken about the
sharp deterioration in the law and
order situation and the sense of in-
security, particularly among the
weaker gections.

SHRI INDRAJIT GUPTA:..Among
women also.

SHRIMATI INDIRA CANDHI:
Specially of women; I have mention-
ed all this in my speeches outside.
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Some have said that they have
continued. Of course, they have con-
tinued. Can we change it suddenly?
But certainly I think that already
there is a slight change,

With regard to communal clashes,
during the last three years the mino-
rities have suffered because of the
increase in communal incidents. In
1975, there were 962 people injured
and 33 Kkilled. In 1976, there were
794 injured and 39 killed. The very
next year—1977—the number of
people injured goes up to 1,119. In
1978, the number of injured people
were 1,853. In 1979, the number of
injured was 2,346, The number of
dead was 260.

Casteism and caste {feeling have
been featureg of Indian society for
centuries. At the beginning of the
post-independence period, there seem-~
ed to be a lessening of aggressive
caste feeling, but with the coming in
of democracy, it came up again be-
cause people loocked to caste support.
However as gsoon as they realised that
this support was not enough to
balance the hopes of other castes, again
we found a legsening of caste depen-
dence. During the Janata and Lok
Dal rule, not only did we find caste
in our political life and in our public
life, but casteism and communalism
wera injected into our institutions of
higher learning. Our civil services
and even such innocent-looking pro-
grammes like adult education were
vitiated, Even in the Lok Sabha
elections, the effort was to fight on
the basis of casteism and communalism
in the vain hope of winning elections
by misleading the people. I think
this election has proved that our
people are much more broad-minded
with an overall national outlook than
many cf cur friends opposite would
like them to be.

-Crime against scheduled castes be-
tween 1975 and 1979—The number of
cases reported in 1975 was 7.781. I
am skipping the middle portion. In
1978, the number was 15,059. In
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1979, upto September, the number was
10492. Crime in Delhi went up again
from 23,105 in 1976 to almost the
same figure in the first half of 1979—
21.307, Figures are sometimes boring
but since the others have quoted some,
I think T am going to bore you with
them. The hon. Member, Chaudhuri
Charan Singh, said something about
foodgrain production. In 1950-51, the
production was 52.58 million tonnes.
In 1973-74, it went up to ‘104,67 and
in 1975-76 it went up to 121.3. We
certainly did import foodgrains be-
cause We were determined that our
people should not starve.

PROF. MADHU DANDAVATE:
During Janata rule it went up to 126.5
million tonnes,

SHRIMATI INDIRA GANDHI: Pro-
duction did go up. We are not be-
littling that. But you had excellent
rains whereas in the other periods, we
had faced serious droughts. You had
years of very good rainfall. What is
the result this year? This year, food
is not available for the drought-
affected area, although when we left
a surplus, we were then toid that
there was enough for 2 consecutive
years of drought and there would be
no difficulty in the country.

Coming to irrigation, we started off
with a mere 22.6 million hectares of
utilised irrigation potential in 1951.
By 1977-78, there was an increase of
26 million hectares. I have not got
the middle figure. But the figure for
1973-74 was 42 million hectares.
There was an increase during the
Janata rule, but I think hon. Members
will realise that thig is the result of
the investments in the years before
1977 on irrigation projects, May 1
ask, how many new irrigation pro-
jects were put up and would they
yield results immediately even if you
had begun them up in 19777 At least
in one place a bridge that was built
by us was listed as an achievement of
the Janata government because it had
not been formally inaugurated during
the Congress regime.

About industrial production, we
built the sinews of industrial strength
through the development of the core
sectors of coal, steel and oil and the
expansion of the transport infrastruc-
ture and induction and generation of a
wide range of technologies. The index
of industrial production in 1951 was
100. In 1977 it has gone up to 389.2.
Similarly. coal production in million
tonnes: In 1973-74 it was 818, in
1976-77 it was 100.8, in 1979 wup to
November, it was about 65 million
tons. Saleable steel in million tonnes:
4.47 in 1973-74, 7.41 in 1976-77, and
the provisiona: figure for 1977-78 is
5.08, Railways: 1973-74 it wag 162.1
million tonnes. Originating net tonne
kiiometres: 1,09,391,

In 1976-77 it goes up from 162 to
212. In 1977-78 it comes down to 210
and in 1978-79 it comes down to 199.
In the first 8 monthg of 1978, 19 million
mandays were lost and in the corres-
ponding period of 1979, about 36
miilion mandays were lost due to -
dustrial disputes,

Chaudhury Sahib made a statement
about India going down from 1966 in
the list of countries. I am told that
this is because the number of countries
has increased and looked at it from
that angle. the position in 1976 had
considerably improved c¢ompared to
that in 1973.

Export trade: From 1974-75 to 1876-
77. the average annual rate of growth
was 26.8 per cent, from 1977-78 to 1979~
80, it was 6.2 per cent,

The Janata Party increased our im-
port bill: In 1973-74 imports were
Rs. 2.855.4 crores; in 1977-78 they rose
to Rs. 6.025 crores. This was partly
due to the need to go in for heavy im-
ports of items such as steel, cement,
coal and aluminjium {o meet shortages
in domestic produclion which had been
allowed to develop due to inefficient
utilisation of existing capacity.

That is how there is a rapid widen-
ing of our adverse balance of trade and
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we are iill-equipped today to pay for
the petroleum and other costly im-
perts which we desperately needa from
abroad.

It is not true that the large bufler
stock of foodgrains was built up with
imports of food. We did import food
when it was necessary, but gradually
we had built up stocks to make us self-
sufficient in foodgrains, that is how. the
Janata Party Government was able to
export some soon after coming into
power.

In March, 1977, the national buffer
stock was 18 million tonnes. This was
the result of a massive domestic pro-
curement which itself was a consequ-
ence of the steps taken by the C vern-
ment in my time to make ,udian
agriculture more productive.

From 1966-67 to the period when my
Government laid down office in 1977,
the, national income at constant prices
increased from Rs. 27,298 crores to
Rs. 40,534 crores, yielding an annual
compound rate of 4.03 per cent. In
1978-79 the growth rate was 4.06 per
cent which is similar to the growth of
ten years. A "long-term growth rate
of 4.03 per cent in ten years with fluc-
tuations in agricultural production is
much more difficult to achieve than 4.6
per cent in a year of good monsoon.

Export of engineering goods increas-
ed from Rs. 356.6 crores in 1974-75 to
Rs. 566 crores in 1976-77.

Many Membérs have expressed their
concern over the problems of agricul-
ture. The hon. House knows how very
anxious we ourselves are. Choudhury
Saheb has been pleased to state in his
election speectés that I cannot tell the
difference between a cow and a buffa-
lo! Hon’ble Members can themselves
judge the serfousness of such remarks.
I am not called upon to be a judge at
either cattle shows or buffalo shows,
but I was concerned during my years
in office to see that our farmers get
remunerative prices. Their complaint

JANUARY 30, 1980

President’s Address 148

was that the experts who sit in fhe
Agricultural Prices Commission know
nothing about the difficulties at the
field level and that our Government al-
ways accepted their opinion. Well we
went into this in great detail, and we
had many discussions with the hon.
Members, and on the whole we tried
to give farmers a fair deal. But what-
ever price was agreed to was regarded
by us as a support price. But what
happened ip the last two years? The
peasants did not get a proper price for
sugarcane, or for other crops. When I
went to the Faridkot constituency—I
do not see the hon. Member here—
from a distance I thought snow had fal-
len seeing the piles and piles of white
Narma cotton. Nobody was buying it.
In UP. I was told—I have not ascer~
tained this from Government sources—
it is what the farmers told me before
the election and during the campaign,
that they were not able to get the price
declared by the Government. It was
when most of thhiem had sold their pro-
duce at a lower price, almost at dis-
tress rates, that the Government came
forward and announced the higher
price. What happens? Those farmers
who had already sold their stock could

not get that price. So, that meney
would go....
SHRI CHANDRAJEET YADAV

(Azamgarh): It has been a regular fea-
ture for the last so many years.

SHRIMATI INDIRA GANDHI: The
farmers told me that this did not hap-
pen before. Why should they come
specifically to tell me if this was an
earlier experience?

SHRI IND'RAJITH GUPTA: Every
year they are suffering, why should
they not tell you?

SHRIMATI INDIRA GANDHI: Re-
garding many other matters, people
have not hesitated to state: “This is
our problem, it is a long-existing prob-
lem, please look into it”, but tMis time
they did not say 50 and because of their
experience with sugarcane, peorle to-
day are not in a moed to plant sugar-
cane, and we are threatened with a
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shortage of sugar in the coming sea-
son. This sort of thing has not hap-
pened before. Farmers were planting
more and more because they were get-
ting a proper price. When you do not
get remunerative price, you are bound
to feel that since it is not a paying
crop why should I depend on it?
This is just what I am saying, Mr.
Gupta. What I am trying to put
across is, had this happened in the
previous years at the same level those
farmers would have been discouraged
than also from planting those particu-
lar crops, But they were not discour-
aged, they planted more of sugarcane,
more of everything. Now for the first
time they are saying that since this is
not a paying crop, they will not plant
sugarcane. This is the fact.

SHRI SAMAR MUKHERJEE (How-
rah): This has happened in the case of
jute, tobacco and cotton.

SHRIMATI INDIRA GANDHI: No.

SHRI SAMAR MUKHERJEE: Be-
cause you visited that place, they
came up,with this problem,

SHRIMATI INDIRA GANDHI :
They alsocame here to visit me. AllI
can say 1is we shall certainly look into
this problem. We do not want our far-
mers to suffer. I do admit that these
policies have to be planned in a far
more long term perspective, We tend
to .take decision in a somewhat adhoc
manner, dealing with immediate prob-
lems. If I go wrong somewhere, I
have no hesitation in admitting it
Somehow we were always caught in
last moment decisions and this caused
some problems. Now we must attempt
a long term perspective. My colleague,
the Minister for Agriculture, has al-
ready dealt with the measures which
we propose to take to alleviate the suf-
ferings of our people in the drought
affected areas. I should like to men-
tion particularly fhat we shall arrange
for close monitoring of the drought
situation and take an active interest
in the proper implementafion of the
food for work programmes. The pro-
tection of cattle will also receive grea-
ter attention.

Several hon. Members have spoken:
about unemployment. It is indeed a
matter of grave concern and it is at
the root of many other problems which
arise. Whether it be a law and order
problem or even, I would say, the very
serious situation in our North Eastern
region. We can certainly have short
term measures, but basically, employ-
ment can be created when the econo-
mic problems are solved and not just
by having deadlines. Many hon. mem-
bers on this side have spoken about
the rolling Plan and how the whole
process. . ,

SHR1 SAMAR MUKHERJEE: What
about unemployment relief?

SHRIMATI INDIRA GANDHI: All
those things will come up later. I am
not in a position to say anything con-
crete because we have to knew what
exactly il involves. There is no point
ir my announcing that I will do some-
thing and find later that I cannot do
it.

The numbers in India are so vast
that many programmes which are most
urgent and necessary are beyond our
capacity, especially at this moment
when the economy is in a bad way.
But we will certainly Jook into the
problem in depth and give it our
urgeni attention.

We have always regarded planning
as a tool for economic and social

. change. During the entire period of

the Janata and Lok Dal rule, the Five
Year Plan could net be finalised even
by the Central Government let alone
having consultations with the States.
I am asionished that any Indian should
ignore all these achievements in agri-
culture and industry, which have taken
place. As T have said in my speeches,
I am not responsible for them, it is the
Indian people through their labour and
sacrifice, the farmer has increased his
producfion, the industrial worker also
through his own work. I am not going
to belittle their contribution because
that is the main thing. But hew were
they able to do so? Because we gave
them a policy, because we gave a defl-
nite direction. The same is the case
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with our young scientists and techpo-
logists. Today, India has the third lar-
gest reservoir of engineering skills in
the whole world and one has only to
look arcund us and compare our poli-
tical and economic situation with those
of the countries which have acquired
freedom in the post war period, to
julige our record in a proper perspec-
tive. Those who try to decry our per-
formance, show an utter lack of natio-
nal pride and faith in our people.

1 have mentioned drought relief. Just
today, 1 had a very large contingent
from Madhya Pradesi also MPs from
Madhya Pradesh, from Rajasthan, from
Uttar Pradesh, from Bihar and other
States which have been suffering from
drought, who came to see me regard-
ing the inadeguacy of relief work and
the low wages which are being given
to them. They have repeatedly com-
plained about the lack of availability
of various essential articles and that
recovery of loans was being done even
when farmers were in such deep dis-

tress. .

There are itwo matters which have
nothing to do with drought but which
I must mention here since my attention
was drawn to, them by the large crowd
that came from Madhya Pradesh; they
were also mentioned by MPs from Ra-
jasthan and yesierday my hon. friend
and colleague, Shri Kamlapati Tripathi
also told me that this was happening
jn UP. also. The State Governments
in these places have begun a vigorous
programmes of sterilisation and demo-
Htion and they are propagating that
“We told ycu, when the Indira Gandhi
Government comes back, sterilisation
will be renewed. These are instruc-
tions received from the Centre.”

0wl froe At w AR (wwemd): SEE
Yerard o AR ET G F | %Ed & fF A
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SHRIMATI INDIRA GANDHI: I
should like to tell this honourable
House that no such instructions have
gone from the Centre. This is typical
of the maf ner in which they were pre-
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viously spreading falsehood and now
also they continue to do so.

My hon. friend has raised the ques-
tion of stoppage of relief work. Dur-
ing the flood sitiafion ir Delhi—I for-
get whether it was 1977 or 1978—when I
visited the affected areas, we fcund that
those areas which had voted for our
membeérs to the Corporation and the
Metropolitan Council, were denied
their rations. It was only when we
made a big noise that the rations were
resumed. I am not going into all these
things. It just shows their attitude.

I am not mentioning the names of
all the members who have spoken. But
I should like to express my apprecia-
tion of the note of sobriety which Shri
Jagjivan Ram brought to the whole de-
bate. He referred to the need for radi-
cal changes in the system for the abo-

ilition of poverty and the sclution of

our dgconomic problems. I wish he
had spelt out his ideas and told us what
radical steps he had in mind. consistent
with the sort of democracy that we
have in India.

Another friend from the Marxist
party opposite underlined the need for
fundamental changes in the system. He
cited the example of China. It is inter-
esting to see how international poli-
tics move. During the war in Vietnam
when we were supporting the Viet~
namese, we were consistently told by
the United States and other Western
authorities that they were fighting in
Vietnam only to protect us from China,
that the great threat to India was
China and, therefore, it was very
wrong of us to support Vietnam since
the Chinese were also helping the Viet-
namese against U.S.A. We were con-"
sistent in our policy towards China.
In spite of the fact that we had suffer-
ed aggression—at that time not only
were there no relations, there was hos-
tility—we continued to support China’s
entry into the United Nations for the
very simple reason that a large nation
whose population is 1/6th of the world
cannot be left out of any international
decision. Whether we like their view-
point or not, is an entirely different
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matter. We were not at all opportun-
istic; we were consistent in our policy.

SHRI SAMAR MUKHERJEE: I
spoke about the economic system,
(Interruptions.)

SHRIMATI INDIRA GANDHI: I
am just telling you the whole story.
(Interruptions). I shall come tothat

aspect.

I wanted to give the whole picture
because suddenly, almost overnight,
we found that China was said to be a
great friend and we had to be protect-
ed from the Soviet Union and Vietnam!
It is a little difficult for me, a simple
person, to understand such things!

(Interruptions.)
I am coming to the economic part.

SHRI SAMAR MUKHERJEE: You
are jumping from one thing to another.
(Interruptions).

MR. SPEAKER: She will come to
that point.

SHRIMATI INDIRA GANDHI: With
all due respect.. .(Interruptions), I do
not know why the Hon. Members op-
posite should be so sensitive. 1 have
not said a word about his party: I am
trying to give the background of a
particular situation.

Now let us come te ihe socialist sys-
tem. From violent hostility the west-
ern world and some friends from the
Jana Sangh and others sitting oppo-
site switched over to a feeling of eupho-
ria, saying that everylhing was per-
fect in China—unemployment has been
wiped out, everybody had food and
everything was perfect. Not long after-
wards we read of unemployment riots
in some cities—in Shanghai and other
cities. Then we read that this coun-
try, which was supposed to have attain-
ed high industrial development, is now
totally dependent on western help for
its industrial development. Further-
mere they are partners with the USA—
I do not know, if the USA is a social-
18t country! Does the Hon. Member
want ug to go back to that position?
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Perhaps we have moved slowly. We-
have not been able to eradicate
poverty—nor did we ever say it couid
be eradicated so soon. All we are
saying. . .(Interruptions).

SHRI SAMAR MUKHERJEE: She
knows perfectly well why we prefer,
on some issues, the Chinese Govern=
ment. She knows that. What I said
was about their economic system. They
have solved fthe unemployment prob-
lem; they have solved poverty. (Inter
ruptions), The question is, China has
begun a programme of being the first
modern country within this century.
That is why they are taking the help
of technology from all countries includ-
ing India. That does not mean they
are dependent on western countries
mainly. It is not correct,

AN HON. MEMBER: He is more Chi=
nese than the Chinese!

SHRIMATI INDIRA GANDH]I: The
hon, Member may have greater inner
information than I have but, so far as
I understand the situation, the Chinese
have not been able to make much in-
dustrial development. They have got a
number of atomic bombs, but their in-
dustrial base is not a strong ocne and
the various experiments they carried
out with regard to small scale produc-
tion of sieel etc. are now regarded to
have been not as successful as they
were thought to be at that time.

AN HON. MEMBER: May I ask
a question? (Interruptions).

MR. SPEAKER: Order, order. No
question is allowed. Please take your

seat.

SHRIMATI INDIRA GANDHI: Fur-
thermore, those other Members of
the Opposition who are now so loud
in their condemnation—] am going to
talk about this later, so don't ask
questions about it—of Soviet troups in
Afghanistan had not a word to say
when Chinese troops entered Vietnam.

14 hrs,

Now, Sir, even in the very short
time that we have been in office, there -
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has already been a marked change in
the perceptions of foreign countries of
our willingness and ability to play a
useful and constructive role in inter-
national affairs.

In recent months the world has
moved dangerously closer to thermo-
.Dnuclear confrontation among the big
-Powers. The atmosphere of the cold
war has been revised with all its
negative consequences. We hear even
-Quite responsible people being carried
.away by emotion and indulging in
-talks of mobilisation for war, limited
-nuclear war, flexible response, and so
‘Oon,

We must realise that, in this armed-
to-the-teeth world, the slightest mis-
calculation may end in an unpreceden-
ted catastrophe for the entire human
race. Therefore, in what we say or
do, '‘we must take into account all the
factors and in our own humble way
try to defuse the crisis.

We are convinced that, only in an
atmosphere of universal peace, can the
resources of the world, both flnancial
and technological be available for the
muiual benefit of humanity. There-
fore, we are anxious that the present
drift towards a hot 'war should be
stopped by the combined efforts of all
right-thinking people in the world,

Hon. Members are rightly concerned
about developments in Afghanistan and
the decision of the United States,
China and some other countries to
rush arms into Pakistan. I should
like hon. Members to bear with me
because once again I should like to
give the background of the situation.
I want to draw the attention of the
House to the sequence of develop-
ments in Afghanistan. It is a strate-
gically located country. Some years
ago—we all know what happened
when we were not free; I am npot
going into that period—the momarchy
wag overthrown and Afghanigtan be-
came a Republic. President Daud
‘took over power. In April. 1078, ano-
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ther revolution took place and Presi-
dent Tarakki came at the helm of
affairs. In November last, he was
overthrown by Mr. Amin. Again in
December last, President Amin was
overthrown, and 1now President
Karmal is the Head of the Govern-
ment,

To my hon. friend from the Muslim
League, I would say—again I canmot .
vouch for this but we have been told—
that it was in the time of Amin him-
self that help was asked for from
Soviet troops.. .

AN HON. MEMBER:
whom?

Told by

SHRIMAT] INDIRA GANDHI: We
have been told by the Soviet Ambas.
sador,

There have been problems between
Afghanistan and Pakistan. It was a
legacy of the colonial domination of
this sub-continent. What happened in
Afghanistan was an internal matter of
that country. For the past two years,
the Afghan Republic has faced nu-
merous internal and external prob-
lems. There have been reports of
armed attacks from based located
outside the country. We are told that
the Government of Afghanistan in-
voked the provisions of the Treaty it
signed with the Soviet Union and
asked for military help to meet the
threat to the Republic. Whether the
request for military assistance was
right or not, whether the Soviet Union
should have rushed military aid or
not, is a matter on which there is
division of opinion among the powers
of the world. Each one is looking at
the problem not al all from the point
of view of the people of Afghanistan,
but from geo-political and strategic
considerations. This will further com-
plicale problems without solving any-
thing. I have stated our own view,
which is that we do not approve of
foreign presence or intervention any-
where in the world. However, we do
not believe in a one-sided condemna-
tion, We have been watching ‘with
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concern the build up im the Indian
Ocean and some  other ‘countries,
which is now being stepped up even
further with Pakistan becoming one
of the important bases for this.

-

=

It is necessary to reaffirm our com-
mitment to nor-alignment and 1o em-
phasize the independence of our
judgement on each issue, which is
not going to be affected by pressures
from any quarter, Our geo-political
situation, our commitment to certain
fundamental principles, our histori-
cal eXperiences, particularly, since
the days of Independence and above
all our national interests will be the
determining factors in our foreign
policy.

As 1 said, there is a deliberate ef-
fort to label us as pro-this or pro-that.
We are not pro-any country except
pro-India and this ig what we intend
10 remain. When we judge these
issues, we judge them from the point
of view of our national interest and
from what we consider to be in the
interest of world peace,

All our efforts are directed at
securing the speedy withdrawal of
Soviet  troops from = Afghanistan.
Many big and small powers are in-
volved. The training of armed bands,
providing bases, entering of arm-
ed troops across the border ang in-
habiting another country and some
other such activities do not creat con-
fidence among neighbours. They
only  prolong the misery of the
people concerned and create condi-
tions of hostility among the States.
We cannot but feel disturbed bv the
reaction of some powers over these
developments in Afghanistan. Bil-
lions of dollarg have been asked for
and hundreds of millions have al-
ready been committed to Pakistan in
military aig@ by USA. Other powers
are being persuaded to make their
own contribution to convert Pakistan
into an arsenal. The People’s Re-
public of China hag also plgdged to
provide arms and other necessary as-
sistance to Pakistan.

Already, contrary to the expressed
desires of the littoral States, a naval
build up has been taking place in
the Indian Ocean and huge armada
is being deployeq in the Arabian Sea.
This is being done in the name of se-
curing free flow of oil from the Gulf
to the industrialised west. This is
bound to have reactions, and the
Indian QOcean in our region has be-
come an arena of super powers. Old
treaties are being invoked and new
ones are being forged. Appeals have
been made to the religious senti-
ments of the people of western Asia
by outside powers. We know from
experience how ang against whom
these weapons have been used in the
past.

We have conveyed our views to
Pakistan and the Governments of the
Uniteq States, Soviet Union and
other countries, We have once again
told the leaders of Pakistan of our
sincere desire to promote friendly
relations and co-operation in every
sphere in the gpirit of the Simla
Agreement. We hope that neighbour-
ing countries will avoide getting in-
volveg in this geo-politica] game of
one or another super poweér and res-
pond positively to the hang of friend-
ship and co-operation which we have
extended to them.

We want to improve relations with
China. consistent with our national
interests and the five principles of
peaceful co-existence.

As the President has stated in his
Address, we shall further strengthen
and deepen our friendly relations
with the Soviet Union and consolidate
our co-operation with the United
States. I want to make it clear that
our relations with one country is not
at the cost of our relations with an-
cother. As a sovereign and indepen-
dent nation we act in the best in-
terests of our people ang the cause
of world peace and co-operation.

Some hon. Memberg have referred
to the Islamic bomb. Nuclear bombs
and other bombs are weapons of
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mass destruction. There is nothing
Christan, Islamic, Hindu, or Buddhist
about them, The production of nuclear
bombs, by any counlry in our region
is boung to create a reaction in others
which will increase the suspicion and
fears of the intentions of the bomb
producers. We have made it clear
that Indian has no intention of produc-
ing nuclear weapons, but at the same
time we do not give up our right to
use nucleay energy for peaceful and
developraental purposes,

General Zia-ul-Haq has told us
that he will not produce nuclear
bombs. We can only hope that he
will honour his assurance,

The situation in South-East Asia
continues to cause concern. We do
not subscribe to the view that any
country has a right to teach a lesson
tp any other country. Instead of us-
ing the refugees for interfering with
the affairs of the other countries,
conditiong should be created ir which
those desirous of returning to their
homelang may do so., TRefugees
should not be made use of as pawns
in their power game. However, this
new variant of the cold war is tak.
ing place in the setting of the inter-
national economic crisis fuelled by
the higher cost of energy and rise in
the prices of industrial equipment.
While the situation requireg expan-
sion of the world economy by free
flow of capital and technology, an
ever-expanding worlg market and a
new international monetary system,
the cold war climax and the conmse-
quent military outbreak will cloge the
avenueg for their realisation. The
Developing countries will be the
worst sufferers; they will be subject-
ed to pressures, inducements and
even de-stabllisation; they will be
drawn into military conflicts. In
such a gituation, there is a danger of
the backward states and the exter-
mist elements being drawn into an
adventurist action. We have to keep all
these matters In mind while dealing
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with the extraordinarily grave and
delicate international gituation.

We believe that the best way to
ensure world peace is to break down
barriers East-West, North-South con-
frontation ang try for the coopera-
tion of all nations for economic deve-
lopment.

Mr. Speaker, Sir, an hon’ Member
spoke about the minorities. I don’t
want to go into the details. We are
deeply concerned with the question
of employment opportunities for
minorities and their other problems.
We are equally conscious of the need
for economic development for them
and the development of the Urdu lan-
guage which I do not regard as a
language of the minorities, People in
every State speak Urdu. Initially I
had considerable difficulty in under-
standing the Hindi broadcasts of qur
Radio or the language used by various
Hindi Departments,

SHRI INDRAJIT GUPTA: Mr. Sathe
to note.

SHRIMATI INDIRA GANDHI: I
said initially. Now, I have learnt it.

In the minorities there are not only
our Muslim brothers, although they
are the largest in number, there are
also many other minorities. We are
equally consicous of their problems
and the need to help them, specially,
towards their development,

While the hon Member waa speak-
ing, my colleague Shri Shiv Shankar
wag telling me of the work done in
Andhra Pradesh for the Urdu Aca-
demy. We started that programme and
it hag been well implemented in
Andhra Pradesh in different cities, I
should like to congratulate those
young members who have made thelr
maiden speeches here, specially, Shrl
K. K. Tiwary, Shri Madhavrao Scindia
and General Sparrow. I congratulate
them,

SHRI INDRAJIT GUPTA: What
about those from the Oppogition.

Many youngmen from here also
spoke.
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SHRIMATI INDIRA GANDHI. 1
congratulate them also. I do not
know many but I hope to know them
soon. Some hon'ble Members did not
get the time to speak. I am sure they
will make an equally good contribu-
tions later on.

Mr, Speaker, some hon. Members
have made the criticism that the
President’s Address lacks direction. 1
do not understand this at all. On
every important aspect of ogur national
life, the President’s Addresg spells out
new directions of Government policy
and Government action, whether it
be in the fleld of law enforcement or
planning for nation-building or the
management of the economy or the
weifare of the weaker sections, Our
objectives are clear and are surely
national in content. I do hope that
all Memberg of this House, whether
in the ruling party or in the Opposi-
tion, will extend their full support
and cooperation in this great lask and
in successfuily meeting the
challenges which confront the nation,

Many amendments have been moved
on the Motion of Thanks. I have
dealt with some of them in my re-
marks but I have not been able to
deal with them extensively because
that would take a longer time.

But the socig-economic measures
which wil] be unfoldeg in the coming
months in furtherance of the Govern-
ment's broag objective: will answer
the amendmentis. So, I request the
hon. Memberg not to press them but
to withdraw the amendments,

Sir, T thank al} those who have
taken part...

SHRI K. P. UNNIKRISHNAN:
What about Assam?

SHRIMATI INDIRA GANDHI: I
have spoken on Assam earlier. There
is nothing specific I can my. Some
groups are coming to meet me. We
are frying to get in touch with the
leaders of the politica] parties so that
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they can also come before Parliament
ends,

Perhaps you were not here when I
informed the House that we had
agreed 1o Shri Samar Mukherjee’s
suggeslion that the Leaders of the
Opposition and we should meet with
the leaders of political parties in
Asgam to try and find 3 solution. We
are fully aware of the difficulties and
problems of the Assamege people and
alsp of the hardships and the sufferings
which some of them have undergone
and the very brutal killing of some
people. But anything that is said
might aggravate the situation. A That
is why we think it is better to try to
find a solution to thig delicate pro-
blem ang also to try and convince
the people that however great the
problems agitation is not the solution.
If Assam deprives some region of
some goods, then other regions can
deprive it of other essentiaj goods,
Similarly, if there is reaction by non-
Assamese, then that would only add
to the suffering. So gt this time all
of ug must—however strong our
feelings and I can fully understand
the extent of your agony-—show self-
restraint and pool our energies to
convince those who are indulging in
wrong action and to assure them that
the problemg which are worrying
them will he solved but it cannot be
a one-sideg solution. The whole
picture hag to be taken into consi-
deration.

Sir, I commend thig Motion to the
House.

MR, SPEAKER: A number of
amendments have been moved by
Memberg to the Motion of Thanks.
Shall T put all the amendments to
the vote of the House together or does
any Hon’ble Member want any parti-
cular amendment to be put separate-
1y?

SHRI RAMAVATAR SHASTRI
(Patna): I want amendments No. 8

and 13 to be put separately.
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SHRI SAMAR MUKHERJEE: I
want amendment No. 45 to be put
separately,

SHRT CHANDRAJIT YADAV: Sir,
I want my amendment No. 150 to be
Put separately.

SHRI G. M. BANATWALLA: Sir,
I have moved nine amendments, All
my amendments may be put along
with the wother wamendments but
amendment No. 66 about the inter-
vention of the Soviet TUnion in
Afghanistan may be put to vote
Separately.

MR. SPEAKER: 1 shall now put
Amendment No. 6 to the vote of the
House, The question is: .

“That at the end of the motion,
the following be added, namely:—

‘but regret that there is no
mention in the Address of any
step to check the daily increase
in prices, to impose restrictions
on unrestricted trade, to refrain
from deficit budgeting and there
is also no guarantee to distribute
al} the essential commoditieg at

reasonable prices. '.” (6)

The motion was negatived.

MR. SPEAKER: I shall now put
Amendment No. 13 to the vote of the
House, The question is:

“That at the end of the motion,
the following be added, namely: —

‘but regret that there ig no
mention in the Address for dis-
tribution of lang among agricul-
ture labourerg and poor
farmers.".” (13)
N
The motion way negatived.

s
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MR, SPEAKER: I shall now put
Amendment No. 45 to vote of the
House. The question is:

“That at the end of the motion,
the following be added, namely:—

‘but regret that in the Address
there is no mention zbout any
radica] land reform measures.’.”

(45)
The motion wqs negatived.

MR, SPEAKER: I shall now put
Amendment No. 66 to the vote of the
House. The question is:

“That at the end of the motion,
the following be added, namely:—

‘but regret that the Address
fails to condemn the unabashed
military intervention by the
Soviet Union in Afghanistan and
also fails to cal] upon the Soviet
Union to withdraw its {forces
from Afghanistan.’.” (66)

The motion was negatived,

MR, SPEAKER: Now we come to
Amendment No. 150. I shall now put
Amendment No. 150 to the vote of the
House,

The question is:

“That at the end of the motion,
the following be added, namely:—

‘but regret that in the Address
there is no mention of any step
to porvide jobs for the millions
of joblesg people in our country,
to give unemployment allowance
to the unemployed, even the right
to work has not been mention-
ed.'-” ' (]50)

The motion was negative,

MR, SPEAKER: I shall now put all
the other amendments which have
been moved together to the vote of
the House,

All the other Amendments* were put
and negatived.

*Amendments negatived: Nos. 1to 5, 7 to 12, 14 to 21. 24, 25, 32, 30, 42,

51, 82, 67, 68, 81 to 100, 102, 104 to 108, 110 to 124, 126 to 146, 151 4o 163;
218 o 280, 288 to 202, 322 to 840 and 347 te 338,
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MR, SPEAKER: Now we come to the
main Motion. I shall now put the
main Motion to the vote of the House.

The question is.

“That an Address be presented
to the President in the following
terms;—

“That the Members of Lok
Sabha assembleq in this Session
are deeply grateful to the Presi-
dent for the Address which he
has been pleased to deliver to
both Houses of Parliament
assembled together on the 23rd
January, 1980. ”

The motion was adopted.

14.24 hrs.

GOVERNMENT OF UNION TERRI-
TORIES (AMENDMENT) BILL—
Contd.,

MR. SPEAKER: Now, Mr. Faleiro.

SHRI EDUARDO FALEIRO (Mor-
mugao): Mr. Speaker, Sir, while we
were discussing on the last occasion
the Government of Union Territories
(Amendment) Bill, 1980, it was quite
rightly stated, by the hon. Minister of
State piloting the Bill, that this Bill
is only of a formal nature. Sir,
whether it is of a formal nature or not,
it does provide us,—the representatives
of the Union Territeries,—with an op-
portunity to point out the discrimina-
tory type and the inferior type of de-
mocracy and the second-class citizen--
ship which these Union Territory neople
are enjoying.

14.25 hrs,

[Surr F, H. MousIN in the Chairl

This Government of Union Territo-
Ties (Amendment) Bill is related to the
Provisions concerning the Imposition of
President’s rule in the Union Territory.
In the case of States, the President’s
Tule is governed by the Article 356 of
the Constitution. When we come to
the Union Territories, we find that the
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President’s rule is no more governed
by the Constitutional provision. They
are governed by different Articles dif-
ferent provisions, the provisions con=
tained in Section 51 of the Incian
Union Territories Act. If you compare
beth ihe provisions—on the one hand
Article 356 of the Constitution and on
the other hand Section 51 of the Union
Territories Act—you will find and the
House will find, that the people of the
Union Territories are placed in an in-
ferior position. You will see that the
President’s rule can be impcesed in a
State only when there is a breakdown
of the Constitutional machinery and
that is what Article 356 of the Consti-
tution provides. But when you come
to the Union Territory, Section 51
comes into play. Section 51 says That
even when there is no provision in the
Constitution in the case of Union Ter-
ritories, “President’s rule can be impos~
ed if the Government of India, that is
to say, formally the President, finds
it necegsary or expedient. That means
in any case leaving it to the subjective
satisfaction of the Government of
India, President’s rule can be imposed
on the Unicn Territory. There need
be no reason. Thatf means the Legisla~
tive Assembly which operates in some
Union Territories is merely at the
sufferers or tolerence of the Govern-
ment o! India and whatever the demo~
cratic rights the people of the Union
Territory enjoy, those rights can be
taken away by the Government of India
without ascribing any reason as the
simple satisfaction at the whims and
pleasures of the Government of India.
Recentily by the imposition of the Pre-
sident’s rule in Goa, certain difficulties
were created. I come from the Union
Territory of Goa. Now, what happen-
ed in Goa when the President’s rule
was imposed?. This shows again the
extreme arbitrariness which the Gov=
ernment of India can show while deal-
ing with the Union Territories. What
happened in the case of Goa recently?
The Maharashtra Gomantak Party Gov-
ernment collapsed on the floor ¢f the
House and then the Opposition came
together and asked for an opportunity
to form a Government. The Opposi~
tion Leaders came to Delhi and met the
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then Prime Minister, Mr. Morarji Desai
aud told him that they were in a posi-
tion to form the Government. The
then Prime Minister could not object
to this. He could not say that they
were nol in a posilion to form the Gov-
ernment since there was a clear ma-
jority and it was also proved on the
floar of the House. Then he told {them
“how "do you come to me when your
own representatives in Parliament are
opposing me at every stage, every step?
There are the Congress-I people in your
party. How can I allow you to form
the Government when there are Con-
gress-I people in your party?” This
shows how the Government of India
can act arbitrarily. When the Govern-
ment of India is not conscious of the
principles which in a democracy, should
prevail, it can abuse, it can usurp the
Jemocratic rights and it can act in an
arbitrary manner and impose Presi-
dent’s rule as was imposed recently.
It was different altogether when there
wayg election. The same representa-
tive whom Mr. Morarji Desai found to
oe opposing him all the time came back
t¢ this House with a margin four times
larger than in the previous election.
The same parly whom he would not
allow to form the government came
back te power with overwhelming ma-
jority. But then The provisions re-
main. [nat also was what the people
wanted and that Is why their represen-
tative switched over to the Congress-1
whilst having all the time, all these
years, supported and stood by the
pelicy of Congress-1 for the last 4 or
5 years. For the last 2 or 3 years, the
Congress-1 came intc existence there.
It is the will 'of the people that has to
prevail and the wil: of the people will
rot prevail if there are such draconian
provisions, anti-democratic provisions
that are contained in Section 51 of the

Union Territories remain in the Statute
Bock.

I would like to point out here the
amount of discrimination that is there
between the Unlon Territories and ’the
States. In the case of the States.
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President’s rule can be aliowed.
When President’s rule is imposed in
the Stlates, it is now an accepted con-
vention of this House that the report
cf the Governor who recommends the
imposition of the President’s rule
should be laid on the Table of the
House. But this is not the function and
this is not the practice in the case of
the Union Territories. The Consti-
tution itself says that the notifica-
tion Imposing Fiesident’s rule must
e laid on the Table of the Ilouge;
but when it came to the imposition
of President’s rule in the TUnion
Territory of Goa, we who were sitt-
ing on this side, had to create a com-
motion to force the Government, be-
cause Government was not prepared
to lay the notification on the Table
of the House.
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Let us now come to the Governor’s
report. In the case of the States,
the Governor’s report is required to
be laid on the Table of the House,
but it is not so in the case of the
Union Territories. Upto thig day, we
have not seen the report of Lt Go-
vernor regarding imposition of Pre-
sident’s rule being placed on the
Table of the House. It would make
a meterial difference. When it came
to the dissolution of the Goa Assem-
bly. the Li. Governor made a report,
and that was the only one report,
where he said that the Opposition
was In a position to from a stable
Government. He had said that the
Opposition, which was a Congress
Opposition, was in a position to form
a stable Government, and must be
given a chance to form it. The
Government here went against that
report, on the basis of its whims and
fancies and taking into  account
motives which were unrelated to the
formation of a new Government, By
imposing President’'s rule, the then
Central Government acted in the
manner it did, against the report of
the Lt. Governor.

So, you see in how many ways the
Government of India, when it comes
to the Union Territories, can thwart
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the will of the People. Another
difference is this. When President’s
rule is imposed in the States, Article
356 of the Constitution requires that
this imposition of President’'s rule
should be ratified by Parliament
within 2 months; otherwise the im-
positioin of President’s rule cannot
continue. But in the case of Union
Territories, nothing need be discuss-
ed in Parliament. 'Parliament need
not take into cognisance, is not re-
quired to take cognisance and cannot
force itself to take cognisance of the
imposition of President’s rule in the
Union Territories.

These are the different ways is
which we see that after all, the
Union Territories in substance—and
it is very painful for us to say this—
seem to be in the same position of
a colonial set-up. Many colonies In
the past had legislatures, but they
were under the sufference of the
colonial powers. The spirit of the
matter to-day is different. The re-
lationship, in spirit, between the
Government of India and the Union
Territories is  undefinable; and it
cannot be called colonial. But the
structure is still colonial and it
cannot be allowed to prevail,

Union Territories came into exis-
tence in very peculiar circumstan-
ces, In 1957 or thereabouts, the
States Reorganization Commission was
formed, to re-organize the Stateg on
a linguistic basis, It was found that
there were some smal]l pockets which,
for some reason or the other, could
neither be constituted into separate
States, nor couly they be joineq or
annexed to the existing States. And
these were areas like Manipur, Tri-
pura, NEFA and so on. It was
understood that after these areas had
attained a certain level of economic
and educational development, they
could be merged in meighbouring
States. But it so happens that years
went by, and al] these areas afirmed
unanimously that they did not want
to be merged into any of the existing
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States. They wanted to be consti-
tuted into separate States. That is
how Manipur, Tripura, Nagaland and
all the other States came into exis-
tence,
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The case of Goa was quit different—
so also that of Pondicherry. Sub-
sequent fo the report of the States
Reorganization Commission, Pondi-
cherry which was under French rule,
and Goa, Daman and Diu which were
under Portuguese rule, joineq the
Union of India., Here you have 2
territories which, though small in
area, had a fairly good economic
development and had a very high
level, comparatively, of educational—
literacy—and cultural development.
You hag here, people who had just
come out from the colonial rule on
the basig that they had been denied
self-government. To put them again
in a system which, to a large extent,
resembled a colonial rule, was not at
all fair.

On the floor of this House I appeal
to-day to the conscience of the Mem-
bers that this type of a situation,
namely, taking these people from
colonial rule ang not giving them the
full rights which their brethren en-
joyed in the rest of the country,
cannot be allowed to continue.
It runs against all the tenets of our
polity; anq the consiousness of this
House should be aroused to grant
Statehood to at least some of the
Union Territorieis.

Sir, I make here a fervent appeal
to the Government through you in all
humility with all the strength at my
command. I hope my brotherg from
different States will support . me.
Otherwise, I cannot do anything—
that this Union Territory of Goa
must be granted Statehood at the
earliest. It is a very happy coinci-
dence that we have today as Prime
Minister, a person who not now but
had always been standing for small
States. Mrs. Indira Gandhi for a
long time, and throughout her life had
been saying that small States should
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be encouraged. That is how Naga-
land, Meghalaya anqd other states
came into existence.

AN HON MEMBER: What about

Uttar Pradesh?

SHRI EDUARDO FALEIRO: What
difference? Uttar Pradesh will also
be divided, if it has to be divided.
There are 60-70 People who can look
after their interests. As far as the
Union Territory of Goa is concerned,
there is another lady Member who is
absent today. We gare happy that
Mrs, Indira Gandhi, at the helm of
the affairs, today here as Prime
Minister, had always been for small
States and 1 am sure, throughout,
she had been for the small States
and had brought into existence many
small Stateg to abide by the will of
the people of those areas. Therefore,
we have great hopes in her.

The former Prime Minigter, Shri
Morarji Desai wag known as one of
the strong unremitting votaries of
the large States. Shri Morarji Desai
had always been saying that small
States should not be encouraged, that
States gshould be large. Therefors, we
expect any hope that the former Prime
Minister would pay any heed to this
Plea,

SHRI M. RAMANNA RAJ] (Kosar-
god): There is no quorum

SHRI EDUARDO FALEIRO. It is
not good thig time of the day to
challenge the quorum,

MR. CHAIRMAN: The lunch inter-
val time is between 1 and 2 P.M.
Now it is 2.30. When he has chal-

lenged it, we have to take it into
account. Let the quorum bell be
rung,

Now there is quorum The hon.

Member can proceed further.

SHRI EDUARDO FALEIRO: With
renewed strength I resume my seat.
Since the other hon. Member from
Goa ig also present, T will take up
briefly the economic aspect, because
one of the grievances and the objec-
tlons made is this. If the Statehood
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is granted to the Union Territory of
Goa, then the Central Government
will have to pour in money, because
the territory, if converted into a
State, will not be self-sufficient eco-
nomically. 1 have gone through the
figures of grants-in-aid and per capita
drants-in-aid to different States and
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have forgotten to bring them here.
From my memory I can definitely
assure this House that in the case of
Orissa, Kashmir, Manipur, Tripura,
Nagalang and others, their per capita
grants-in-aid which they are drawing
at present ig much higher than the
grants-in-aig that would be required
in the case of Goa if it is granted
Statehood, I am making this cate-
gorical and definite statement on the
Flooy of the House from the figures
which are available with me  This
Territory must be granteq Statehood.
We have full confidence in this Gov-
ernment that they will not only con-
sider this demand of ours sympathe-
tically but will also go forward and
grant Statehood to this Territory. It
is a question of justice; it is a ques-
tion of granting democratic rights as
operate elsewhere in the country to
lakhs of our brothers who do not
enjoy them at present,

I cannot conclude without making

a reference to a very pressing prob- .

lem in that area which concerng a
large section of people there, the
fishermen community, Mr, Chair-
man, you are our good neighbour and
you know that a large percentage of
our people are fishermen. They live
on fishing industry but they are not
like the multinationals which are
now taking to fishing business, They
are poor people, backward people.
Big companies with big fishing traw-
lers and well-to-do fishermen, big
businessmen dealing in fishing in-
dustry are trying to destroy the live-
lihood of a whole section of the po-
pulation ~ Therefore, it was agreed
by all sections of opinion that a par-
ticular area of the sea must be de-
marcateq for the benefit- of trad-
tional fishermen so that mechanised
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trawlers and boats did not operate
within that fishing areas; that area
should be left alone exclusively for
fishing by traditional fishermen. By
some manipulation of the trawler
owners and the mechanised boat in
dustry, they were able to overcome
the unanimous opinion and they said
that the demarcating line should be
five fathoms in depth. This demar-
cation in depth ig mnot physically
possible. Therefore, my plea is that
the hon. Minister should kindly
come forward with a statement and
give an assurance in this House that
demarcation should be five kms from
sea-shore for exclusive operation
within this area by traditional fish-
ermen, using traditional fishing
bots. With these words, I support
this piece of legislation,

DR. V. KULANDAIVELU (Chid-
ambaram(: We have a lot of prob-
lems confronting the people of Union
Territories, especially in Pondicherry
and I should like to let the House
know some salient aspectg of those
problems, President’s Rule was im-
posed in Pondicherry in view of de-
fections in the All Indig Anna DMK
Ministry. All opposition parties in-
cluding the Janata Party made a
joint representation to the President
of India alleging rampant corruption
in the ATADMK Ministry. Co-ordi-
nation among the ministers wag to-
tally nil. Public money was utilised
for the activities of the ATADMK
both in Pondicherry as well as in
Tamil Nadu. No welfare measure
was undertaken by the then Govern-
ment. People’s interest was mneglect-
ed ang totally ignored. Very little
attention was given to law and order.
Crime and dacoities were encouraged
by the ruling party members. Instan-
ces of atrocities on Harfjans were
innumerable and inexpressible. For
personal benefit frequent defections
were taking place in ATADMK. Peo-
ple of Pondicherry felt insecure. The
then ATADMEK Government lost its
majority in the House, All these
factors necessitated the imposition of
President’s Rule in Pondicherry. I
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am sorry to say that the fromer Prime
Minister Mr. Morarji Desai did not
care to respect or appreciate the
feelings of the people of Pondicherry.
It was made known to the people
that Pondicherry was going to be
merged with the neighbouring State.
The present Chief Minister of Tamil
Nadu, Mr. M, G, Ramachandran who
is known for his cunningness, ineffi.
ciency and un-dependability colluded
in this move. . .

MR. CHAIRMAN. Please avoid
these words in respect of persons
who are not in the House.

DR. V. KULANDAIVELU: Both of
them were very firm to go against
the will of Pondicherry people. The
political parties particularly, Con-
gresg (I), DMK and Muslim League
fought against this move. In the
meanwhile assembly elections took
place for Pondicherry Union Terri-
tory along with the Lok Sabha elec-
tions Thanks tp the people of Pon.
dicherry, under the dynamic leader-
ship of Mrs, Indira Gandhi ang Dr.
Kalaignar Karunanidhi, the progres-
sive front was able to form a govern-
ment in Pondicherry following re-
cent elections. The Janata, AIADMK
and CPI (M) alliance was completely
rooted out. Particularly the former
ruling party, All India Anna DMK,
the party of the so-called matinee
idol, despite pouring heavy money in
the elections could not get even a
single gseat in the recent elections.

Before I conclude I want to make
a submission that there is 3 demand
froms the people of Pondicherry that
their identity should be maintained
and the present status quo be conti-
nued.

Secondly, in the plan allocation, a
deep consideration be given in the
matter of heavy industries in the
Pondicherry,
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‘ Bill
THE MINISTER OF STATE IN

THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): In my introductory speech,
while moving this Bill, I have said
that this is a Bill of a formal nature.
This is a Bill to authorise the expen-
diture from the consolidated fund of
Indian territories, when the Assembly
is dissolved and the Parliament is
not in  session. I have heard the
speeches of all the three Members.
The main point all of them made is
regarding statehood to the Union
Territory of Goa, Daman and Diu.
Mr. Faleiro made one more point
about the extension of the fishing
limit by the traditional fishermen
upto 3 Km from the sea-shore. I
have no hesitation in saying that the
Government will consider this point
with sympathy. So far as the State.
hood matter is concerned, the Gov-
ernment will certainly consider this
at the appropriate time.

As 1 have said in the beginning,
there is nothing more in this Bill ex-
cept the formality to authorise ex-
penditure from the consolidated fund
of the Union Territories by the Pre.
sident, With these words, | request
the House to pass this Bill.
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MR CHAIRMAN: The question is:

“That the Bill further to amend
the Government of Union Terri-
tories Act, 1963 be taken into con-
sideration.”

The motion was adopted.
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MR. CHAIRMAN: We t{ake up
clause by clause consideration. There
are no amendments to clauses 2 and
‘3.

The question is:

“That clauses 2 and 3 stand part
of the Bill.”

The motion was adopted.

Clauses 2 and 3 were added to the
Bill.

Clause 1 wag added to the Bill.
Enacting Formuly

£y

Amendment made:

Page 1, line 1, for “Thirtieth”
substitute “Thirty-first” (1)

(Shri Yogenda Makwanu)

‘MR CHATRMAN: The question is:

“That the Enacting Formula as
amended, stand part of the Bill.”

The motion was adopted,

The Enacting Formule, as amended,
wag added to the Bill.
The Title was added to the Bill.
SHR] YOGENDRA MAKWANA. I
beg to move:

‘“That the
passed.”

Bill, as amended, be
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MR, CHAIRMAN: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

14.55 hrs.

SUPPLEMENTARY DEMANDS* FOR
GRANTS (GENERAL), 1979-80

MR. CHAIRMAN: Now we shall
take up discussion and voting on the
Supplementary Demands for Grants
in respect of the Budget (General),
for 1979.80,

Motion moved:

“That the respective supplemen-
tary sums not exceeding the am-
ounts on Revenue Account and
Capital Account shown in the third
column of the Order Paper be
granted to the President out of the
Consolidated Fund of India to de-
fray the charges that will come in
course of payment during the year
ending the 31st day of March, 1980
in respect of the following de-
mands entered in the second
column thereof:—

Demand Nos, 2, 4, 6 to 8, 10 to
13, 15, 16, 18, 20 to 23, 26, 27, 29 to
32, 35, 39, 41 to 43, 47, 49, 50, 52, 54,
58, 59, 61 to 63, 67, 68, 79, 71, 75, 77,
to 79, 82 680, 92, 95 97, 99 and 100.”

Supplementary Demands for Grants (General), 1979-80 submitted to the vote of Lok Sabha.

P

No. of Name of Demand Amount of Demand for Grant.
Demand submitted to the vote of the House.
1 2 3
o Revenue Capital
Rs. Rs.
MINISTRY OF AGRICULTURE AND
IRRIGATION
2. Agriculture 5.52.01,000 2,52,24.00,000
4. Animal] Husbandry and Dairy Development 26,59,36.600
6. Department of Food 37,35.06,000 2.000
7. Department of Rural Development 1,80,00,00,000

—

*Moved with the recommendation of the President.
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1 2
Revenue Capital
Rs. Rs,
B. Department of Agricultural Research and
Education . . . . . 24,,03,00 0 1,97,000
10. Department of Irrigation 1,000
MINISTRY OF COMMERCE, CIVIL
JUPPLIES AND COOPERATION
11. Ministry of Gommerce, Civil Supplies and
Cooperation . . 7,39,000
12. Foreign Trade and Export Production 26,81,85,000 1,000
13. Civil Supplics and Cooperation 4,4%,06,000 .
14. MINISTRY OF COMMUNICATIONS
15. Overseas Communications Service ,71,00,000
16, Posts and Telegraphs—Working Expcnscr; 11,63,00,000 ‘ .
8. Capital Outlay on Posts and Tclegraphs . 1,000
MINISTRY OF DEFENCE
20, Defence Services—Army 60,60,84 000
21, Defence Services—Navy . 2,22,50,000
22, Defence Services—Air Force 160,65,70,000
23. Defence Services—Pensions . . . . 15,41,78,000
MINISTRY OF EDUCATION AND SOCIAL
WELFARE
26, Education 1,000 5,00,000
27, Department of Social Welfare 7,00,00,000
MINISTRY OF ENERGY
29. Power Development 1,000 1,000
30. Coal and Lignite 33,41,21,000
MINISTRY OF EXTERNAL AFFAIRS
31. Ministry of External Affairs 29,30,00,000-
MINISTRY OF FINANCE
32, Ministry of Finance 97,53,000
:.;5, Taxes on Income,

Estate Duty, Wealth Tax
and Gift Tax . . . . . .

73.34,000
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2 3
Revenue Capital
Rs, Ra.
27. Department of Socia! Welfare 7,00,00,000 -
MINISTRY OF ENERCY
29. Power Development 1.000 1,000
0. Coal and Lignite . 33.41,21,000
MINISTRY OF EXTFRNAIL AFFAIRS
q1. Ministry of External Affairs 20,%0,00,000
MINISTRY OF FINANCE
32. Ministry of Finance 47,5%,000
35  Taxes on Incom~, Estate Duty, Wealth Tax and Gift
Tax . . . . . 73.94.000
39. Pensions 18,51,30,000
41. Transfers to State Governments . . . 278,92,00,000
42. Other Expenditure of the Ministry of Finance 4,000
43. Loans to Government Servants, etc. - . 26,78,16,000
MINISTRY OF HOME AFFAIRS
47. Ministry of Home Affairs 53,435,000
49. Department of Personnel and Administrative Reforms 14.66,000
50. Police 6,22,40,000 .
52. Other Expenditure of the Ministry of Home Affairs 3.19,91,000 1,000
54. Chandigarh . . 1,66,02.000
'MINISTRY OF INDUSTRY
58. Ministry of Industrv 61.50,000
59. Industries 14,72,000 4,00C
61. Textiles, Handloom and Handicrafts 10,44,00,000
MINISTRY OF INFORMATION AND
BROADCASTING
62 Ministry of Information and Broadcasting

4,95,000
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1 2 3
Revenue Cajaital
Rs. Rs.
+*6g. Information and Publicity 1,000 9,341,000
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS
“67.  Ministry of Law, Justice and Company Affairs . 18,40,32,000
6.,  Administration of Justice 7,10,000
MINISTRY OF PETROLEUM, CHEMICALS
AND FERTILIZERS
20, Petroleum and Petro-Chemicals Tndustries 2,000
7t.  Chemicals and Fertilizers Industries. 14,35.00,000 28.00.00.000
MINISTRY OF SHIPPING AND
TRANSPORT
=75.  Ministrv of Shipping an Transport 8,52,000
-77.  Ports, Lighthouses and Shipping 1,000
-78.  Road and Inland Water Transport 4,63.20.000
MINISTRY OF STEEL AND MINES
-79.  Department of Stecl $2,00.03,000
MINISTRY OF SUPPLY AND REHABILITATION
-B2. Depurtment of Supply 1,87,000
MINISTRY OF WORKS AND HOUSING
gn. Public Works 16,00,87,000 1.000
2. Housing and Urban Development . 1,000
DEPARTMENT OF ATOMIC ENERGY
-a5. Atomic Encrey Research. Dcvelopment and In-
dustrial Projects 2,000
DEPARTMENT OF CULTURE
97. Department of Culture 1,000
DEPARTMENT OF ELLECTRONICS
-g5. Department of Electronics 4,000 2.000
DEPARTMENT OF SCIEXCE AND
TECHNOIOGY
tvo.  Department of Science and Teclinnlogy 1,732,01,000
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MR. CHAIRMAN: Now, there are
cut motions tabled by certain Mem-
bers. I would like to know whether
they want to move them.

SHRI G, M. BANATWALLA
(Ponnani): 1 beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 5345000 in respect of
‘Ministry of Home Affairs’ be re-
duced by Rs. 100.”

[Failure to ensure due protec-
tion to linguistic minorities in
Assam and Meghalaya during
violent agitation with respect to
electora] rolls, (1)]

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 18,40,32,000 in respect of
‘Ministry of Law, Justice and Con-
pany Affairss be reduced by
Rs. 100.”

[Failure to prepare electoral
rolls for Assam after thorough
impartial revision and failure to
holg Lok Sabha elections in the
State (2)].

“That the demand for a supple-
mentary grani of a sum not exceed-
ing Rs. 18.40,32,000 in respect of
‘Ministry of Law. Justice anq Com-
pany Affairs’ be reduced by
Rs. 100.”

[Failure to prepare propéer
electoral rolls for Lok Sabha
elections and large-scale ommis-
sions and deletions from the elec-
torai rolls, (3)].

SHRI BAPUSAHEBR PARULEKAR
(Ratnagri): I beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 6,22,40,000 in repect of
‘police’ be reduced by Rs, 100.”

[Failure and incompetence of
Police and Government to main-
tain law and order in Delhi (4)].

' “That the demand for a supple-
mentary grant of a sum not exceed-

ing Rs. 18,40,32,000 in respect of

‘Ministry of Law. Justice anq Com--
pany Affairs’ be reduced by
Rs. 100."

[Failure to prepare proper elec-
toral rolls for elections and large
scale omissions and deletions
from the electoral rolls. (5)].

“That the demand for a supple-
mentary grant of a sum pot exceed-
ing Rs. 1,000 in respect of ‘Ports,
Lighthouses and Shipping’ be re-
duced by Rs. 100."

[Irregularities in operation of
Bombay-Goa Steamer Service run
by Mogul Lines and problems of
employees of Mogul Lines, (6)].

“That the demand for a Supple-
mentary grant of a sum not exceed-
ing Rs. 15,41,78,000 in respect of
‘Defence  Services—Pensions’ be
reduced by Rs. 100.”

[Feilure to pay proper atten-
tion {o Ex-Servicemen with re-
ference to pension and other
facilities 10 enable them to lead
a respectable life. (7)].

SHRI GADADHAR SAHA (Bir-
bhum): 71 beg to move: .

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs, 5345000 in respect of
‘Ministry of Home Affairs' be re-
duced by Rs, 100.”

[Failure tp ensure proper pro-
tection to linguistic minorities and
their life and property in Assam
and Meghalaya during violent
agitation in regard t{o electoral
rolls and do justice to them who
reside there permanantly as
citizen of India for long. (8)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 18,40,32,000 in respect of
‘Ministry of Law, Justice and Com-
pany Affairs’ be reduced by
Rs. 100.”

[Failure to hold I.ok Sabha
election in Assam in January,
1980 along with all’ the States im
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India due to violent agitation
against electoral rolls. (9)1].

“That the demand for a supple-
.mentary grant of a sum not exceed-
ing Rs, 278,92.00,000 in respect of
Transfers to State Governments be
reduced by Rs. 100.”

[In the context of acceptance of
recommendations of the Seventh
Finance Commission anq National
Development Council, steps to be
taken in matters of release of
grant-in-aid to Stateg including
West Bengal to mateh the expen-
diture and cover non-plan re-
venue gap and non-plan grant
to meet the relief expenditure and
the fund allocated for the cen-
trally sponsored schemes trans-
ferred to the States to implement
the Scheme and in the context
of rura] economy central assis-
tance/grant to be provided to
West Bengal Government for
development of sericulture farms
in the areas of Nalhati Blocks in
Birbhum under central sponsored
schemes. (21)].

‘“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 18,40,32,000 in respect of
"Ministry of Law, Justice and Com-
pany Affairs’ be reduced by
Rs. 100.”

[Failure to holq Mid Term Lok
Sabha election in Aszsam wlong
with all States in India due to
violent agitation over electoral
rolls. (10)1.

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs, 37,35,08,000 in respect of
‘Department of Food’ be reduced by
Rs, 100.”

[Fajlure on the part of the Gov-
ernment and notifleg sugar
undertakings for speedy clearance
of cane ©price arrears tg cane
growers ang avoid their hard-
ship (16)].
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“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 180,00,00,000 in respect of
‘Department of Rural Development’
be reduced by Rs. 100.”

[Generation of additional
employment opportunities in rural
areas on public and community
works by utilisation of foodgrain
stock. (17)].

“That the demand for a Ssupple-
mentary grant of a sum not exceed-
ing Rs. 180,00,00,000 in respect of
‘Department of Rural Development’
be reduced by Rs. 100.”

[Neeq to provide immediate

employment opportunities in
large parts of the country, and in
West Bengal and allocation and
release of foodgrains to be utilised
for payment of full or part of the
wages of the workers to be
engaged on non-plan, on going
public and community works.
(18)].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 2,000 in respect of
Power Development be reduced
by Rs. 100.”

[Failure to provide more funds
for programme of rural electrifi-
cation of villages in India,
especially in West Bengal. (19).

“That the demand fo, a supple-
mentary grant of a sum not ex-
ceeding Rs. 33,41,21,000 in respect
of ‘coal and Lignite’ be reduced
by Rs. 100

[Need to take steps for opening
closed coal mines in areas of
Khairesoli in Birbhum in West
Bengal and various schemes for
the conservation of coal, safety
in and development of coal mines

there. (20)].
SHRI T. R. SHAMANNA (Banga-

lore South): 71 beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 83,41,21,000 in respect of
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Coal wnd Lignite be reduced by
Rs. 100.”

[Under production defective
transport and irrational distribu-
tion of coa] and coke. (11)].

“That the demang for a supple-
mentary grant of a sum not exceed-
ing Rs, 3.19,92,000 in respect of
other expenditure of the Ministry of
Home Affairs be reduced by
Rs. 100."

[Half hearted and uneffective
policy of Government to make
prohibition a success. (12)].

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 10,44,00,000 in respect of
Textiles, Handloom and Handicrafts
be reduced by Rs. 100.”

[Abnormal rise in cost of tex-
tile goods to consumers and the
miserable economic conditon of
the weavers of handlocom and silk
textiles. (13)].

“That the demanq for a supple-
mentary grant of a sum not exceed-
ing Rs. 2,000 in respect of Petroleum
and Petro-Chemicals Industries be
reduced by Rs. 100.”

[Defective system of production
and procurement of Petroleum
and Petro-Chemical products and
bad distribution system. (14)1.

“That the demang for a supple-
mentary grant of a sum not exceed-
ing Rs. 42,00,03,000 in respect of
Department of Steel be reduced by
Rs. 100.”

[Defective organisation of pro-
duction and distrubtion of steel,
which causing heavy loss to
public industries and abnormal
cost to consumers. (15)].

*SHRI GADADHAR SAHA (Bir-
bhum): Mr. Chairman, Sir, I want to
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say a few things on the Supplemen-
tary Demands for Grants (General)
and the cut motions thereon. Sir, I
will speak in Bengali with your per-
missjon.

Sir, ours is a vast country, It has
all the natural resources, land re-
sources, water resources, forest wealth
and labour resources. It is however
absolutely necessary to utilise all these
nature’s resources properly for the
good of the country and its rpeople
through scientific planning. The pre-
vious Government met with failure
because of its interest and sympathy
for a particular class, and because of
its wrong economic policies. We will
expect the present Government to
exploit our vast natural resources by

" proper scientific pianning for the

good of our masges.

Our country has vast fertile lands,
we have extensive agriculture but
our land system is so entangled in
our socio-economic system that the
major portion of our land is held by
a few rich landowners. On the
other hand a vast number of our
farmers are landless, If proper plan-
ning was done, then there would
never have been a scarcity of food
in our country and the farmers would
never have died of starvation or suf-
fered from mal-nutrition as we see
today. We find severe poverty in our
country, where, according to Govern-
ment figures more than 70 per cent
of the pecple live below the poverty
line. Then there are vast numbers
of educated and semi-educated un-
employed youngmen particularly in
the rural areas, there are unempnloyed
landless agricultura! labourers and
share croppers. All these factors. have
given rise to economic instability in
the rural areas. These couid be ame-
liorated to some extent if the land
which is being held hy some persens
in excess of the land ceilings is taken
over by Government and distributed
among the landless. The land which

—

' _
*The original speech was delivered in Bengali,
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has not yet been brought under irri-
gation should be brought under irri-
gation, The water resources should
be scientifically utilised. As this has
not been done, we see devastating
floods every year. Mr. Chairman, Sir,
you are aware that in 19738 due fto
devastating floods, huge areas of land,
viilages and the crops were totally
destroyed in many States. To re-
habilitate and resettle the unfortunate
farmers and rebuild villages huge
amount of help and assistance had to
be rendered by the State as wel: as
Central Government. If scientific
planning had been resorted 1o in
proper iime, then this catastrophy
could have been avoided, At that
time thz need was felt and even now
it is felt that developmental works
should be undertaken inn the villages.
The dried up ponds and irrigational
tanks silted canals etc, should be dug
up and made functional, under the
‘Food for Work’ nrogrammes. Tinder
this programme the Central Govern-
ment sanctioned foodgrains from the
Central stocks to various States. West
Bengal utilised it successfully and
this proved a boon to the peopie. On
the or: hand the landless and unem-
ploved labourers and share-croppers
found work ani un the other hand
lot of development was achieved in
the rtural areas. Many ponds and
tanks have been marde functional,
many roads were constructed which
helped in further develepment, This
scheme worked satisfactorily for some
time but unfortunately. later on, it
met with difficulty dus to non-supplv
of foodgrains in time. As a result of
this, those who worked under this
scheme are faced with arrears of
foodgrains which could not be paid
. to them in return for their work. 1
will therefore request the Central
Government to make foodgrains avail-
able from their stocks so that progress
may be made in the working of this
scheme and developmental works may
continue. Foodgrains from Cen-
tral stocks should be allocated to all
the affected States. In 1878 there
was terrible drought all over the
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country, This occured because the
varioug scientific schemeg.were not
implemented and formulated at the
right time. We have ample water
resources but due to lack of its scien-
tific utilisation and plan, droughts are
recurring every year. To fight these
natural calamities, in the context of
acceptance of the recommendations
of the Seventh Finance Commission
and National Development Council,
steps should be taken to release the
grants-in-aid to the States inciuding
West Bengal to match the expenditure
and cover non-plan revenue gap and
non-plan grant to meet the relief
expenditure and the fund allocated
for centrally sponsored schemes trans-
ferred to the States to implement the
schemes. In the context of rural eco-
nomy_ central assistance or grant may
be provided to West Bengal Govern-
ment for the development of seri-
culture farmsg at Nathati in Birbhum
district. The farmers at these seri-
culture farms and the weavers of Silk
textiles are in great plight and need
urgent assistance. This is no longer
a subject for debate, Today various -
political parties are in power in
various States. It is but inevitable
that those Government may have a
basic difference with the Central Gov-
ernment on economie, social and poli-
tical policies. For exampie the Gov-
ernment of West Bengal represent the
exploited classes. They have their
gympathiegs and policies and pro-
grammes for the working classes and
for the people belonging to the lower
strata of society. The Central Gov-
ernment may not have that outlook.
But this is no point for conflict cr
clash in the task of nation building,
To fight natural calamities like floods,
droughts etc., and to buiid up and to
do the best for the States. it is neces-
sary for the Central Government to
assist the State Governments with a
broad heart in national interest. 1T
will draw your attention to another
thing. Sir, we find that in every
State all over the country, there is a
vast disparity in the prices of agri-
cultura: products and manufactured
goods. Previously also this was there -
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and the disparity is increasing day by
day. This has to be stopped through
appropriate policy. Otherwise the ex-
ploitation of the farmers will be pre-
petuated. The poor farmers are not
getting the right price for their pro-
duce. After the eft front Govern-
ment came to power in West Bengal,
the farmers there are getting some-
what higher prices for wheat, rice,
ete, Sir, we see that the price of
sugar is being increased by sugar
mill owners day by day but the poor
cane-growers have not received their
legitimaty payments. Their dues are
lying in arrears for a long time. The
mill owners are earning huge profits,
then there are hoarders and black-
marketeers whose econcmic offences
are on the increase. In the Fifth Lok
Sabha and the Sixth Lok Sabha also
we have seen that these hoarders and
blackmarketeers could not be curbed
even after passing the preventive de-
tention legislation. But that legisla-
tion was utilised for supressing poli-
tical opponents, trade wunion move-
ments and students movements and
kisan movements. Instances that
black marketeers were detained are
extremely rare. The exploitation of
the farmers cannot be allowed to
continue. The produce of the
farmers which they grow with the
sweat of their brow working in sun
and rain is snatched away from them
at a negligible price, whereas, the
industrialists make huge profita from
them. This situation has to be re-
medied and parity has to be struck
between the prices of agricultural and
industrial products.

In India, Sir, the various States are
functioning in a federal structure,
The States have to function with
limited powers in a constitutional
framework. Here we had all along
2 sense and atmosphere of national
unity and unity of culture. Whatever
language might one speak, whichever
State he may belong to, there was a
historic feeling of unity. Every body
was imbitied with a feeling of patrio-
tism. But todav we find that in
Assam, in Meghalaya that unity is
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being affected due to differences in
language and religion, Even there for
gome months together cases of murder
and arson are recurring. Thig is
very surprising. According to our
Constitution, every Indian, be he a
Bengali or Punjabi or Madrasi ete.
has the right to settle in any part of
our country. This is his constitutional
right . But all these who were residing
in the aforesaid States over a long
period are today being termed as
‘Foreigners’ and terribie things are
being done today to drive them
out. Large number of people who
had voting rights and who had
exercised their voting rights in the
previous Lok Sabha and assembly
elections today find their names
missing from the electoral rolls. On
the other hand a large number of in-
eligible persons, minors were scen
to have been included in the rolls
and deletion of names of genuine
voters made in many parts of the
States. Such instancep are found all
over the county in all the States. But
for that elections were not postponed
ail over the country. But in Assam
elections were postponed. The rea-
sons are not far to seek. This is
a very serious situation. We will
have to rise above party politics
and fight this menace in the interest
of national unity. We demand that
the culprits may be severely punished.

Sir, improvement in 2griculture is
a very important factor for improving
the rural economy, A large portion
of our national income comes from
agriculture. In this context I wili once
again refer to the large number of
sericulture farms in Nalhati area
of Birbhum. The farmers and wea-
vers in that area are in great plight.
If adequate financial assistance 1is
given to them under centrally spons-
sored schemes then much improve-
ment can be effected in the economy
of that area.

Sir, today we find that the prices of
kerosene, coal, textiles and other
commodities of daily use are going
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up day by day., We all know that
one important factor for rise in prices
is increase in indirect taxes, and the
lending policy of the banks, on top
of that there is hoarding and black-
marketing. Today coal is in short
supply and its production is going
down in some places. In Birbhum,
in areas of Khairesoli which is in my
constituency, there are several coal
mines which are lying closed today.
They are lying ciosed for a long
time. As a result of this the labcurers
working in these mines are out of
jobs. They are in great- distress. In
these days of coal shortage and un-
employment, if these coal mines are
responded, it will serve a double bene-
fit. These workers will get jobs and
coal suppiy will be augmented. Coal
transportation facilities may also
kindly ke improved. I want to draw
the Government's attention to this
problem I think the hon. Chairman
and with that I conclude my speech.

SHRI CHINTAMAN]I PANIGRAHI
(Bhubaneswar): While I support the
supplementary Demands for Grants I
would like to bring to the notice of
the Hon. Minister some of the impor-
tant factors which we have to take
into consideration. Though  t*his
Budeget is only of Rs. 2000 crores. we
are meeting here just after the
Elections, when pepole have high
expectations from us. We have seen
that apart from high prices of anions.
even kerosene was not available and
essential commodities were comp-
Tétely out of the market. There is
little scope to discuss these matters
in detail while discussing the Supple-
mentary Demands for Graunts. But
it is time that the Hon. Minister—
who was in charge of Planning also
for some time—should start thinking
right row so that, within a month
at least, there is a feeling among the
countrymen that what they expected
from us has come true. Therefore,
a beginning should be made and the
people should feel it.
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I would like to point out that, in
this Budget, there {s a provision for
a subsidy to the Food Corporation
of India, Though the Budget is for
Rs. 550 crores, the additional requir-
ment of Rs. 40 crores is what the Hon,
Minister hag asked for. To be
frank, during the last two and
a half wvears this Food Corpora-
tion of India—I do not know what
were the tasks entrusted to it—
wag sifting idle. Now the time has
come when the Hon. Minister should
consider streamlining the Food Cor-
poration of India because we had
established this Food Corporation to
see that the public distribution system
works, very efficiently. But during
the last two and a half years, the
powers that came here did not want
any public distribution system be-
cause the public distribution system
is against black-marketeers. They
came with the help of blackmarketeers
and they did not want the State
Trading Corporation or ths Food
Corporation to be there.

You know that sugar is selling a
a high price in Orissa. In the open
market it is Rs, 5 a kilo. During the
last one month, ie, in December,
since an order was passed to this
effect, levy sugar was to be distribut-
ed through the Food Corporation of
India to the States for distribution to
the consumers. But recently 1 found
that they levy sugar has not reached
any of the States. The Food Corpora-
tion of India has not lifted it. Why
has it not lifted? In that case, why
are you providing for another Rs. 40
croreg towards subsidy? I hope the
Hon Minister will see to it that with-
in seven days the levy sugar—which
should sell around Rs. 2,65 to Rs. 2.85
per Kilo—reaches all the States so
that they can get it within seven days,

Here, T would also like to bring to
the notice of the Hon. Minister that
the main object of the Food for Work
programme which was initiated and
which iz working in the States is to
see that employment facilities are
provided to the weaker sections of the
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people in the countryside and villages '

so that they can earn a living. You
know that recently all the Members
-of Parliament from Rajasthan glso
met the President. Similar is the
feeling of the Members from Orissa
and the people of Orissa. For this
Food for Work Programme, in the
present budget the Hon. Minister has
decided to allocate up to 35 lakh tons
of food-grains, comprising 15 lakh
tons for the normal programme and
20 lakh tons for the special Foog for
Work Programme, I must admire and
congratulate the hon, Minister that
the Government of India has, in the
very heginning, in the Supplemen-
tary Demands, provided for 35 lakh
tonnes of foodgrains for this. I am
very happy about it, and T am sure
the people will welcome it, But you
know, Sir, the Government here at
the Centre has a different complexion
from that in some of the States. You
can see the memorandum which has
been presented by the people of
Rajasthan to the President. There
they have saig what is happening to
the entire foodgrains which are going
from the Centre under the Food for
‘Work Programme for the poor people,
the Harijans, the Adivasis, the landless
peasants, the khet mazdoors, and
others. Most of these grains are be-
ing given to the contractors which is
against the policy of this Food for
Work Programme. They are the
stooges and henchmen of the State
‘Governments, the Lok Dal Govern-
ment or the Janata Government,
whichever Gavernment is ruling. We
do not know for how long they will
rule because people have discarded
them in the last electicns. Thereforn,
here is a problem which the hon.
Minister must be seized of. All the
members of Parliament should have
close superintendence over the Food
for Work Programme in their respec-
tive States, We have given 35 Takh
tonnes of foodgrains to the State
Governments and unless there is close
monitoring from the Centre perhaps
75 per cent of these mav be grabbhed
by henchmen, of State Governments
and may not be used for distribution
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amongst the poor people. Orissa is
a wholly drought-affecteg State. Al-
most all the districts there are affected
by drought, and the grains under the
Food for Work Programme are meant
for being provided to the peorle who
are suffering there. There are starva-
tion conditions prevailing in these
area. You krow, Sir, Orissa was al-
ways exporting rice, but this y=ar be-
cause of drought Orissa lost its rice
crop and, therefore, Orissa has to im-~
port rice to feed its population, It
is a very serious problem. I hope the
hon. Minister will devise some way
to find solution to these difficulties.
All the Members of Parliament elect-
ed from the respective States must
be associated with the Food for Work
Programme very closely for which
the Centre is giving help.

Now, the State Governments are in
a stage of confrontation, You will
give levy sugar. But what do they
do? Do you know what the Orissa
Government people are telling?
They are saying that, now the
Congress-I has come to power at the
Centre, Shrimati Indira Gandhi has
come to power, and sugar will not
sell cheap. Already the levy sugar
ig being sent from this place to them.
But who will see that sugar released
by Centre reaches the common people
at the rate of Rs. 2.80 per kilo.

There is a serious political im-
balance in the country now. When-
ever we are trying to solve any
economic difficulties of the poor people
throughout the country and whatever
help the Centre is going to extend to
the drought.affecteg areas. it should
be seen that it reaches the poor
people. Whether the foodgrains given'
by the Central Government go to the
people or not, whether +the public
distribution system is really working
or not, whether it ia helping the
people or not, who will look to these
aspects? You have to devise some
ways and muang to see that, whatever
help the Centre extends to the States
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reaches the poor people, reaches the
consumerg, In fact, all these poor
people have voted the Congress I 10
power, have voted Shrimati Indira
any time can be lost, even 15 days
cannot be lost, because the Opposition
people are trying to consolidate them-
selves; they will take advantage of
everything that happeng in the State.
Elections are also round the corner.
It may he possible that many States
will also have their elections because
people do not want the Governments
in these Btates. (Interruptions) I am
speaking about your friends there.
The Party of the proletariat is spend-
ing millians of rupees. T have seen it.

I have uJefeateq them., (Interrup-
tions).

Thereture, Sir, this is a challenge
before tihe Government. They must
seriously consider ang devise ways
and means for this.

Again 1 will bring to the notice of
the hon. Minister...

MR, CHAIRMAN: There are many
more Members to speak. Please try
to conclude.

SHR] CHINTAMANI PANIGRAHI:
Some friends spoke completely outside
the Supplementary Demands. I am
speaking only on the points Inside the
Supplementary Demands.

I want to bring to the notice of the
hon, Minister the inadequacy of the
relie! work. Under this projeet the
Central Government is giving money
for feedirg programme for the old,
infirm pe)ple, physically handicapped
jndividuals, pregnant and nursing
mothers sind children in the drought-
affected ureas. Orissa is a seriously
drought-aifected State and the supple-
mentary budget provides money for
all these things but these relief works
are not Properly done in the States
where thwre are people who are op-
posed to the Central Government.
Therefore a serioug situation has

JANUARY 30, 1980

D.S.G., 1979-80 200

arisen. This must be taken into
consideration and a proper implement-
ing machinery should be devised so
that the help rendered actually
reacheg the needy people,

Then take the case of rural electri~
fication programme for which you
have given money in this budget. I
must tell yoy that in Orissa the work
ig very slow. You have provided so
much of money to be given to the
State Electricity Boards for this rural
electrification programme. Therefore,
1 think it must be looked into,

It has been decided in this supple-
mentary budget that Rs. 400 crores
should he transferred to the 14 States
which do not belong to the special
category under the Income Adjust-
ment population formula. I would
like to know from the Minister as to
how much Orissa ig getting, Nothing
has been  mentioned separately. I
would like to know separately how
much is given to different States.

It is estimated that sum of Rs. 125
croregs will be required in the cur-
rent year for providing advance plan
assistance to the drought-affected
States. I would like to know whe-
ther these Rs. 125 crores have been
distributed equally to all the States
which have suffered from drought. I
find in some places the distribution
is not equal. May I plead with the
hon. Minister that he knows what a
serious problem we in Orissa face
and Orissa is getting less than what
other States have got.

I am happy to know that in this
Budeet a provision has been made
of Rs. 4 crorex for investment in
the Indian Rare Earths Ltd. in Oris-
sa. This is a big complex. T would
like to know one thing. Goverm-
ment of India asked the Rare ¥arths
to raise its finance from financial in-
stitutions. What happened ta that?
Did not the financial instisutions
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give any help to this government of
India undertaking? Will the hon.
Minister explain to us why the finan-
cial institutions did not extend the
necessary help to this public under-
taking? Do they think that the In-
dian Rare Earths is not a viable
concern? I admit the work thereis
very slow because of lack of finance.
Along with the India Rare Earths
there is the development of the
‘Gopalpur port which is included in
it. I do not find anything here for
the development of Gopalpur port
in the Ganjam district of Orissa so
that the rare earths products can be
exported. That port ig part of the
Rare Earths Complex, I want fo
know whether anything is being
done about this.

With these words I must give my
thanks to the hon. Mnister that at
least some provision has been made
for the Indian Rare Earths.

So far as the drought situation in
Orissa ig concerned, it is most seri-
ous and the Central team which
went to Orissa has seen everything
and have recommended for a bigger
help. I would like to know from
the Minister whether the recommen-
dations of the Central team have
been worked out and whether the
‘Government of India is seized of the
matter and in the near future whe-
ther the hon. Minister himself and
if any officials from the Centre will
visit the State to see that all help
is given to the State of Orissa and
the drought-affected and suffering
people get all the benefits because
thousands of people are leaving their
hearths and homes for want of em-
ployment. I plead with the hon.
Minister to look into these things
and come to the rescue of the people
of Orissa. .

MR. CHAIRMAN: Because the
number of speakers is more, I would

Tequest each member to restrict his
speech to five or seven minutes only.
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SHRI K. MAYATHEVAR (Dindi~
gul): Mr. Chairman, Sir, I support
the Demands for Grants on behalf
of the DMK. Party. Personally,
I believe, that the people of India
favoured democracy by voting back
Shrimati Indira Gandhi to power.
The new government has got the
responsibility to reconstruct the eco-
nomy which has been broken into
pieces by the Janata regime in the
last two and a half years. This
Government is now called upon to
set right so many commissions and
omissions wantonly made by the
Janata Government. The economic
conditions are now in a deplorable
state in India. In fact it has gone
to dogs. Now we have to re-con-
struct the whole economic system.
We have also to re-formulate our for-
eign policy. I am sorry to say that
in the last three years when the
Janata Govermiment was in power,
they did not put forward or did not
formulate any foreign policy at all.
And nobody respected us at all be
they Americans, Chinese, the U.S.S.R.
and others when the Janata Gov-
ernment was in power.

Now, immediately after Shrimati
Indira Gandhi came to power and
assumed charge as Prime Minister of
this country, the Prime Ministers
and Presidents of the counftries of
the world are coming in here and
they are respecting us ag a great
nation as it is now run by the great
national leader, namely, Shrimati
Indira Gandhi. The Janata rule is
the darKest rule in the Indian His-
tory of India. In the year 1978
(December), I was here and I parti~
cipated in the debate along with my
other hon. colleagues from the Mus-
lim League and others. Sir, the
then Government was not concen-
trating all its attention to save the
downtrodden people, working-class
people and the government employe-
es, farmers and other unemployed
people at all. They only used their
double-barrelled gun against Shri-
mati Indira Gandhi and her collea-
gues, Unfortunately the people of
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India, when they voted the Janata
Party to power, did not expect this
kind of criminal act against Shri-
mati Indira Gandhi and her family
and her colleagues at all. They
had forgotton simply their duties
and responsibilities to the people of
this country, to the voters. That
is why the people within a short
period realised their faults, their
mistakes, and forced the Janata
Party out and re-installed Shrimati
Indira Gandhi as the Prime Minister
of this country as they found that
she was the capable person to rule
this country from within and out-
side. In the year 1978 so many of
our colleagues—Marxist brothers and
others—the Janata Allies—were talk-
ing about democracy. But in this
very House, after her success in the
election at Chikmagalur, when she
became a Member of this House, in
December, 1978, they initiated ex-
pulsion proceedings against her and
expelled her from the House. Ex-
pulsion step taken by the former
Prime Minister was unprecedented
in the history of the country. Again
she was sent to prison by this hon-
ourable House which is unethical,
unconstitutional and illegal under
any law of the land. At that time
I even warned the Janata Govern-
ment against punishing thig inno-
cent lady. If they punished Shri-
mati Indira Gandhi by expelling her
from the House, she might come
back to power. In that case she
might also bring forth  charges
against Shri Morarji Desai in her
regime.

MR. CHAIRMAN: WMr. Thevar.
may I know on which Demand you
- are speaking now?

SHRI K. MAYATHEVAR: I am
sneaking on the General Demand. 1t
is the people’s Demand on which I am
speaking: it is a public demand. They
were commenting on Parliamentary
rrivileges and democracy. That is why
I am replying to them. Therefore, at
that time they expelled Shrimati Indira
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Gandhi from the membership of this
House and, as such, unfortunately
and unprecedenledly converted this
House into a criminal court. It
will not and shall not recur in the-
hand of the Prime Minister, Shri-
mati Indira Gandhi.

Sir, my friend Shri George Fer-
nandes was a champion for {he cause
of railwaymen’s bonus and the stag-
nation of employment opportunities
in the Railway department in the
year 1973-74 at the time of railway
strike. At that time I was also
a member of this House. The dis-
cussion in the House continued upto
midnight. Shri George Fernandes
was in jail and Shri Madhu Danda-
vate, the ex-Railway Minister, was
one of the champions for the cause
of railwaymen. Later on in the year
1977 when they were sitting as Rail-
way Minister and Industries Minis~
ter I asked why do they not grant
bonus to the railwaymen for whose
cause you pretended to be fighting
in the year 1973-74, then they sim-
ply answered my question that in
the year 1973-74 they were talking
when they were sitting on the Op-
position benches and at that time
they did not know what to do and
talk for the railwaymen'’s cause.
Now, fortunately or unfortunately,
people have voted them to power and
they are sitting on the Treasury ben-
ches and now they feel they could
do anything. Sir, it amounted to
double standards and double tongue
or in other words they did not have
any policy at all, and. as such, the
people have sent them out.

Sir, regarding the Tamil Nadu
government I would like to say that
finance is going to be granted by the
(Central Government but I may say
that this is not going to be very safe
under the costody of the hon’ble Chief
Minister of Tamil Nadhu, Shri M. G.
Ramachandran. I would like the
Government to be very cauticus in
respect of the finance to be granted by
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thig Government to the Stale Govern-
ment as the Chief Minister of Madras
believes neither any Minister or
officer and nor anybody believes him.
Even the files are not moving. Mr.
K. Manoharan is the Finance Minister
there. He has been a member of this
House. His files are not passing
through the Chief Minister. All the
files are kept in ccld storage. Even a
District Medical Officer died because
of the incompetency of the Chief
Minister as he is not able to look into
the files. One IAS officer named
Baku, who was Secretary of the
Tamil Nadu government and concern-
edi with ship fraud case committed
suicide bhecause of the incompelency
of Shri M. G. Ramachandran. Tbhere-
fore, there is no business transacted.
There is nc administration going on
in Tamil Nadu for the welfare of the
people. The Tamil Nadu government
unanle’to run its business because of
the continuous strike by the NGOs.
Teachers, students, doctors and engi-
neers were on strike. All the colleges
and schools were closed indefinitely
for most of the months in the year.
Advocates were glso on strike.

MR. CHAIRMAN: Mr. Mavya
Thevar, all this may be true but how
is all this relevant in view of the
Business before the House.

SHR! K. MAYATHEVAR: Sir,Tam
talking for the people of India.
Tamil Nadu is part and parcel of the
country. Therefore, I am speaking
for the welfare of Ave crores of peo-
ple of Tamil Nadu. Government of
India is going te grant finance fo
Tamil Nadu governmeni. The finance
should be in safe hands. The farmers
are agitating in Tamil Nadu. A nine-
voint charter has been put forward by
the agricultura] associations,

This is a nine-point programme
given by the agricultural associations,
and in spite of granting those nine
demands, put forward by the Agricul~
tural Associations, the C.M. of Tamil
Nadu filed a false charge sheet under
section 302 IPC against Mr., Naraya-
naswamy Naidu for rmurder. Now,
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Sir, I request this Government at the
Centre to direct the Tamil Nadw
Government to drop all these aases
and to withdraw them from the
courts. That is my submissian.

Then, Sir, the Policemen were on
strike. .

MR. CHAIRMAN: Your time is
over.

SHRI K. MAYATHEVAR: Kindly
bear with me for 2 minutes. The police
men’s sirike was mainly because of
C.M. not knowing about administra-
tion, because of his unawareness of
the administration. So there was this
Policemen’s sirike, which resulted in
the dismissal of nearly 1080 police
constables and officials. 366 persons
were put in jails. 20,000 people out
of 40,000 people were practically on
sirike. 3722 people were under
suspension. I request the Govern-
ment here to direct the Tamil Nadu
Government to reifnstate all these
policemen who were aflected by re-
voking the suspension orders and f{he
dismissal orders. and thus save the
poorest families of these policemen in
Tamil Nadu.

Sir, Mr. M.G.R. received Rs, 2
crores from the Bus Owners’ Associa-
tion in Tamil Nadu as a bribe. I know
the Bus cwners' Association’s
Genera'-Secretary, from whom he
received Rs. 2 crores as a bribe, This
is not accounted. The hon, Minister
for Finance is controlling the IL.T. De-
Lartment., Therefore I request him to
alert his IT Department, to order a
raid of the hon. Chief WMinister’s
house. He is having totally Rs. 28
crores of moeney, received as  bribe
from various associationg like Bus-
owners' Astociations, Cinema Theatre
Associationg and 30 many other Asso-
ciations. Then, Sir,he received so
many Jakhs from the MBBS College
admissions. He allotied 3 gucta in the
name of Manian, known as Manian
quota. Everybody knows that he is
the political or non-political, legal or
illegal adviser to the C.M. of Tamil
Nadu. So, he allotted MBBS seats,
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for whom? For the students from
America, not for the students from
Tamil Nadu.

MR. CHATRMAN: All these things
can be taken up on the floor of the
Assembly there,

SHRI €. T. DHANDAPANI (Polla-
chi): That wi® be done, that also is
done.

SHRI XK. MAYATHEVAR: He
received so many crores from the
cinemg theatre owners. He received
Rs. 2 crores from the coconut
merchants and from the textile mill
ovners and industrialists and sugar
organisations and associations from
Tamil Nadu. Therefore it is high
time for him to resign. We are not
demanding the dismissal of MGR
‘Government. But it is high time for
MGR to come forward and resign,
and get ouf, in the interest cof the
people of Tamft Nadu, to clear andto
purify the honest administration set
up by Dr. Kalaignar Karunanidhi in
the past following the footsteps of
Arignar Anna. I wish that MGR
follows his Guru, Mr. Urs, who
resigned  with  self-respect,  with
dignity and honour. He must follow
the resignation example set up by his
political friend. 1 don’t wani him to
get out from politics or from cinema
field altogether. TLet him go to
Kodambakkam for cinema-acting
which is his own field, laying down
CM's post, without troubling the
people of Tamil Nadu.

With these words I conclude my
speech and I support tke Supplemen~
tary Demarnds.

*SHRI A, R MALLU (Nagarkur-
nool): Mr. Speaker, Sir, kindly permit
me to speak in Telugu. Sir, gll of us
know that there was a steep fall in
the economic position of this country
in the last two and a hal! years. Un-
fortunately the then Government had
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not taken any steps te correct the
situation. The economy of the coun-
try was worsening day by day.” It
was actually on the verge of collapse.
I am happy to say that our present
Government is doing its best not only
to avert further collapse of the
eccnomy, but also trying to put it on
the right track. )

When we think of discussing the
present state of economy, it is but
natural that we recollect our thoughts
about what. had happened in the past
two and a half years. There was a
steep rise in prices. At one 1lime,
there waz even 20% rise in prices.
Inflalion was touching new heights.
There was a shortage of essential
commodities. We also saw how the
previous Government created bottle-
necks even in the vital sectors of
power and transport. In fact, the
then Government instead of finding
solutions to the problems wag trying
to find problems to the solulions.

I am happy that this Governmeni
is trying to set right these things. Tt
is a stupendecus task. Yet 4 have
every hope that our Government will
succeed in this attempt. It is no easy
lask to curb the price rise, inflation.
But 1 have every faith that we will
succeed.,

This Government with ils ceaseless
efforts, 1 hope, will remedy the pre-
sent position. Ouy party is committed
to the welfare of the people and I have
ne doubt whatsoever that wd will
succeed in our attempt in achieving
results.

I support these demands whole-
heartedly. For, they are meant for
the good of the country. (Interrup-
tions). I am once again supporting
these demands, Sir, thank you very
much.

Wt T mceﬂ(qzm) gwTafa

gy, 4 A W ad wwe gy fafaer
ﬂﬁ%mtﬁmﬁmmrgi
Y gy & faw wawr ¥ wafog g

*The original speech was delivereg

g

in Telugu.
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i X W UF gAA IS WEAT § WK
O} WA WET ¥ e syt W

qr #a F4 ® TE 1 Wiy W gw
wd & f& wgard A & wrg wam
wr W @ g fawer wwx g qEte &
= & ok &g &R ¥ S AFANEY wAS
& STHT FfEAred@l FT WAANW A AT WA
grar ¥ HMY T GEd & 1 wwiEm
g ggm fs faw wet @@y g™ w9
9 AT ¥ ATE F (% 99T a% &1 feed
Fgi T8 & T W AR AW Al
FEAUEFT o &417 &T &141  w@r 2
g SAF AL A 9T FIAT WIEAr &, 9
FIAT ARAY & Ak IE gaw g1 9% fx
ITHRT T FEAfAF WA g, A wEFIY
3¢ fgoar Tifgn, s fadm 1 F ™
IR A e IO AT WERG §OFAEAT

13 ¥5H w1 9w fAaa, &1 e g
FHyTfal &1, P W ATETT ¥ wHwd
g Tvy ARl & wRAT g, WE-Aerd
FAATY EI, STl o #TH 77 a9 &H-
a1 8, urer ifear Wemr § %W i
A FAATY &Y, gL WEEA] § FTA FT
aty, fefegwe aret & &0 ®77 ATA, #TT-
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feafa & iz wod gar @ o qe gt
& ¥ 307 waudl W Al & FoRT ¥
OIS ET W W IgH ATl WA qifNT
fear & af®ss oifvs ot w7 fzur, sy
Tg W A% ... (wwar)

sto ®o &o fawrft (w¥wx) : a@i &t
AT ® FTET |
it wArame wrewt: frard S,

W OFT FN¥ E, 6@ wE B 1w
ATE FH KT AZAT AT 3T, & ®E gF
T

sto &o ®o famdy : ag 291 A7 &7

g AEL &

S| A wedt 0 F 97 w7 @1 §
fe gar @fes wix gaa Afer a9
AEE AT WL HIFTT AT AdE WIq
Faor & W wrg B wrT oWy W degar
qfze fr St wtr Gar 73 & Iger aguArw
gHAT & AT FRUGIT FAT & | wWww qew
ATHTT FETANT F7AT & AT IIRI ATT AT
Mfgm « AfEw 37 etarT 97 feRt goere
1 fr w1 gfewr adt g
arar wifgm 0 & @z W wgar g
f& &1 AFt A%a o7 F T w0
-9 wmz A I Jer a7 6 feea &
f@ aga w1X &A1 &1 Wt @) gETE @EF
T gEr-fifer g omw@E g da wtfer
gt fawr v &, 3wt o Y Pegrarar
wfew | = ¥r &7 & [ owAEeEt F1,
araigT, &7eT, faww, Awagy, v T dmi
T g TF AEA G o Arfer AE
forar mar &, wafw agr &t S wAA AT
T g AR TR F AT OT FAAT W qr
foer T & 1 e« gy aga aTa
g1 5F fawdr fawr @ & AT oA &)
g famr o B,

st gw-~ e @ (fAamag )
I HEW TA 8, sHifae wrra Afer 9rfaa
agr e mar g :

Al CRTEN(T WeNt AT OGETA
oY AT AT AT M ATAY E, TR AT 477
® ATTET AR &

% frir T T fe for sfer @l
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[ TrmaaT o )

ig #1 WA W ogE W@y A--ry & e
FFr ART R L T oAvw WY Eow HEfr Mgy
feramé et St &1 ety wr wifew fr ey
Tt & TA WO Y wyEer &y A fawey
ikl F7E AT | TE-EY TET [IAT H MY
?’?fﬂﬁfmu’hiﬂhaﬁ & ATHn
manﬁmr 14§ A @ & 7AgT
¥, QawiEw afi faw @ @, wwta v At go
# g7 § Arm & fav sTw-geEr £1 7€ wTAY
¥ @ frmwrg ) wmEfar st g §
15 =M@ T wary f3ar 3, gz oafew 4 @,
T I ST FAT e AR qw fvar 2 fr
WATGEAT TET I WT T€T q059 |

g 97 fasrd & syaear a2 g AT
TF: YAia ATa) 'il'lrFTT | "9 9FF 30
aot AF T TE, IA FIA H WY A IR ~FT
far, 3% 3 w377 ardlf arg, 37 7 g%
ag} faar ox Ma f67 & o8 § 97 qrar 97 €
&fx qrare ’I-fa‘ﬂ%wa'rm'ﬁ %, g frogr
fxardd 1+ & FET wivoR7 T@AT qIEAT g Al
fergenta &1 w1 WeRA &7 f& 76 wom §
WA q M7 TTHFL AT-FEFIO0HT FI7 T7H
nefEd ¥ SEATET qa7A ffa e,
T R A AT, ?% il fzar w7, fil'%rr:' *
| T99¢d FY(T T, FATH FAMT 95T F7-
ALY, AT 7N FAHA 5 Armdy e avdr o
aa oamz 7 g, swAr AR 33 V2
F

oA AR AE-{AWTT 7 v 2
am\¥ wex 9 989 AT T afent d, e -ﬂ
A - FEAE | By AR T]}WA T
T #r 2ar ¥ o T & & g7 F——w7
ZMTT 9T A 2, (AAT A T & omane
a7 fe = 2194 AT £ gAETfawmm
afy Teu FTEI7 97 &1 wrg faan arn, A
I famis Ewa@raEi & 1 otz
O ERAT @1 AT TEAr § 99 W2}, i
ATR TR}, ORI W IONA g, (AT F1
mgre A g, 9 w1 WA 57 2, avw
i ¥, wfAuiaF ¥ eAa A AT A aferar
df F 1 WTOF AT ET IF
A & WETI &1 qAAT TR BT 997 a9y
TZHT F1 AT €T I HI7 TR A7 ¥ fAn v1eq
FYEIT &1 FUIT A SATET /oA A ify
qzat wze, (= ¥ gmry famrdr o S %
wH & T E, O q5E WET A
atfe == w1 *fyz oy s A S qzi 9y,
Ar mrvnrf_rv;mafwrmwarmé i

& sngm fr faer oot w@m0 7% o -
*IT FNHT & L F G 907 &7 =<
aEy g WA
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16 hrs. e CoT

SHRI S. A. DORA!I SEBASTIAN.
(Karur): Sir, I thank you for the
opportunity extended tn me te raise
some points with regard to allocation
of funds—15 crores—to Tamil Nadu.
The hon. Finance Minister is ‘kind
enough lo allot Rs. 15 crores for the:
flocd relief work. The usual practice
of the ruling party of Tamil Nadu is
that the work is not given to the pro-
per person. It is not allotted on the
basis of tenders. It is allotted te the:
party people and they are interested
only in their affairs. The {funds
allotted are not utilised for the.
scheme; for which they were sanc-
tioned.

For this aspecl the entire scheme
of supply should be streamlined. Some
high power committee should be ap-
pointed with Members of Parliement
or M.L.As with some other high offi-
cials io prche into facts and te see
that funds are properly distributed.
Tney should be asked to visit nlaces
where works are carried on. If
schemes are undertaken on this basis,
the aid given by government will
definitely be used properly and poor
people will benefit. Supply position
in respect of coal and hard coke is
bad in Tamii Nadu for the past one
vear. The supply is very limited
when we consider the demand for the
small scale wunits in Coimbatore.
Small scale units in Coimbatore wuse
hard coke and pig iron for production
of agriculiural pump sets and casting.
The supply of hard coke and pig iron
is inadequate. It is also found that
states like Delhi, Haryana, M.P.  U.P.
elc. are getting sufficient gquantities of
coke. I request the hon. Minister
concerned to look into this so that
more wagons of coke and pig iron
could be made available to Coim-
hatore and other places in  Tamil
Nadu. More than twenty thousand
employees are working and by this
step the unemployment and retrench-
ment could be avoided. I have given
my suggestions and I request the hon.
Minister to take note of them and do
the needful.
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SHR1 T. R. SHAMANNA (Banga-
lore South): I am thankful to you for
giving me an opportunity to say a few
words in respect of the first supple-
mentary budget. This supplementary
budget is for a demand of Rs. 2144
crores; it is so large as the total ex-
penditure of the Central government
at one time. The supplementary
budget should be resorted to generally
10 make certain adjustments. I
should first refer to the demand under
the Ministry of energy, coal and
lignite. There is a demand for Rs. 33
crores under this head 33 years after
Independence we are mnot able to
manage an Mtustry like coal. We are
working at a heavy loss in respect of
coal industry and this amount of
Rs. 33 crores is needed to give
interest free loan to Coal (India)
Limited and to give Hnancial assist-
ance for developing ccal industiry anil
building up coal reserves. The Gov-
ernment will have to give better
thought in respect of this important
industry viz., the coal industry, be-
cause it is a vital raw malerial need-
ed for all production work and also
the movement of our locemotives
particularly when the hydro-electric
power is showing signs of reduction
every year on account of bad rain
conditions. It is very necessary that
this indusiry has to be studied in all
respects and you must see that not
only the preduction but also the dis-
tribution of coal is done in a rational
way so that the .country may henefit
to the maximum extent. 1t is unfor-
tunate that this big industry is work-
ing at a heavy loss and the industry
cannot be made to survive by giving
assistance at all times. Steps have
to be taken to see that very soon this
indusiry is made fe stand on its own
legs, not only to balance its budget,
but also at the same time it must be
able to give us surplus.

Furthermore, the production is
handicapped on account of various
reasons—labour strike, transport, etc.
The Government will have to go deep
infec the question and see that this
vital industry is developed to a con-
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siderable extent and the heavy loss
that we are sustaining is reduced.

It is necessary not only for trans-
port but also for the development of
industries. Many times our Railways
will not be able to work efficiently,
In many cases, for mcnths, they have
slopped the movement of rails for
want of coal. Many jindustries have
deciared lay off for want of coal
This is significant particularly when
the power cut is there to the extent
of 50 to 60 per cent. This industry
should be developed to such an ex-
tent that it should not only serve the
industry but also to give impetus to
the working of our Railways. Fur-
thermore, as a substitute for produc-
ing electricity, coal will be necessary.
Therefore, 1 urge that the Govern-
ment shoulg give all serious atten-
tion to see that the coal industry is
placed on proper lines go that the
country’s economy may be benefited
to a considerable extent.

Another expenditure is regarding
prohibition for which Government has
been having half hearted and inefTec-
tive policy. I have {p state that pro-
hibition was brought by Shri Rajgopal
Acharya sometime back. To make up
excise revenue losg Sales Tax was
introduced. I do not know all India
figures. Bui as far as Karnataka
Stale is concerned, we are collecting
heavy Sales Tax to the tune of Rs, 150
crores and we are collecting Rs. 70
crores for excise. So, Sales tax is
increasing every year. Unfortunately
the Government has not taken so de-
finite policy regarding prohibition, It
is also unfortunate that they introduce
prohibition and after sometime or the
other they re.introduce drinking by
abolishing prohibition. It is very
necessary for the Ceniral Government
to lav down proper policy regarding
prohibition. They should take a deci-
sion once for all as to how these things
have to work in the inferest of the
people.

Ag far as my State is concerned, I
am sorry o state that year after year
ithe ravenue on account of the excise
is increasing by Rs. 10 crores every
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year. If Rs. 70 crores is spent as pay-
ment of taxes to Government in the
form of revenue, it is estimated that
nearly five times that amount will be
paid by those persons who drink, that
is, they will pay Rs, 350 crores and
we are concerned about the poor people
who pay large amounts of their earn-
ings to drink toddy and arack. There-
fore, unless and until prohibition is
brought on proper lines, there is no
Salvation for our poor people in the
country. Even the Tamilnadu Gov-
ernment, which had introduced pro-
hibition some years back are now
relaxing it and soon they may altoge-
ther withdraw it. In our State also,
we had prohibition for about 10 or 15
years, but on account of the half-
heartedness of the policy of the Gov-
ernment and also the influence that
was brought upon the Government by
the toddy contractors prohibition was
quashed again and this devil, namely,
drinking, has been made legal. In
Bangalore city itself, there are more
than a thousand wine shops and even
in residential localifies we are having
it. Now and ihen there are dealhs
due to illicit drinking. If you are in-
terested in the health of the people
and secondly if you are really in-
terested in helping the weaker sec-
tions, this evil drink should be re-
moved. As long as these weaker sec-
tions are addicted to drinking, it is
impossible for us to see that their
econornic condition improves. There
fore, in order to help the weaker sec-
tions, it our duty is to see that prohi-
bition is introduced. Therefore, I
request the Central Government to
take some concrete steps, lay down
certain policies in this regard and see
that the poor people are helped to a
considerable extent,

With regard to the textile industry,
Government is spending large sums of
money to give loans to sick mills and
to revive them. If we go on paying
money to run the sick mills, it will be
very difficult for any Government to
make financial adjustments. There-
fore, Government must take steps to
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see that the textile industry is put on
strong ground. Next to food cloth is
a very vital item of our needs. So,
Government must take steps to gee
that this industry is kept in a good
state.

In Karnataka, on account of the in-
troduction of silk exchange, nearly 2
lakh weaverg have been thrown out of
employment and nearly a thousand
twisting factories have been closed. I
request the Central Government to
advise the State Government to see
that necessary credit facililies are
given to the weavers and the twisting
industries so that they may run this
industry of nalional interest.

Just like coal, another industry that
is causing us heavy loss is steel. A
few years back the cost of steel was
ranging from Rs. 800 to 900 per ton.
and now its cost is more than Rs. 2,000
to Rs, 2,500 per ton.

MR. CHAIRMAN: You can reserve
all these things for the discussion on
the regular budget. They may not be
very relevant now, Please conclude.

SHRI T. R. SHAMANNA: T am con-
cluding. The abnormal increase in
steel price is causing great hardship
not only for industries but also for
building works., I request the Central
Government to see thal this steel in-
dustry is placed on proper lines so the
the industry as well as the general
public may not suffer considerably on
account of the abnormal rise in steel

price.

L.astly, kerosene and diesel have
been discussed in full length in the
House, but there are 3 lot of difficulties
in getting kerosene and diesel in
Kamata. Because there was no proper
supply of kerosene, many of us are
facing curses from the people parti-
cularly when we go to them for votes.
I request the Government to see that
kerosene and diesel are imported in
sufficient quantities and proper use is
made of the petroleum products. I do
not grudge if you ration petrol for cars
used for unproductive purposes. But
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for genuine consumption by trade and
the people, particularly weaker sec-
tions who use large quantities of
kerosene, kerosene and diesel must
be made availabie in sufficient quan-
tities so that the poor people can be
helped to a considerable extent.

MR. CHAIRMAN: Mr, Banatwalla.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Is he talking on his cut
motions? After him I will speak.

MR. CHAIRMAN . The practice is that
the motions and demands are discuss-
ed together. So he is doing that now.

SHRI G.M. BANATWALILA (Pon-
nani): Mr. Chairman, Sir, I will con-
fine myself to Supplementary De-
mands Nos, 47 and 67. I have given
three cut motions also. My third cut
motion referg to the genera] failure of
the Government to prepare complete
and comprehensive electoral rolls for
the Lok Sabha elections As a result ¢f
thig fajlure. as you know very well,
thousands and thousands of the names
of citizens were not to be found on the
electoral rolls and there were large
scale omissions and deletions with a
very serious situation, namely, disen-
franchisement of thousands of our
citizens. This is a very serious situa-
tion that the House should take note
of. (Interruptions). And I must em-
phasise on the Government that this
is a phenomenon that requires a
thorough investigation so that such a
thing does not occur.

Sir, it was very shocking that areas
after areas were almost forgotten by
the enumerators and the names did
not appear in the electoral rolls. (In-
terruptions). So this is the situation.
I have specifically moved this narti-
cular cut motion so that the serious
situation is realised and the Guovern-
ment institute a thorough probe into
such a phenomenon, take action against
those responsible for the dereliction of
their duties and glso to ensure that
such a phenomenon dues noiv tepeat
itself in_future.
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Let us take the situation in Assam.
Assam currently is g victim of a violent
agitation started under the pretext
that the names of the foreign nationals
shoyld be removed from the electoral
rolls. There can be no two opinjons
about this point that foreign nationals
cannot be allowed to associate them-
selves in our electoral process. How-
ever, it must be understood, and must
be clearly understood, that the agita-
iion that is there in Assam has very
mischievous and political motiveg too
and the Government must not fail a
vietim to such motives. I must point
out here that three general elections
in the years 1971, 1977 and 1980 and
two panchayat elections in the years
1974 and 1976 were held with the 1971
rolls. After all, these elections a
number of election petitions were filed,
but you will never come across a sin-
gle election petition where the ground
taken is that the names of foreign
nationals were included in the elec-
toral} rolls. It should also be remem-
bered in this connection that if you
make a comparison of the electoral
rolls for 1978 and 1979, you will find
that there is a rise of only seven per
cent, and even thig increase is to be
found in areas where the majority
ethnic group resides. On the contrary,
there is a fantastic decline in areas
where the minoriiies live. I may sub-
stantiate this point by saying that in
the minority pockets like Jania, Bagh-
bar, Chenga; Golakganj; Gauhati East,
Gauhati West, Mangaldoi, Nowgong
etc,, the number of voters has decreas-
ed, while in other areas where those
who belong to the ethnic majority
live, the number has gone up, for ex-
ample in areas like Patacharkuchi,
Sarupathar, Jorhat; Sibsagar etc.
Therefore, I must impress upon the
Government that in dealing with the
situation, proper care should be taken.

It is most unfortunate that even
high police officials and Deputy Com-
missioners were not free from bias
when thousands and thousands of
objections were filed to electoral en-
trirs. Tt i~ a montter ~f fact that in
many cases the objections were ficti-
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tious and in others they were minors.
When I am pointing out all this, I do
not mean that the names of foreign
nationals can be allowed to remain on
our electoral rolls; no, but when such
an agitation is going on, minorities,
linguistic or religious, should not be
subjected to untold hardships of which
they have been victims during these
-days.

There are cases where no notices
have been given to persons against
‘whom objections were taken. In one
case, notice was given to a single in-
dividual in respect of 85 voters, and it
was served on 18th November, 1979,
at 9 p.m.; directing him to appear the
very next day, on the 19th November,
1979, in the morning. That person
went to see the officer, but could not
reach him because there was picketing,
and the same day by the evening he
was informed that the objection had
been allowed and all the 85 names had
been removed from the electoral rolls.
Such is the situation over there.

The other persons against whom
there were objections were not allowed
¢ appear. There was intimidation.
They ‘were driven away, and they were
not allowed to have their say before
the authorities. The authorities, I
may also point out, have been very
partial over there. Such is the situa-
tion that requires the serious consi-
deration of the Government.

It is shocking that a large number
of violent incidents have taken place.
Official figures have been given of the
deaths in the brutal atrocities, but I
may very respectfully submit that all
these are an under-estimate. Some
MLAs. of Assam have given a report
acccrding to which the total number
of families affected because of this
violence is 8,000 while the total num-
ber of persong affected is 25,000. Ac-
carding to this report of the MLAsg of
Assam  several of them. which I be-
lieve; they have already submitted to
the Government, the total loss of life
apprehended is between 800 and 1000
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and the loss of property is estimated
at Rs, 2 crores. Villages after villages
have been reduced to ashes and the
incompetent Government remained a
mere silent spectator to all these orgies
that were being committed. Nat
merely the figures but consider the
intensity of the atrocities.

As you have already rung the bell,
1 will resume my seat with only one
or two examples here in brief. At
Dighaldonga village, 70 persons belong-
ing to 14 Muslim families were sub-
jected to brutal injuries and then
dumped into a dry well.

MR. CHAIRMAN: 1 would appeal
to the hon. member the situation there
is not yet quiet, it is explosive not to
use such words, because the situation
may become explosive,

SHRI G. M. BANATWALLA: ] was
pointing out to the intensily of the
whole thing. They were subjected to
brutal injuries and then dumped into
a dry well and mercilessly burnt alive.
At another place, at Chowlkhowa,
seven persons were killed and.. .

AN HON, MEMBER: Is he telling
these things based on his personal
knowledge or what?

SHRI G, M. BANATWALLA: I
have already referred to a report given
to the Government by a number of
MLAg of Assam.

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATARA-
MAX): Normally, I would not have
interfered. But, as the Prime Minister
has stated, it is a very sensitive matter
and this is totally irrelevant here and
I cannot be expected to answer this.

SHRI G. M. BANATWALLA: How
is it irrelevant? Refer to Demand No.
417.

SHRI R. VENKATARAMAN: The
hon, Member is a very senior member
and he knows the limitations of the
discussinn on the—Supplementary De-
mand for Grants,
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"The only thing a Member has to say
‘tis that this amount should not be
:allowed where this amount has not
been properly incurred or where there
has been any excess or abuse, but he
cannot, merely because a demand is
brought, discuss the whole question of
laaw and order in a State.

SHRI G, M. BANATWALLA: The
‘demand hag come here in order 1o
enable the Government to have a
proper control of the situation. We
have a mention of this at page 63 and
my point is that the Government
failed totally and completely to....

SHRI R. VENKATARAMAN: Mr.
Chairman, Sir, I wani{ to have your
ruling now. The hon. member cannot
be allowed to go on in this way.

SHRI G. M. BANATWALLA: I was
poinling out to...

MR. CHAIRMAN: On which de-
mand are you speaking?

DR. SARADISH ROY (Bolpur): On
a point of order. The hon. minister
has stated that it is a State subject.

SHRI R. VENKATARAMAN: 1 did
not say that. The hon. member per-
haps did not hear me.

MR. CHAIRMAN . He only said that
it was not relevant.

SHRI G, M. BANATWALLA: I am
sorry that in the concluding remarks
of mine, such points have been raised,
whereas I am trying to be very much
within the limits of the demand, to
which I have moved a cut motion. You
have been good enough to admit my
cut motion. The cut motion has already
been moved. I will read out my cut
motion,

MR. CHAIRMAN. The cut motions
have been allowed. The cut mofions
are on the electoral rolls.

SHRI G, M. BANATWALLA: 1 will
read out my cut motion. The cut

—

MAGHA 10, 1901 (SAKA)

D.S.G., 1979-80 222

motion that has been allowed on De-
mand No. 47, reads as followsg:

“Failure to ensure due proleclion
to linguistic minorifies in Assam ann
Meghalaya during violent agitation
with respect to electoral rolls.”

This arises from Damand No. 47 and
you have a specific paragraph mention-
ing about it in page No. 63.

I was just concluding and  s&ub-
stantialing what I had said aad 1
was asking t(he Government to see
to it that proper aclion is taken
against those who have been found
guilty of dereliction of duty. I have
said that there can be no iwo opi-
nions about the fact that foreign na-
tionals cannot be allowed to partici-
pate in our electoral process. There
can be no two opinions ahout it. But
then a violent agitation has staried
and, under the pretext of a violent
agitation, untold hardships cannot be
caused. The Government cannot
merely say that it set up one police
control room for that particular pur-
pose. It is such an inept handling,
an unimaginative handling aad an
inefficient handlig of the whole situa-
tion. I realise that it was the past
Government that was responsible for
all that., I wish the present Govern-
ment well. But I am warning them
of the difficult and stupendous task
that is ahead of them. I am sure
that they will perform their duties
well and with all the impartiality give
due protection to the innocent citizens
of India, at the same time ensuring
ihat our electoral ‘rolls are really cor-
recied, fair angd comprehensive in na-
ture.

With these words, I commend my
cut motions for the adoption of the
House.

*SHRI ERA MOHAN (Coimbatore):
Hon. Mr Chairman, Sir, our talented
and capable Finance Minister has pre-
sented before this House the Supple-
mentary Demands for Grants. { am

e — e —————

*The origina] speech was delivered in Tamil,
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grateful to you for giving me an op-
portunity to participate in the discus-
sion ang put forth certain views on
behalf of my party the Dravida Mun-
netra Kazhagam.

The people throughout the country
should have a stable and sensible Gov-
ernment committed to common weal.
the Government should not at any
cost cling to the Chair but give clear-
cut directions for the progress of the
nation, such a Government should not
only be there at the Centre but also
in the States, only Shrimati Indira
Gandhi whose entire life is a saga
of sacrifice is the only national leader
who can be entrusfed with the onerous
task of heading the Central Govern-
ment—these were the issues of na-

- tional importance put forth before the
people during the General Elections
to the Lok Sabha by our leader Dr.
Kalaignar Karunanidhi who has end-
eared himself to the people of Tamil
Nadu with his zealous advocacy of
their causes. He sought the support
of the people for such a Government
at the Centre. Not only in Tamil Nadu
but throughout the country the people
have given their unqualified verdict
for such a Central Government. The
President’s Address and these Sup-
plementary Demands have made it
amply clear that progressive policies
are going to be the corner-stone of
this Government. On behalf of
DMK, I extenq my whole_hearted
support to these Supplementary De-
mands. T would take this opportunity
io place before our hon. Finance Min-
ister certain concrete proposals for
his consideration,

It is the long-standing demand of
the people of Coimbatore and Singa-
nallur that they should have Cerpo-
ration in the place of Municipality.
The State Government has been stal-
ling the people that the President of
India has not yet given the stamp of
his proposals sent bv the State Gov-
ernment. T wou'd request the hon.
Finance “Viinister to use hig good offi-
ces and ge! the President's assent
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for the proposal of converting Coimﬂ‘
batore-Singanallur Municipality into
a Corporation,

Coimbatore is known ag the Man-
chester of India. On account of in-
adequate and tardy supply of coke and
pig-iron many hundres of Foundriesy
and Small Industries producing pump-
sets etc. are on the verge of extinc-
tion. Thousands of workers have
been thrown out of employment, The
Central Government should ensure
adequate supplies of coke and pig-
iron to Coimbatore’s starving small
industries which in turn would res-
tore the livelihood of thousands of
workers in pangs of hunger.

Tiruppur In Coimbatore District is
nationally known for its Banian in-
dustry. The indiscriminate levy of
excise duty on this industry in 1979-
80. Central Budget hag extinguished
the mainstay of 50 thousand workers
here. The hon. Finance Minister
should look into this immediately and
do the needful. He has fo give suc-
cour to these suffering workers.

The arid zone of Coimbatore Dis-
trict will become a granary if Pan-
diar-Ponnampuzha scheme is executed
expeditiously. If green revolution is
to become a reality, then the work on
this scheme which is the life-source
of the people of Coimbatore should
be started this year itself. I need not
say that the hon. Finance Minister
has a vital role to play in this regard.

In North Coimbatore the railway
level crossing has not only become a
serious hurdle to the heavy traffic of
both industrial goods and human be-
ingg but also a hazard for hot™ VYou
can imagine the ha-dshin cause2 fo
industries and to the publie if the
level-crossing is closed ten times a
day. It ig inexplicable to me why
the survey and other works started’
some time ago for 5 Railway over-
bridge have come tn a standstil now.
The Railway over-bridge is an im..
perative necessity here,
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A predominant section of the po-
pulation in Coimbatore district is
handloom weavers. They are facing
the eternal problem of non-availabi-
lity of yarn at reasonable prices in
adequate quantity. This primary raw
material of yarn should be made avail~
shle to them at reasonable prices in
adequate quantify.

The Chief Minister of Tamil Nadu
hag dismissed thousands of Police
personnel because of their partici-
pation in the strike. They have heen
exposed to sun and showers in the
real sense of the term. The hon.
Finance Minister should ensure their
return to jobs.

The Central Government hag given
Rs. 15 creres for flood relief. This
is a drop in the ocean when compared
o the large-scale devastation through-
out Tami]l Nadu, particularly in Co-
imbatore  district extensively. The
hon. Minister of Finance should allot
more funds for flood relief, It is
partinent to point ocut hear that even
this sum of Rs. 15 ecrores has not
been distributed in a fair manner by
the State Government. Political
partisanship has become the prime
consideration jn the distribution of
these funds. I demand a high-level
inquiry so that the public of Tamil
Nadu get uniform benefit from such
funds,

I would like to refer to the Food
for Work scheme. Under this scheme
the daily wage of a warker is Rs. 9.
But in some places in Tamil Nadu
he gets Rs. 3 at the day's end and
he is asked to sign for Rs. 9. This
should be lcoked into,

The employees of the State Go-

vernment, who toil ceaselessly from
, Morning to evening should get equi-

valent scales of pay and dearness
allowance, as the Central Govern-
ment employees get. The State Go-
vernment employees are doing equa-
lly responsible work.

2385 L.s—8
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The Ceniral Government should
also establish a Medicaj] Research
Centre in Coimbatore, which is very
necessary in view of the large num-
ber of textile mills and other indus-
tries there.

The Central Government had offer-
ed the workshop for repairing rail
coaches near Karamadai which is
adjacent to Coimbatore. On account
of lack of interest shown by the Chief
Minister this offer of workshop for
Karamadai has been withdrawn by
the Central Government. I suggest
that the people of Coimbatore district
should not become the victim of the
vagaries of the Chief Minister. This
workshop should be established in
Karamadai,

The result of General Elections is
a revelation to all of us. It is not
merely just for a stable Government
at the Centre; it is also 5 stigma on
the non-functioning State Govern-
ments. Shri Devaraj Urs, the Chief
Minister of Karnataka, realised this
and resigned in a dignified, decent and
democratic manner. The other Chief
Ministers have not come to their
senses. They are convening a Con-
ference here in Delhi to oppose the
Central Government,

MR, CHAIRMAN: These are not re-
levant here; you can reserve them
for another occasion.

SHRI ERA MOHAN: The people
have given out their dissatisfaction
against the State Governments which
are not committed to their welfara.
While the people are keen that de-
mocracy should flourish in the eccunt-
ry, these State Governments are
raising the bogey of anti-democratic
steps of the  Central Government
which has been uneguivocal choice
of the people of India. When in 1971
the General Elections to Lok Sabha
were notified, though there was one
more Year to go for the Tami: Nadu
Legislative Assembly, our beloved lea-
der Dr. Kalaignar Karunanidhi, who
was then the Chief Minister of Tamil
Nadu, chose to dissojve the Assembly
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also so that the people of Tamil Nadu
would have a democratic choice. The
courage of conviction and the manli-
ness exhibited by our leader Dr, Ka-
laigner Karunanidhi should be the
beacon-light for the Chief Ministers of
States who want to cling to the Chair
despite the people’s verdict.

With these words, I conclude my
speech expressing my gratitude to
you for giving me this opportunity.

SHRI] BAPUSAHEB PARULEKAR:
Mr. Chairman, Sir, I have moved, in
all, four Cut Motions, and I wouid
request you....

MR. CHAIRMAN: Please try to be
brief.

SHR] BAPUSAHEB PARULEKAR:
I will try to be very brief. Sir, But
considering the number of Cut Mo-
tions I have moved, I would request
you to give me time....

MR. CHAIRMAN: It does not de-
pend on the number of Cut Motions.

SHRI BAFPUSAHEB PARULEKAR:
One of the Cut Motions I have mov-
ed is with reference to Demand No.
67 in respect of the Ministry of Law,
regarding failure to prepare correct
electoral rolls and omissions and dele-
tions from the electoral reils. 1 fully
associate myself with the views ex-
pressed by my  esteemed colleague,
Shri Banatwalla, on this particuiar
point. But I would like to add two
or three things to what my learned
colieague has said.

There are widespread complaints
about large scale omissions and
errors in the electoral roils and they
have been brought to the notice of
the Election Commission, But till to-
day no satisfactory explanation has
come from the office of the Election
Commission. Therefore, taking ad-
vantage of this opportunity, I would
like to Invite the attention of the
Government to this very important
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aspect. 1 would like to invite the
attention of the hon. Minister—and
also for the information of the hon.
Members of this House—to one very
important instance which would show
how these electoral rolls were pre-
pared. It has been reported that the
son-in-law of Chief Minister Shri Ba-
narasi Das (of Uttar Pradesh) who is
a member of the Provincial Medical
Service, has been mentioned as ‘dead’
in the electorzl roll, He is very well
and alive. I would request the gov-
ernment to take a very serious note
of it. This would Prima facie show
how these electoral roils were prepar-
ed. In a city like Bangalore, it is
reported that names of the thousands
of eligible voters had either not
been inciuded or have been deleted
without any proper ingquiry. Apart
from all these reports, I would quote
for the information of this House the
report in the Press regarding the
statement made by one of the Chief
Ministers of our States, namely, Mr.
Banarasi Das, Ha is reported to
have said:

“15 million voters had been arbi-
trarily deleted from the rolls all
over the country. Exclusion of a
large number of voters from the
rolls had been done with a view to
brightening the Cong.(I)'s rlection
prospects.”

He hag also said:

“The Chief Election Commissioner
Mr. S. L, Shakdher had acted in a
partisan manner and names of about
one crore voters had been struck off
the electoral rolls in UP alone.”

0 TR ArwAAy (HramgT )
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SHRI BAPUSAHEB PARULEKAR:
I have not made any statement, I
only said that this is the statement of
the Chief Minister of one of the im-
portant States. Therefor>, the Govern-
ment should pay serious attention if
there is any truth in it
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Majority of voters belonging to the
Backward Classes had been purpose-
ly excluded because they beiong to a
particular party, The last point on
this issue is, that I can very well un-
derstand and appreciate, that the offi-
cers who went to the houses of vo-
ters did not find the persons in the
house or know their whereabouts but
I am not in a position to understand
how the names were deleted  after
the voters’ lists were prepared. The
Government owe an explanation to
the House on thig particular issue. I
fee] if this be true it indicates a deli-
berate attempt to disenfranchise many
voters and I would request the gov-
ernment to make a statement on this
particular issue.

Coming to the other important point
that is with reference to Demand No.
50 in respect of Police and the Home
Ministry, I did try to invite the atten-
tion of the government by giving call
attention motions or adjournment
motions or short notice questions with
reference tp the crime situation in
Delhi. But unfortunately or for-
tunately the hon. Home Minis-
ter was not prepared to admit any of
these motions, Whatever it be, unfor-
tunately or fortunately, since the new
government assumed office, a serious
crime wave has flared up in this
capital city of Delhi. Panic has grip-
ped the people of the capital follow-
ing the dacoities and burglaries and
about 6 persons have been seriously
injured. In  broad day light in the
capital place of our country the cul-
prits have committed a robbery in a
car and then moved on to other pla-
ces and have committed dacocities and
robberies in jewellers’ shops. All these
are situated only within a kilometre
of the Police station and this is in
spitp of the fact that heavy police pat-
rolling is done, Then there is a mur-
der case reported of a school tea-
cher. . ...

r—p—
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MR. CHAIRMAN: You have raised
this point. But, there is also a Demand
on Police. Shri Parulekar, you may
go ahead.

SHRI BAPUSAHEB PARULE-
KAR: When they were making an
attack on the DMK, no point of order
was raised.

MR. CHAIRMAN: Please be brief.

SHRI BAPUSAHEB PARULEKAR:
I have mentioned only a few cases.
But there are plenty of cases. They
show that the people in Delhi have
become  panicky. When they leave
their homes in the mornings for jobs,
they are not sure whether they wiil
be back home safely in the evening,
I am saying this particulariy because
we are newcomers to Delhi. So we are
all concerned with our safety.

AN HON. MEMBER: You are quite
safe, .

SHRI BAPUSAHER PARULEKAR:
The police have confessed that the
Iaw makes any headway worthwhile,

I would request you to take a se-
rious note of the situation in the city
of Delbi, I would wmak2 a mention of
one more demand also. That is about
the plight of the.ex-servicemen. I
wanteg to make my submission on this.
But 1 know my limitation. I would
only jnvite your attention to the mi-
serable plight into which these ex-
Servicemen are.

THE MINISTER OF FINANCE
AND INDUST Y (SHRI R, VENEKA-
TARAMAN): Mr. Chairman, wken
I present the  Supplemeniary Nsti-
mates for the adopticn by the House,
I may, at the outset, mention that
I do not endevse all the demands that
have becn pla.2q in this Huuse.

In fact, Government is continuous.

Having inherited the legacy, I am
called upon to discharge the obliga-
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tions which the Government should
meet. The purpose therefore is to
see that some of the expenditures
which have been incurred and for
which the provision has got to be
made are regularised through the
Demands for Grants.

If hon, Members had understood
this situation, perhaps. they  would
not have been very critical of the
supplementary estimates and demands
A bulk of the criticism really relates.
to the Administration that has just
gone by, This Government, in the
last fifteen days, cannot he held res-
ponsible for the builk of the criticism
that has been voiced in this House.
Nevertheless, as I said, the Govern-
ment is continuous and it is my duty
to clarify the position and to  say
what is right and proper. In the cir-
cumstances, I am not in a mood to
score debating in the House. I am
not going to throw blame on anyone
on the <other side of the House,
I will merely confine myself to ceriain
points which have been raised and 1

shall leave them for the Members to
decide.

oft ferara fag 1 a1 aret & maEee
4 M Ja, glmr T T A Wy
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MR. CHAIRMAN: He will reply
as far as possible.

SHRI R. VENKATARAMAN: I
shall go in the order in which the
Members have spoken and I shall try
to expiain the position.

Sir, Mr. Saha was very eloguent
about the land reforms and the fail-
ure of some of the States to imple-
ment the land reforms. People of
this House are quite familiar with
this criticissn. Everybody is aware
that the land reforms have not been
implernented as fully as they should
have been ‘but in this respect my
information as well as my experience

JANUARY 30, 1980

D.S.G., 1979-80 232

is that no particular State is free
from criticism. In fact, every state
hag been lagging behind in the mat-
ter of land reforms....

AN HONBLE
Kerala.

MEMBER: Not

SHRI M. RAM GOPAL REDDY
(Nizamabad): Not Andhra Pradesh
also.

SHRI R. VENKATARAMAN: And
the way in which it could be imple-
mented leaves a lot of room for im-
provement. Therefore, I would say
so far as this government is con-
cerned it would exert its influence
with various State governments to
see that the land reforms are imple-
mented both in letter and spirit and
see that proper satisfaction is secur-
ed to the large number of landless
people to the extent it is possible.

Now, there is one question which
was specifically raised and that is the
question of the ‘food for work’ pro-
gramme. Here I want to deal with
the whole question of drought relief.
You are aware that the Schemes for
assistance for drought relief and
other calamities like floods have been
provided by the Seventh Finance
Commission. The Finance Commis-
sion has said that in respect of floods
and other such calamities there will
be a 75 per cent grant from the
Centre and 25 per cent should be
met by the State but in respect of
drought the position is that the affect-
ed State can be given up to 5 per
cent of its Plan allocation for the
yvear as advance Plan assistance and
that is how allocation has been made
to each State.

17 hrs,

My hon'ble friend, Shri Panigrahi,
referred to the disparity in various
States in respect of two items. One
is in respect of grants under the cen-
trally sponsored schemes and the
other in respect of allocation of the
margin money or 5 per cent of the
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Plan allocation. So far as the Plan
outlay is concerned, each State Plan
differs and the 5 per cent advance
Plan assistance for each State will
give a different figure for each State
and this is the first part of the as-
gistance. Then with regard to the
drought we have already a scheme
for food for work and that is being
continued. 1,5 million tonnes of food
is being given to all the States in
the country under the normal pro-
gramme of food for work. In addi-
tion as a relief for drought the Centre
has earmarked 2 million tonnes of
foodgrains as ‘food-for-work’ pro-
gramme for drought affected areas.
This will mean as much as a release
of Rs. 280 crores for drought relief.
Many States have not yet given their
expenditure statements. Therefore,
they have not drawn the amount
which ig due to them. But, as far
as the Centre is concerned, it has
allowed them to draw as much grain
in advance as possible. Therefore,
as far as the Centre is concerned, it
has given all assistance possible for
drought relief, If in gpite of it, there
are some States....

SHRI ANAND GOPAL MUKHO-
PADHYAYA (Asansol): Just a point
of clarification. Would you kindly
mention the names of the States
which have not yet been able to give
the statement of accounts for the
focd supplied under the foogq for
work programme and the money sup-
plied for drought and flood relief?
Has the State Government of Waest
Bengal submitted it or not?

SHRI R. VENKATARAMAN: I
think only two State Governments
have indicated the expenditure so
far and they are Maharashtra and
Rajasthan. The other States have
not submitted any accounts. There-
fore instead of saying who has not,
I would better say who has fur-
nished information.

AN HON. MEMBER: He wants to
know whether the West Bengal Gov-
ernment has given or not.
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MR. CHAIRMAN: I don’t want
this sort of dialogue to be continued.
Please wait till he finishes.

SHRI ANAND GOPAL MUKHO-
PADHYAYA: Under the food for
work programme, food has been
given. May I know whether the same
food, instead of being used for work,
has been given to the party cadres
and supporters of the respective gov-
ernments, prior to the date of elec-
tion for having votes?

MR. CHAIRMAN: Mr. Minister,
you please complete your speech.
Later on, if time permits, we will
allow gquestions. Otherwise there
will be no limit to this.

SHRI R. VENKATARAMAN: I
have mentioned all these points so
that Parliament Members who are
interested in this subject may exer-
cise their influence on their respec-
tive State Governments to see that
they influence their governments to
send the statement of accounts and
draw money. T am willing to give the
money. There is no Finance Minister
who says, I will give the money;
here 1 say, I will give the money
if the statements of accounts are
furnished. This is in relation to the
programme of drought relief. I
would very humbly submit to the
consideration of the House that in
view of the very large allocation that
has been made, namely, two million
tonnes of food apart from the nor-
mal 1.5 million tonnes of food for the
programme and the assistance which
is given as 3 per cent of the plan
allocation, there is no scope for any
critcism that the drought relief pro-
gramme is in any way withheld or
in any way dealt with in a very
parsimonious or poor manner.

Then, the next point which Mr.
Saha mentioned was about the coal

fields which he wanted to be im-
proved. Another hon, Member Mr.
Samanna mentioned about the coal

fields, Sir, it is true that our pro-
duction of coal has not kept up with
our estimates or targets and our

-
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needs. Actually we are not produc-
ing anythinng over a 100 million
tonne and while cur needs are pro-
gressing every year rapidly at the
rate of 8 to 10 per cent it is a pity
that coal production has been lagging
behind.

I do not want to throw the blame
on anybody. As far as this Govern-
ment ig concerned, it will try its ut-
most {0 see that production of coal
is stepped up and it will initiate
schemes so that the production of
coal and consequently the production
of energy is also increased.

This is all T could say at this mo-
ment. Otherwise I would be enter-
ing into a tedious and profitless de-
bate on why coal was not produced
in the past, what are the reasons,
ete.

This is all 1 would say. .

SHRI ANAND GOPAL MUKHO-
PADHYAYA: On a point of clarifica-
tion. Is there going to be a change in
the policy of the government?

MR. CHAIRMAN: If the Minister
does not yield 1 cannot help.

SHRI ANAND GOPAL MUKHO-
PADHYAYA: 1Is there going to be a
change in the policy of the Govern-
ment as regards re-nationalization of
coal mines? That is number one.
Number two is this.

MR. CHAIRMAN: Mr. Minister, are
you yielding?

SHRI R, VENKATARAMAN: T am
not yielding.

MR. CHAIRMAN: The Hon, Minis-
ter says he is not yielding. The hon.
Member may please resume his seat.

SHRI ANAND GOPAL MUKHO-
PADHYAYA: This is a major policy

matter.
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MR. CHAIRMAN: Let the Hon’ble
Minister complete his speech. Later on
you can ask him.

SHRI ANAND GOPAL MUKHO-
PADHYAYA:........ bk

MR. CHAIRMAN: This will not go
on record.

SHRI R, VENKATARAMAN: Shri
Panigrahj referred to the food subsidy.
We have increased the procurement
price, both of wheat and rice and that
is the reason for the Supplementary
Demand which is now before the
House. An amount of Rs. 40.0 crores
has been the resuit of the increase in
subsidy which has been given.

So far as sugar is concerned, againm
it i1s a thorny problem. A large num-
ber of people want the levy sugar to
be distributed at a particular price.
Then the question arises whether the
free sugar should be sold at a higher
price. So far as sugar is concerned, I
wish to inform the House that in con-
sultation with the Agriculture Minis-
try, a policy will be devised very soon
and we do hope to maintain the price
of sugar around the figure at which it
is now selling.

SHRI CHINTAMANI PANIGRAHI:
65 per cent of the sugar is to go to the
market as levy sugar. So that eon-
sumerg get sugar at a lower price. But
when ig it going to be released?

SHRI R. VENKATARAMAN: The
levy sugar is given when the market
needs it and the Government js con-
tinuously in touch with the situation.
Today, nobody can say that there is
a scarcity in the market and the com-
plaint is that they want sugar at a
lower price. Members of Parliament
should be associateq with some of the
drought relief programmes. Well,
thig is a matters in which they should
work in co-operation with the States
and the Centre cannot give any speci-
fic direction,

Next point is that the rural electri~
fication programme should be speeded
up. In the supplementary estimate

**Not recorded.
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we have provideg for RE.C. pro-
gramme and we are sure that this
will enable the Corporation to elec-
trify the rural areag as quickly as
possible.

Then Shri Maya Thevar and one or
two others gave a massive support to
the Government, They did not very
much criticise or call for any com-
ment on the items which are in the
Supplementary estimates. Shri Rama-
vatap Shastri raised some very im-
portant issues, Now, the first point
was about the Dearness Allowance to
the government employees. Under

» the existing rules, government servants
are entitled to payment of dearness
allowance when there is an increase
of 8 per cent of the annual average
consumer price index. Now, this
annual average price index had in-
creased by 8 per cent in November
1979, 1t had increased to 344. That
means it crossed 342 points. This gov-
ernment came to power 15 days back
and I have already taken up the mat-
ter ang we are looking intg it. If Mr.
Shastri feels anger, the anger should
be against the people who were in
power earlier, that is, from Novem-
ber 1979 till 14th January 1980. This
government came to power on the 14th
and it has immediately taken up the
matter for consideration. Then the
second point which he raised, was
about bonus for the Government em-
ployees. So¢ far as Government em-
ployees are concerned, the present
agreement relates only to 3 catego-
ries—Railway employees, Posts and
Telegraphs employees anq Defence
Production employees, There is no
agreement in respect of payment
of bonus for other Government em-
ployees. It may be the case of Mr.
Shastri that others should alsp be
paid, but that is only a claim and it
is not one on which there hag been an
agreement, And the Government, as
at present informeq by the wvarious
agreements already reached, ijs liable
to pay bonus in respect of only these
3 categories; and that is being done.

A number of people referred to the
question of small scale industries—Mr,
Dorai Sebastian for instance, and some
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other Members on thig side also. It
is undoubtedly true that the smali
scale indusiries require a considerable
amount of special attention. Without
special attention, they cannot survive
the competition of the large
scale industries. Therefore, some
kind of an arrangement should be
made, certainly, for their getiing coke,
coal, pig, iron etc. There can be ne
two opinions on that. But on the
supply of these things, the matter is
now heing loocked inty by the State
Governments. It has to be really
attended tp by the State Governments,
But the Centre will try to use its in-
buence ang good offices in seeing that
there is an equitable distribution of
these 3 essential commodities for the
small scale industries, Specific in-
stances may be brought to the Gov-
ernment for attention, so that we can
look into the matter and do our best.
(Interruption) While dealing with the
budget, 1 will probably be mentioning
about marketing facilities.

Mr. Shamanna referred top a few
points, including the loss due to Pro-
hibition This is a matter on which
there can be an endless debate; and
I do not want to go into thig question.
There are people who believe in Pro-
hibition as an article of faith, and
there are others who do not., There-
fore, it is a matter of one's own in-
clination. So far as the revenue part
is concerned, we will see that there is
no unnecessarv dilution of the resour-
ces, If the State cannot afford the
loss of revenue, then there will have
to be some re-thinking on the ques-
tion, It will have to be done by the
States. The Centre will not, as in
the past, take a firm line on this. We
are mentioning this because we have
not taken a definite decision on this

question, ,

There i3 a reference to the losg im
the steel industry. It is true thal
the stee] industry hag not lived up to
its expectations. In fact, this year
the target of production was some-
where about 7 million tonnes of sale-
able steel. And actually, we will
be producing 4.9 million tonnes of

G X .
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steel. And this hag caused a great
deal of financial strain. That is why
we have provided for it in the Sup-
plementary Budget.

Mr Banatwalla spoke about the de-
fective electoral rolls. This is a
matter, again, in which the previous
Government should be held to account,
Actually, we on this side had a lot of
complaints, that the electoral rolls
were defectively prepared; and before
the elections, a large number of peo-
ple now here on this side of the
House, haq bitterly complained, and
even sent telegramg tp the Election
Commission,

AN HON. MEMBER: It was there
in your constituency,

SHRI R. VENKATARAMAN: 1 do
not want tot make any issue personal.
That is why I did not refer to it.

SHRI BAPUSAHEB PARULEKAR:
How did it happen? We are interest-
ed in knowing it,

SHRi; R. VENKATARAMAN: I can
take care of myself There are two hy.
potheses possible. One is that the
provious government engineered it
The other is that it happened by
mistake. Now, it is left to parties
to decide who gid it.

(Interruptions)

AN HON. MEMBER: The State
Governments must be responsible for
it because they are incharge of it.

SHRI R. VENKATARAMAN:
Therefore, do not try to throw stones
on others. People who are living in
glasshouses alsg should not throw
stones on others. Particularly being
jn a very vulnerable position, it would
not be fair to criticise anybody. But,
at the same time, I would say that as
far as possible in the future np such
room should be given for a complaint
of this kind, because free ang fair
election is a sign of democracy and
we are interested in free and fair

JANUARY 30, 1980

D.S.G., 1979-80 240

elections irrespective of the parties to
which we may belong

Shri Banatwalla also referred {p cer-
tain hardships which are caused to
the minority there. As I said earlier
during my intervention—I never in-
tervene when the other Member ig
speaking—this is a very sensitive mat-
ter and the Prime Minister has already
saig that we are looking into this.
Therefore, 1 thought that it was better
not to mention it,

The hon, Member mentioned a nug-
ber of items about the needs of Coim.-
batore and Tamilnadu. I am quite
sure he will take it up when the bud-
get discussion comes up in this House
later.

Now 1 will come to Shri Parulekar’s
points. He again mentioned about
the electoral rolls and 1 have ans
wered this question. The second point
he raised wag about the deterioration
in the crimes gituation in Delhi. The
question is really a ticklish one. In
fact, if 1 were interested in scoring a
debating point, which T am not, I
would have saiq that having lost elec-
tions people begin to let loose some
of these very anti-social elements, It
i3 no good trying to trow mud on
other people particularly after having
been incharge of administration for
33 months, The previous govern-
ment was responsible for law and
order situation in Delhi, Everyone
knows that in the last 33 months, the
law and order situation in Delhi had
deteriorated.

SHRI BAPUSAHEB PARULEKAR:
At that time, the Congress. 1T had lost
elections,

SHR] R. VENKATARAMAN. Con-
gress T haq won elections merely be-
cause of the deteriorating law and or-
der situation in Delhi and in other
parts of the country because of their
prices policy. Therefore, we are very
clear on this, It is not right to say
that within 15 days there had been
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deterioration i the law and order
situation; whereas you who were res-
ponsible for the law and order situa-
tion for 2} years, three years, you
had alloweq this thing to deteriorate
to such an extent that it wag not pos-
sible on the very next day after as-
suming office to completely curb it
I assure you on behalf of the Gov-
ernment that every effort will be made
to see that the citizens of Delhi will
have @ peaceful existence in thig city.
His rights his property and his per-
son will be protected and in this we
will spare no efforts.

SHRI BAPUSAHEB PARULEKAR:
It is a question of your safety and my
safety.

SHRI R. VENKATARAMAN: Both
of us are involved. Everybody is
involved in this. I want the coopera-
tion of all sections of the House at
least in some of these things such as
the maintenance of law and order
situation, I have met almost all the
points which have beep raised,

(Interruptiong) **

MR. CHAIRMAN: Nothing will be
recorded. He has replied to all the
points. If the House, agrees, I shall
now put all the cut motions together
to the vote of the House,

All the cut motions were put and ne-
gatived,

MR. CHAIRMAN: Now the question
is:

“That the respective supplemen-
tary sums not exceeding the amounts
on Revenue Account and Capital
Account shown in the third column
of the Order Pape; be granted tg the
President out of the Consolidated
Fund of India to defray the charges
that will come in course of payment
during the year ending the 31st day
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India (Amdt.) Bill

of March, 1980 in respect of the fol-
lowing demands entered in the se-
cond column thereof:—

Demand Nos. 2, 4 6 to 8 10 to
13, 15, 16, 18, 20 to 23, 26, 27, 29 to
32, 35, 39, 41 to 43, 47, 49, 50, 52, 54,
58, 59, 61 to 63, 67, 68, 70, 71, 75, 77
to 79, 82, 90, 92, 95, 97, 99 and 100.

The motion was adopted.

17.21 hrs.
APPROPRIATION BILL,* 198¢

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VENKA-
TARAMAN): I beg to move for leave
to introduce a Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fung of India for the
services of the financial year 1979-80.

MR, CHAIRMAN: The question

is:
“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of India for the

services of the financial year 1979-
80.’

The motion was adopted.
SHRI R. VENKATARAMAN: Sir,
I introduce the Bill.

1723 hrs,

CONTINGENCY FUND OF INDIA
(AMENDMENT) BILL

MR. CHAIRMAN: We take up the
next Bill.

SHRI CHINTAMAN] PAMIGRAHI
(Bhubaneswyar): I want elucidation
on one point. When I spoke on the

®*Not recorded.

*Publised in Gazette of India Extraordinary, Part II, section 2, dated

30-1-1980.

tIntroduced with the recommendatjon of the President,
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supplementary demands for grants, 1
wanted to have one information I
wanted to know definitely from the
hon. Minister about sugar....

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R, VENKATARA-
MAN): The hon. Member may come
to me; I will give him all the infor-
mation and more.

MR. CHAIRMAN: The supplemen-
tary demands have already been vot-
ed. He can discuss it later on with
the Minister. The hon. Minister.

SHRI R. VENKATARAMAN: I beg
to move:*

“That the Bill further to amend
the Contingency Fund of India Act,

1950, be taken into consideration.”

Many hon. Members would like to
konw the wvarious funds that we
have. We have the Consolidated Fund
of India. There is the Contingency
Fund. 1 should like to explain the
whole procedure. This Bil]l seekg to
amend the Contingency Fund Act by
raising the corpus of the contingency
from Rs 50 crores to Rs 150 crores
temporarily for a perioq beginning
from 22 October 1979 and ending with
31 October 1980 for meeting the im-
mediate and unscheduled post budget
commitments following the dissolution
of the Sixth Lok Sabha. In accordance
with the rules frameg under the Con-
tingency Fund of India Act, advances
from the Fund are made for the pur-
poses of meeting unforeseen expendi-
ture including expenditure on New
Serviceg not contemplateq in the An-
nual Financial Statement, pending
authorisation of such expenditure by
Parliament. These advances are re-
couped to the Fund by obtaining Sup-
plementary Grants or Appropriations
in accordance with the provisions of
Article 115 of the Constitution,

India (Amdt.) Bill

In accordance with the usual prac-
tice, Ministry of Finance had prepared

.e first batch of Supplementary De-
mands for the current year which was
also included for presentation in the
List of Business of the Sixth Lok
Sabha or 20th August, 1979. The
Supplementary Demands could not,
however, be takem up for considera-
tion in view of the dissolution of the
Lok Sabha.

The widespread drought in various
parts of the country afterwards led to
a situation in which the Centre had
to provide large scale assistance to the
affected States on ap urgent basis to
enable them to undertake relief opera-
tions, Additional allocation of food-
grains under ‘Food for Work’ Scheme
hag to be made tg States to enable
them to cope up with the drought
situation. Expenditure on General
elections, for which no provision had
been made in the Budget, had algg to
be met. For meeting these and other
post budget commitments, the corpus
of the Contingency Fung (Rs. 50 cro-
res) was found to be inadequate, The
Contingency Fund of India (Amend-
ment) Ordinance, 1979 was according-
ly promulgated by the President on
the 22ng October, 1979 for temporary
enhancement of the corpus of the
Fund ty Rs, 150 crores, until 3l1st
March, 1980.

The Bill seeks ty replace the above
Ordinance.

Clause 2 of the Bill provides for the
raising of the corpug of the Contin-
gency Fund of India from Rs, 50
crores to Rs. 150 crores by transfer
of an additional amount of Rs 100
crores from the Consolidated Fung of
India from 22nd October, 1979 to 31st
March, 1980. The Bill thus involves
a withdrawal of Rs. 100 crores from
the Consolidated Fund of India tem-
porarily for the above periog only.
However, the actual expenditure 1is
limiteg to advances drawn from the

* Moved with the recommendation of the President.
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Contingency Fund. Advances amount.
ing to Rs. 88.35 crores were sanctioned
from the fund before the current ses-
sion of Parliament; comprising Rs.
61.93 crores for providing assistance to
States affected by drought and for
‘Food for Work’ Scheme, Rs. 18 crores
for ‘on account’ payments to States to-
Elec.
tions, Rs. 4 crores t; public sector en-

wards expenditure on General

terprices and the balance for meeting
Thus, addi-
against Rs. 100
crores transferred ts the Contingency
Fund of India, amounted to Rs. 38.35
crores.

other emergent items,
tional expenditure,

The Supplementary Demands for
recoupment of these advances to the
Contingency Fund have already been
presented to the House on 23rd Janu-

ary, 1980, It has just passed them.

I want to clear one misapprehen-
It is not the intention of the
Government to have a large Contin-
gency fund,

sion.

But this Contingency

Fung is enhanced only upto 3lst
March, 1980 ang the Contingency Fund
will continue to remain at Rs. 50

crores. A large Contingency Fund
may enable any Government whether
this or any other Government not to
come to Parliament for recouping the
expenditure, We do not want to do
it and, therefore, we are keeping it
at Rs, 50 crores. Only for the purpose
of the emergent situation which arose
on account of the dissolution of the
Lok Sabha, We have come to the

House to raise it to Rs, 150 crores.

Sir, I move. .

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Contingency Fund of India Act,
1950, be taken into consideration”.

it wae fuaw Agwy (Wifaerd ) awrafs
Y, WY Y A Sy qay fRwr @, s@wm F
B IEF AT BT §9 917 fawr
T feqegn & wely &1 IS & FEY
gzt w91 IIr IRFT QI dHig A€ faar
™ #ge 419 gyl SIEl AT E

g I fagz agy g foogr st &)
FAA F WIHA § A1 I3 A7 WA § A
fa Pafamr ave17 & IO T 4T W W@ §
T FATAT QN AW H aLAET § I AN
g1 £ woT famie § o o sEw EW
Frfgd | MR qAAT AT AFT AG fHATI
7R WY & #I wrg ot orva & fa owod
fanmy faar a1 fred gu smal § awwrd AT
ATt 3EM @A arfes oS F1
fog a%, w#w foeTow gz g A+, SoEY
A TS TAT AL FT R | qY TGA AW
1 fF 399 fage & fowsws €7 o o919 eare
1 ARG ITH ATF & A IEg 97 fa
gut fagme F gt 97 gaF wirvw feqrdde
T aga FH w2 v g faar sEm e Ak
ST AW FF AET GET E, ArEHwA qE FT @
2 ok faw & aoe & 9w 96T TW @ &,
T TEAWT KT FTH AT AT AT 3, IUET T
FI % AT AT eqrA 3 qifs ag SwnT wear,
i ®1 w17 foaa, 99 o sEawe @ i
QiTET AT W agE gar 1 afEw w "R
orgy emA AEY fegr g0 gt uwr e
Ifafor & fa7 s o o 2 @ § W)
9 g8 W& | IAR S9N & Wiy
maear T arfE swar femr ogem el
WY 7 ) IR NEww g R e
1 Vot oo, 99 o &1 fawmg Y

foerr faemn #Y wiw & @ gad =i
e Ifgr 1 fEm ¥ ew o wfaw
ey gt g wr <@ & 1 = ;i)
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uF Wi ag W@ {5 ot #feegde soet
& fows & 97 &1 T v foaar afeg
T foa @ g1 §EE W wmEr gEE
Fat @t wfgg o v faar & a0t &
4 wEr 9ifgd Ay

& gawar § M9 T §&m gen
qifgd 91 IW ITARFE F FW W AL
FT Q1 o6 39 fam Fomg afion @ 7w
Frey H omuw difew § g @ @ aAr
AgaT &1 WX A AT FRAT g fE o
& famr & I

SHRI R. VENKATARAMAN: If
Bihar requireg more industries, the
Member can more usefully raise it
during the debate on the Demands for
Grants for the Ministry of Industry
when the regular budget is presented.
The matter relating to the salarieg of
teachers is exclusively within the
jurisdiction of the States and this Gov-
ernment cannot do anything in this
matter,

MR. CHAIRMAN. The question is:

“That the Bill further to amend
the Contingency Fund of India Act,
1950 be taken intg consideration.”

The motion was adOmGd_

MR, CHAIRMAN: We shall now take
up clause by clause consideration.
There are no amendmentg to clauses
2 ang 3.

The question is:

“That clauses 2 and 3 stand part
of the Bill.”

The motion was adopted,

Clauses 2 and 3 were gdded to the
Bill.
Clause 1 was added to the Bill.
Enacting Formula

D.S.G. (Rlys.),
1979-80
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Amendment made:
Page 1, line—1,

for “Thirtieth”
“Thirty-first”

Substitute—

(Shri R." Venkataraman)

MR CHAIRMAN: The question is:
“That the Enacting Formula, as
amended, stand part of the Bill.”
The motioy was agdopted,

The Enacting Formule, g5 amended,
was added to the Bill.

The Title wgg added_to the Bill.

SHRI R. VENKATARAMAN: 1 beg

to move:
“That the Bill, as amended, be
passed.”
MR. CHAIRMAN: The question is:
“That the Bill, as amended, be
passed.”

The motion wag adopted.

17.35 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1979-80.

MR. CHAIRMAN: We shall now
take up discussion and voting on the
Supplementary Demands for Grants
in respect of the Budget (Railways)
for 1979-80.

“That the respective Supplemen-
tary sums not exceeding the amo-
unts shown in the third column of
the Order Paper be grantedq to the
President out of the Consolidated
fund of India to defray the charges
that will come in course of pay-
ment during the year ending the 31st ¥
day of March, 1980 in respect of
the following demands entered in
the second column thereof—

Demand Nos. 2 to 12 and 18.”

!
1
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Supplementary Demands for Grants (Railways) 1979-80 submitted to the
vote of Lok Sabha

No. Amount of
of Name of Demand Demand for
Demand Grant submitted
to the vote of
the House
1 3
Re.
2. Miscellaneous Expenditure (General) 1,060,000
General Superintendence and Services 3.54,34,000
Repairs and Maintenance of Permanent Way and Works 5,70,27,600

SR

-1

£. Operating Expenses—-Rolling Stock and Equipment

a. Operating Expenses— Traffic
10.  Operating Expenses—Fucl

! .
11, Stafl Welfyre and Amenities

12.  Miscellanecous Working Expenses

16, Assets— Acquisition, Construction and Replacament

Repairs and Maintenance of Motive Power
Repairs and Maintenance of Carriages and Wagons

Repairs and Maintendnce of Plant and Equipment

2,50,68,000
2,77,96,000
2,28,06,000
5,03,06,000
7,65,72,000

12,273,000
1,70.32,000

66,160,000

5,01,02,000

number of cut mations
Members.

There are a
tabled by
know

MR. CHAIRMAN:

I would like to

«~ Whether they are moving,

na

SHRI G. M BANATWALLA
(Ponnani): 1 beg to move-

That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 1,00,000 in respect of ‘Mis-
cellaneous Expenditure (General)’
be reduced by Rs. 100.

[Need to take up urgently a
survey for a rail link connecting
Kuttipuram, Ponnani, Guruvayoor,
Kunnamkulam and Trichur
(Kerala State), a pressing need
for the people of coastal belt in
Malabar areas as also of the
Guruvayoor pilgrims, (6)1.

That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs, 5,01,02,000 in respect of

‘Assets—acquisition, construction and
replacement’ be reduced by Rs. 100.
[Linking of bonus to producti-
vity instead of treating it as

deferred wage. (17)].

That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 5,01,02,000 in respect of
‘Assets—acquisition construction and
replacement’ pe reduced by Rs, 100.

[Need to take urgent work for

Improvement of rail facilities and

passenger amenities in Kerala.
espectially from Shoranur to
Mangalore, (18)].

That the gemand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 3,54,34,000 in respect af
‘Genera] superintendence and ser-
vices' be reduced by Rs. 100.

[Linking of bonus to preductivity
instead of treating it as deferred
wage. (T)].
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That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,27,000 in respect of
‘Repairs and maintenance of perma-
nent way and works' be reduced by
Rs. 100,

[Linking of honus to productivity
instead of linking it as deferred
wage. (8)1.

That the demand for a Supple-
mentary Grant of 3 sum not exceed-
ing Rs 2,50,98,000 in respect of
‘Repairs and maintenance of motive
power’ be reduced by Rs. 100.

[Linking of bonug to produc-
tivity instead of treating it as
deferred wage. (9)].

That the demand for a Supple-
mentary Gran{ of a sum not exceed-
ing Rs. 2,77,96,000 in respect of
‘Repairs and maintenance of carri-
ages and wagons' be reduced by
Rs. 100,

[Linking of bonus to productivity
instead of treating it as deferred
wage, (10)].

That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 2.28,96,000 in respect of
“Repairs and maintenance of Plant
and equipment’ be reduced by
Rs. 100,

[Linking of bonus to producti-
vity instead of treating it as
deffered wage. (11)].

That the demand for az Supple-
mentary Grant of a sum not exceed-
ing Rs. 5,03,06000 in respect of
‘Operating expenses Rolling Stock
and Equipment’ be reduced by
Rs, 100,

[Linking of bonus to producti-
vity instead of treating it as
deferred wage. (12)].

That the demand for a Supple-

mentary Grant of a sum not ex-
ceeding Rs. 7,65,72,000 in respect
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of ‘Operating expenses—Traffic' be
reduced by Rs. 100.

[Linking of bonus to produc-
tivity instead of treating it as
deferred wage. (13)].

That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 12,23,000 in respect of
‘Operating expenses—Fuel’ be re-
duced by Rs. 100,

[Linking of bonus to produc-
tivity instead of treating it as de-
ferred wage. (14)1.

That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 1,70,32,000 in respect of
‘Staff Welfare and Amenities’ be
reduced by Rs. 100.

[Linking of bonus fo productivi-
ty instead of treating it as de-
ferred wage. (15))

That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 66,16,000 in respect of
‘Miscellaneous Working Expenses’
be reduced by Rs, 100.

[Linking of bonus tg produc-
tivity instead of treating it as
deferred wage. (16)].

SHRI MOHAMMED ISMAIL (Bar-
rackpore): I beg to move:

That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 5,01,02,000 in respect of
‘Assets—Acquisition,  Construction
and Replacement’ be reduced by
Rs. 100.

[Failure to give Railway em-
ployvees bonus as deferred wage
notwithstanding the concept of
productivity linked bonus is op-
posed. (20)].

SHRI GADADHAR SAHA
bhum): I beg to move:

(Bir-

That the demand for a Supple-

mentary Grant of a sum not ex-
ceeding Rs. 5,01,02,000 in respect of

-l
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‘Assets—Acquisition, Construction
and Replacement’ be reduced by
Rs. 100.

[Need for construction of an
over-bridge at the Railway
crossing level near Murarai- Rail-
way station. (23)].

That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 5,01,02,000 in respect of
‘Assets—Acquisition,  Construction
and Replacement’ be reduced by
Rs. 100.

[Need for conversion of a
Karmadanga Halt into a full sta-
tion on Katwa-Ahmadpur No. G.
line of Eastern Railway. (24)].

MR. CHAIRMAN: Mr. Mohammed
Ismail may speak both on the de-
mands and on the cut motions.
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THE MINISTER OF RAILWAYS
(SHRI KAMLAPATI TRIPATH]):
Sir, may I request you to extend the
time of the House?

MR. CHAIRMAN: Is it the plea-
sure of the House that the time be
extended?

By how much time do you want it
to be extended?”

SHRI KAMLAPATI TRIPATHI:
By 15 minutes.

MR. CHAIRMAN: It will not be
finished within 15 minutes because
there are many speakers. If it is to
be extended by half-an-hour it is a
different matter.

SHRI RAMAVATAR SHASTRI:
Many of us want to speak. How is it

possible?

SHRI KAMLAPATI TRIPATHI:
It is not my fault if they have left
the House.

SHRI G. M. BANATWALA: We

" will take it up on Friday. There are

several matters, and we have moved
cut motions also.

MR. CHAIRMAN: I would request
the Minister to say whether it can
be taken up on Friday because there
are many speakers, Otherwise we
will try to finish it.

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
If the Members cooperate, we can
finish it today.

MR. CHAIRMAN: Members on
this side are not willing.

Now, only two to three minutes
remain.

Shri S. Murugaiyan. ‘s

-
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SHRI A. T. PATIL (Kolaba): Sir,
may I know whether we are going
to finish it today or whether it is
going to be resumed on Friday?

MR. CHAIRMAN: No, we are ad-
journing at 6 O’clock today.

SHR A. T PATIL: We can finish.
it today.

MR. CHAIRMAN: It is not pos-
sible.

SHRI A. T. PATIL:
point of order.

MR. CHAIRMAN: No point of
order: there cannot be a point of
order in a vacuum.

Mr. Murugaiyan.

*SHRI S. MURUGAIYAN (Tirup-
pattur): Mr. Chairman, Sir, on Re-
half of my party, the Dravida Mun-
netra Kazhagam [ would like to ex-
tend my support fo the Supplemen-
tary Demands of Railway Ministry.
While doing so, I would like to high-
light a few issues concerning the
Southern Railways. -

Shrimati Indira Gandhi during her
earlier period of Primz ministership
approved the Metropolitan .Under-
ground Railway system for Madras.
When Janata Party came to power
in 1977, the Government slowed down
and slackened the tempo of work on
this scheme. The Lok Dal Govern-

o re———— . —

I am on a

*The original speech was deliveredwin Tamil,
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ment dropped this scheme once and
for all. I understand that this Office
at Madrag will be wound up by 3lst
January 1980. I appeal to the hon.
Railway Minister to revive forthwith
this Metropolitan Underground Rail-
way system at Madras.

Many jssues have been referred to
in these Supplementary Demands.
So far as Southern Railwayg are
concerned, if Tuticorin is to be an
effective major port, then the hinter-
land should be served by broadgauge
track. Tuticorin-Tiruchirappalli line
should be converted ijnto a broadgauge
line immediately. Since a]] the indus-
trial and consumer items produced
around Tuticorin cannot be moved
by sea, the people are facing' great
hardship i#* the movement of goods.
Similarly, Karur-Dindigul line
should also be converted into a groad-
gauge line. Palani-Tiruppur should be
connected by hroadgauge track.

MR. CHAIRMAN: The hon. Mem-
ber will continue his speech on the
next day. The House stands ad-
journed till 11.00 am. on Friday, the
1st February, 1980.

1801 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Feb-
ruapy 1, 1980/Magha 12, 1901 (Saka).

- + —— - ————



